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LOK SABHA
Friday, December 23, 1960/Pausa 2,
1882 (Saka)

The Lok Sabha met at Elevenr of the
Clocek.

[MRg. Speak=r in the Chair]

ORAL ANSWERS TO QUESTIONS
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Some Hon. Members; The English
version may also be given.
Mr. Speaker: Yes.

Shri G. B, Pant: (a) to (c). There
was some agitation in Manipur for the
establishment of a legislative assem-
bly and a government responsible to
it; there has been no similar agita-
tion in other territories. The question
whether any changes or adjustments
are necessary in the existing adminis-
trative set-up is under consideration.
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Shri Ram Krishan Gupta: Is it a
fact that a deputation of represen-
tatives of Himachal Pradesh met the
Prime Minister and he assured them
that some steps will be taken to
enlarge the functions of the Advi-
sory Committee; if so, may I know
what steps are being taken in this
repect?

Shri G. B. Pant: Well, I do not
exactly know if he said that some
steps would be taken to appoint an
Advisory Committee.

Shri Indrajit Gupta: May I know
whether it is a fact that an all-party
delegation from Manipur recently
visited Delhi and had discussions with
the Government and whether the
arguments and reasons put forward
by them for speedy replacement of
the present Territorial Council by an
elected Assembly have been fully
considered by the Government and
whether they are willing to move
actively in this matter?

Shri G. B. Pant: A deputation did
meet me and their representation is
under consideration.

Shri Hem Raj: May I know whe-
ther in the Union Territories the
Class C set-up which was formerly
in existence will again be restored?

Shri G. B. Pant: When a matter is
under consideration one cannot say
what will be finally done.

DECEMBER 23, 1960
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Shri Hem Barua: May I know whe-
ther it is a fact that the deputationists
from Manipur who met the hon. the
Prime Minister and also the hon. the
Home Minister emphasised the fact
that provided responsible government
is granted in Manipur, the separatist
tendencies among the Naga tribals in
that State can be effectively counter-
acted; if so, whether Government have
examined this aspect of the matter
also?

Shri G. B. Pant: Every relevant
aspect will be examined.

Shri Hem Barua: I want to know
whether this aspect will be examined.

Mr. Speaker: ‘Every aspect’ means
the particular aspect also.

Shri Braj Raj Singh: In view of
the assurance of the hon. the Home
Minister that some months before the
next elections take place the conside-
ration shall be over and something
will be done, may I know whether
he will consider the possibility of
release of those prisoners or detenus
in Manipur who were arrested in
connection with the agitation which
was conducted there recently?

Sbri G. B. Pant: I do not see how
the two are connected with each
other.

Shri Tyagi: Since there is no name
of any Member of Parliament from
these areas I want to know whether
the Members representing these areas
will also be consulted in this matter?

Shri G. B. Pant: Well, the mem-
bers representing these areas are also
members of the Advisory Councils
who are in touch with the Home
Minister. They will naturally be
consulted.

Shri Tyagi: May I know as to what
circumstances have persuaded the
Home Minister to reconsider the situa-
tion? Is it on account of an agita-
tion in one State, or is it that of his
own accord he is thinking-of it? Is
it, for instance, that the experiment
of the Corporation in Delhi has failed
and the Home Minister is persuaded
to reconsider the situation?
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Shri G. B, Pant: I have not said
anything about Delhi. I said that the
matter is under consideration. Repre-
sentations have been made and there
seems to be a desire that the present
set-up, in the view of some of the
persons, should be reviewed. So that
is being done.

Shrimati Ila Palchoudhuri: May I
know if the delegation that met the
Home Minister and the Prime Minis-
ter has given some sort of assurance
that if their case is considered, this
movement in Manipur will be called
off and things will be peaceful?

Shri G, B. Pant: There is no move-
ment in Manipur at present.
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Some Hon. Members rose—

Mr. Speaker: Next question. I
cannot allow fifty supplementaries on
one question.

Shri Braj Raj Singh: The Home
Minister said....

Mr, Speaker: He has said that the
other matter does not arise out of
this question. It is not a matter
which can be settled like this during
Question Hour. Nothing will happen
without the knowledge of this Parlia-
ment. I have allowed sixteen supple-
mentaries already.

Shri Braj Raj Singh: Sir, on a
matter of clarification. The Home
Minister said that there is no con-
nection between the release of the
prisoners who were arrested there in
connection with the movement in
Manipur and the question of setting
up responsible government there.
Now, Sir, he admits that the move-
ment is not there, and the people
who conducted the movement have
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also withdrawn the movement. I want
to know whether he is prepared to
consider the release of the prisoners.

Mr. Speaker: That question is
irrelevant, it does not arise out of
this.
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Sreaw WEEA : &Y ST | Next ques-
tion. On a single question hon.
Members cannot spend away all the
time. We have spent ten minutes
over this. If it is so important, why
don’t hon. Members move a resolu-
tion?

Shri P, N. Singh: Members of this
House are under detention there.

Mr. Speaker: The hon. Member
cannot interrupt when I am on my
legs. Hon. Members know how to
bring such matters before the House
if they are important. The hon.
Minister says that it is under discus-
sion and under consideration. What
more can be done now? They will
wait until the consideration is over;
when we meet again in the next
session let us know something more
about it. If they want to express
their views before the consideration,
they know how to move this House.
During Question Hour every matter
is sought to be brought in. Is there
no place and no procedure? If hon.
Members want a discussion, they have
always moved me for a discussion,
and I will consider. In view of the
fact that the hon. Minister says that
the matter is under consideration, let
them wait until the next session and
certainly we will have a discussion
on this matter.

Shri Braj Raj Singh: Omne of the
Members of this House is in deten-
tion. The House is adjourning today.
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Mr. Speaker: If any Member of
this House wants to put himself in
that position, how can I advise the
Government not to put him in that
position?

Shri P. N. Singh: The agitation has
already ended, and the man is still
under detention. That is the whole
question.

Mr. Speaker: I cannot allow this
question to be taken advantage of for
the purpose of arguing the case of
those persons who wanted to have a

change. Let them sacrifice some-
thing.

Shri G, B. Pant: I may say, Sir,
that even when we meet in the next
session the consideration will not be
over.

Mr. Speaker: Very well.

Shri Hem Barua: Then we may be
allowed to put some more questions.

Mr. Speaker: If the consideration
is not over even then, hon. Members
may make their suggestions. There
is no difficulty in that.

Shri Hem Barua: May I put some
more supplementaries?

Mr. Speaker: No. Next question.
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TEF FEqT AFEY AR afafa

4
(st &% Tww:
st TWo So WY :
*to:t.<ﬁﬂo To e :
st wamd .
‘iﬂg’wﬂft:
Lot §to do i :

Far oy 47 3¢ mWaEd, (e F
QG A FeIT 3y F IAT ¥

DECEMBER 23, 1960

Oral Answers 7308

¥y § qF T FT FIT F4T 1 Q-
& smm fme, Wi 9R gEw
FEAT FT 9§ QW] A AHGET
wifer + & fod ot wfafa frgwe
F 7€ ft ITF 79X F ¥ wF IF W4T
wfy w2 7

favar w5t (W0 w70 WO sitwTHY):
faaor awr-gew X @ fear v

faaaar

aw e ¥ s T R F
9¥ TEZaT {8&o AF AR AZE FT
U A P AFAT 28%0 T I fFaAT
£ 1 37 T wat av fafra At
F Tl 17 AT Fid #) @A & fau
Iegia A qEaraT 0 fA e fan
agfafe & wdgx 3 wiw fafaw
FEAIAT F TITT F1T & gRRAAT T3
foerfast & whi@® T ft IgiA fow
HORTG FT Tw §3F 1Y A9, 1850
F1 a3 fooslt # Y g2 s g
TG $3T F F [F & A 90
9% maedt & qae fadi g afefa &
O HYT AT 9 H1 3551 THE F1 471
gfafs #Y omam @ f5 ag o, e e &
T 6% e #Y afeaq &9 3 310

Mr, Speaker: I would like to make
a suggestion. When the Constitution
is amended or a law is passed by this
House, I do not know if it is open to
any hon. Member, who may not be
in agreement with it, to go on asking
for a change in the law. They could
have brought in a Bill for the amend-
ment of the Constitution. It is not as
if hon. Members cannot bring in an
amendment to a Bill. They must have
given notice of such a Bill and taken
their chance in the House. Every action
of the Government, of course, may
not be acceptable to all sections of
the community. An hon. Member of
this House has got a right to have his
full say, and once a decision 1is
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taken he must abide by it. Then
it is not open to him or to any
others through him to go and take
the law into their own hands and
make an agitation. I am, therefore,
really surprised at this. Where are
we leading to? Are we working
democratic institutions? If they make
such an agitation and the Govern-
ment in the interest of proper
administration thinks it necessary to
put them in jail they must suffer the
consequences. Therefore, hon. Mem-
bers will seriously consider whether
it is right that whenever they do not
succeed to do a thing by a vote of
this House they can do the rest and
during the Question Hour demand
that the law should be changed. Let
them bring an amending Bill and let
us see whether it is carried in this
House or not.

Shri Braj Raj Singh: Sir, that raises
a very fundamental question. You
have been pleased to observe in this
House so many times that we are
running a democracy in this country
and there are certain people who
believe that fundamentally they have
got a right to agitate peacefully for
the demands which they think are
proper.

Mr. Speaker: I have no objection.

Shri Braj Raj Singh: If certain
people are agitating peacefully and
non-violently for certain demands
which they think are proper, it will
not be proper that observations are
made here in this House that it is
something unjustifiable.

Shri Raghunath Singh: Sir, this is
Question Hour and this is not the
time for any discussion.

Mr. Speaker: Order, order. All that
I can say is, it is open to any section
of the community—we represent the
community, and all of them may not
be of the same view—to peacefully
agitate for modification of any law.
But I am talking of hon. Members
here. Should they not abide by a
majority decision? Should they also
follow the people outside if they want
to change the law?
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Shri P. N, Singh: That is not the
question. The question here is......

Mr. Speaker: Order, order. What
happens is this. Hon. Members may
want to vote against a particular
measure or in favour of it. They may
not succeed in getting it passed or
thrown out. Some others may start
an agitation outside on that issue.
Hon. Members take advantage of that
position and come here saying that
the law must be changed. What they
were not able to persuade the House
to do when the actual measure was
being considered, they are trying to
do indirectly taking advantage of the
agitation. There are other methods
open to an hon. Member of this House.
He can table an amendment to that
particular Act or even to the Con-
stitution which we are changing so
often. Why does he not do so. (Inter-
ruption). Order, order. Anyhow, the
Question Hour is not the proper occa-
sion for doing all this. They can
move resolutions, they can have dis-
cussions and then persuade the House
to agree to their view. There are a
number of measures open to them.
Why should they interrupt the pro-
ceedings of the House during the
Question Hour?

Shri Braj Raj Singh: As a matter
of fact, Sir, there was no intention to
utilise the Question Hour for that.
The only reason is that the House is
adjourning today. A Member of this
House is in detention. The movement,
as the Home Minister admits, has
fizzled out. I do not think there is
any sense in keeping that Member
under detention any longer. We will
not get a chance to raise this matter
in this House for another two months.

Mr. Speaker: Very
Bhakt Darshan.

well—Shri
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Dr, K. L. Shrimali: I think, Sir, by

# AT g § R owy waAr Ay &
& é the end of March the report will be

FCOr qq@ § 16 FT gEAr QS

wWe?

Dr. K. L. Shrimali: The Committee
had sent round a questionnaire and
the Government had requested that
the report may kindly be expedited.
The Committee has some distinguish-
ed Members of this House as well as
the other House. All that we can do
is to make a request to them. Now
they have promised that the report
will be available by the end of March.
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Dr. K. L. Shrimali: The Committee
has toured in some parts of the coun-
try. They propose to do some more
touring. But it is not necessary for
them to go all over the country.
They only want to see some institu-
tions in some places.

Shri D. C. Sharma: Was the ques-
tionnaire circulated to the Members
of Parliament also; if so, to how many
Members was it circulated?

Dr. K L. Shrimali: The question-
naire was circulated to the universi-
ties, colleges and schools.

Shri D. C. Sharma: May I know if
Members of Parliament are not con-
sulted in matters which pertain to
universities and education?

Dr. K, L. Shrimali: Members of
Parliament have been interviewed by
the Committee, and any Member of
Parliament who wishes to give evi-
dence would be welcome to do so.

Shri Subodh Hansda: From the
statement I find that from October
up-to-date the Committee has visited
only two States. The hon. Minister
just now stated that the report will
be submitted by the end of March
1961. Will it be possible for the
Committee to submit its report by
the end of March 1961?

submitted.
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Shri Yadav Narayan Jadhav: In
the statement that has been laid on
the Table of the House it has been
stated that the Director, National
Cadet Corps also gave evidence. May
I know whether he has impressed
upon the Committee that the National
Cadet Corps should be introduced in
all the secondary schools in the
country?

Dr. K. L. Shrimali: The hon. Mem-
ber will have to wait for the report
of the Committee.

ot W TR s g8 wwer
aga wgAyd & zafad wm AEAg
AT Sft FEET #T FAT FG 6 A7 7w
TR 37 FqE Mo #1 faend, at o1
9 frg #39 @ 99 ¥9 §e9 ¥ geqi
T T 39 g F A A7 qIT 7

Mo FTo Ao SAATHY: & o[ aF
foE 2@ 7l § T AWy ¥ 9 A
&Y F gFar | AfFw § 7 ) faww
faerrr rgar § % R o v g
9 94 ¥ e 95l F oURS $



7213 Oral Answers

FT AT A7 AV AAT, ST H oA
IBTGT AT | TR FH K AF
faseT &Y wEaT &, | awE /@I, 39
aFq Y 3T WM A U7 FifgT FE
T FYFr s

Industrial Establishments

Shri D. C. Sharma:

+
Shri Ram Krishan Gupta:
*1082.
Shri S. M. Banerjee:

Will the Minister of Defence be
pleased to refer to the reply given
to Starred Question No, 995 on the
1st September, 1960 and state:

(a) whether Government have con-
sidered the matter for removing dis-
parity in Industrial Establishments in
the light of the recommendations of
the Central Pay Commission in regard
to leave entitlement of Industrial and
non-Industrial staff; and

(b) if so, the results thereof?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b).
The recommendations of the Central
Pay Commission in regard to leave
entitlement of industrial and non-
industrial staff are still under exami-
nation in the Ministry of Finance.
I may add, Sir, that the examination
is almost complete and orders are
likely to be issued soon.

Shri Ram Krishan Gupta: What are
the approximate financial implications
to implement all these recommenda-
tions?

Shri Raghuramaiah: Only when
decisions are taken it will be possi-
ble to work out the financial impli-
cations in accordance with the
decisions.

Shri S. M. Banerjee: May I know
whether it is a fact that after the
publication of the Pay Commission’s
recommendations the holiday and
casual leave concessions of the non-
industrial employees were reduced
and in the case of industrial employees
where the Pay Commission has sug-
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gested an increase from 5 to 7 and
14 to 16 the report has not been
implemented; if so, may I know what
the delay and why there has been so
much delay when the Prime Minister
himself stated that it has been treated
as an award?

Shri Raghuramaiah: I have already
stated that the examination has
almost been completed and orders are
likely to be issued. I would request
my hon. friend to hold his patience a
little while longer.

Shri D. C, Sharma: May I know
whether it is going to be a case of
downward revision or upward revi-
sion, or it is going to be a case of
status quo?

Shri Raghuramaiah: If my hon.
friend wants me to anticipate the
decisions, it will be very difficult for
me to do so.

Shri S. M. Banerjee: May I know
whether the Committee of the Minis-
try is considering the recommenda-
tions of the Pay Commission or
whether there is going to be any
modifications in them?

Shri Raghuramaiah: The examina-
tion of the recommendations of the
Pay Commission is going on, and it
is too premature for me to say what
the final shape of the conclusions of
the Government would be.

Conference of Middle East Oil
Producing Countries

+

Shri Raghunath Singh:

Shri Rajendra Singh:

i Shri P, K. Deo:

Shrimati Nla Palchoudhuri:

*1083 l Shri Rameshwar Tantia:
") Shri Subiman Ghose:

Shri Hem Barua:
Shri B. Das Gupta:
Shri Aurobindo Ghosal:
L Shri Indrajit Gupta:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that there
has been a meeting of the Oil
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Producing countries and oil companies
in the Middle East to discuss situation
arising out of reduction in posted price
of oil as a result of Russian partici-
pation in oil market especially in
South East Asia;

(b) whether India had been invited
to this meeting as an observer; and

(¢) the net outcome of this meet-
ing?

The Minister of Stecl, Mines and
Fue! (Sardar Swaran Singh): (a) A
Conference of the Organisation of
Petroleum Exporting Countries in the
Middle East, was held in Baghdad
from 10th to 14th September, 1960 to
discuss the situation arising out of re-
duction in posted prices of oil in the
Middle East. The Oil Companies were
not present in the Conference nor had
the situation arisen solely as a result
of Russian participation in the oil
market in South East Asia. Oil pro-
ducing countries and oil companies
were represented also in the 2nd Arab
Petroleum Congress held in Beirut
between 17 and 22nd October, 1960;
this Congress also, among other things,
discussed the reduction in posted price
of Crude Oil by oil companies.

(b) India was not invited to the
Baghdad Conference but a delegation
of observers from India attended the
2nd Arab Petroleum Congress at
Beirut.

(c) The OP.EC. Conference at
Baghdad dealt exclusively with the
issue  of stabilisation of prices of
petroleum products and the re-estab-
lishment of prices prevalent before the
reductions effected by oil companies in
August, 1960 and recommended, inter
alig, the regulation of production as a
means to ensure a stable income to
producing countries. The 2nd Arab
Petroleum Congress at Beirut also
recorded disapproval of the Arab coun-
tries to the unilateral reduction of
posted prices of oil by oil companies,
upheld the demand and the efforts of
the Arab countries to improve terms
of petroleum concessions and recom-
mended large scale expansion of facili-
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ties for technical, economic and legal
studies for Arab nationals.

Shri Raghunath Singh: May I
know what is the effect on the prices
of oil in South-east Asia and in Asia
as a whole on account of Soviet
Russia entering into the oil trade?

Sardar Swaran Singh: It is a fact
that in the world taken as a whole,
there have been new entrants in this
international market of oil. Soviet
Union, Italy and France are the three
couniries here, besides the stepping up
of production by the other oil com-
panies. So, it is difficult to say whe-
ther this downward trend was started
by the entry of Soviet Union. There
are other factors also.

Shri Hem Barua: In view of the
fact that India is in the thick of this
price dispute between the principal
oil companies and the oil producing
countries of West Asia and in view
of the fact that there is much resent-
ment against India in the Arab world,
which is evident from the Beirut Con-
ference, may I know whether India’s
position was explained to this Con-
ference by our observers?

Mr. Spraker: The hon. Member has
given more information than he seekst

Sardar Swaran Singh: But un-
fortunately, the information is not
correct. For one thing, India is not
in the thick of the dispute. Secondly,
there is no resentment in these Arab
countries against India. It is danger-
ous for India to arrogate to herself a
position which she does not enjoy.
India is one of the small consumers
of oil and to imagine that India in
anyway can either enrage people or
cajole people is, I think, tco much for
us, and we cannot arrogate it to our-
selves.

Shri Hem Barua: As a corollary to
my question, ....

Mr. Speaker: 1 will allow him
later. But his question is so involved
that it is impossible for me and for
other hon, Members to understand it.
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Shrimati Ila Palchoudhuri: May 1
know whether, by participating only
as an observer in this conference,
India wi.l be able to make our posi-
tion clear, should any suggestion that
she is in the thick of this matter—as
mentioned by Shri Hem Barua—crop
up in  the conference? Will the
observers be in a position to clear
India’s attitude in this respect?

Sardar Swaran Singh: We should
not smell danger where it does not
exist. I have said that we are not in
the thick of the dispute and nobody
misunderstands us; let us not mis-
understand ourselves.

Shrimati Renu Chakravartty: Is it
not a fact that the core of the dispute
is that the oil companies have actual-
ly reduced the amount of royalty
which they pay to the oil producing
countries on the plea that in the world
market the prices have come down,
and whether in view of the decision
that was taken at the 2nd conference
at Beirut that no further reduction
wili take place,—what they call the
stabilisation of prices,—that decision
is not really going to have the effect
in India also whereby these British
and other oil companies have come to
a stand that they will not reduce the
prices further as a result of that con-
ference?

Sardar Swaran Singh: The con-
ference did not take decision which
were binding on the producers and
the oil companies. There is a certain
measure of what wou may call con-
flict or mutuality of interests between
the countries in which oil is produced
and the oil companies. Sometimes the
interests clash and sometimes these
interests go together. So, it is not for
us really to criticise or to comment
upon the expression of opinion by the
producing countries. We will care-
fully watch and see that our interests
as consumers are sufficiently safe-
guarded.

Shri Hem Barua: May I know whe-
ther it is not a fact that the consensus
of opinion in the conference at Beirut
was that the “break” in the posted
pricee of oil far exceed the conces-
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sions, and that is due to the fact that
certain concessions were granted to
India by the principal oil companies in
the wake of the refusal of some
foreign companies to refine Russian
crude oil in the refineries in  this
country? May I know whether this
matiter came up specifically for dis-
cussion in this conference, and if so
whether our position was explained to
the conference or not?

Sardar Swaran Singh: I do not think
why the hon. Member should work
under that complex. We do not owe
an explanation to any country for our
oil policy. Let that be clearly under-
stood.

So far as this question that arises
there—between the producing coun-
tries and the oil companies—that is
generally their own domestic dispute
or a dispute between th« people who
are functioning in an important and
vital industry there. It will be wrong
to say that this downward trend in the
oil prices in India or elsewhere started
only with the entry of Russian oil in
the market. I have attempted already
to explain that there are other factors:
principally the over-production in the
world as a whole and the wrong
judgment that the world market would
expand as rapidly as the oil producers
thought it would. It did not, and it
resulted in over-production.

Shri Hem Barua: May I draw the
attention of the hon. Minister. ...

Mr. Speaker: The hon. Member has
got so much to ask that he might
reserve them for other questions,

Shri Ham Barua: The
made by.....

statement

Mr. Speaker: Order, order. I cannot
allow him to monopolise the Question
Hour.

Shri Subiman Ghose: We are told
by the hon. Minister that a delegation
of observers from India attended the
conference. May I know the purpose
of attending it and was India in 8
position to influence the decisions »t
that conference?
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Sardar Swaran Singh: The purpose
was, as tac name itself suggests, to
observe what was happening there.
Observers generally do not influence,
and the participants were those
people—the representatives of Arab
countries and the oil companies. And
it is always good to observe what is
happening. It is not necessary for us
to influence them. We had not gone
there to influence them.

Shrimati Renu Chakravartty: There
is one factor arising from this. I want
to know whether the decision on the
stabilisation of prices which has been
taken at Beirut will further compli-
cate the issue of further reduction in
prices in our country, because the Arab
countries are a party to that.

Sardar Swaran Singh: The Arab
countries’ desire to get revenues to
the maximum extent is understand-
able. It is not for us really to criticise
that attitude of theirs. But oil does
not today occupy the position of being
an item the price of which can be
easily controlled by unilateral actions.
There are world forces. There are
other countries which are in the mar-
ket. All these factors will have a
vital effect on the price of oil.

Mr. Speaker: Next question.

Shri Indrajit Gupta: My name is
there; I may be allowed to put a
supplementary.

Mr. Speaker: I call him even in
cases where his name does not appear.
‘Therefore, he must be prepared to
balance the two.

Shri Hem Barua: If I am allowed to
put a question, I will clarify my posi-
tion.

Mr. Speaker: Nobody misunder-
stands his position; everybody knows
it.

Korba Coal Fields

+
Shri Ram Krishan Gupta:
Shri Morarka:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the

*1084.

DECEMBER 23, 1960

Oral Answers 7220

reply given to Starred Question No.
997 on the 1st September, 1960 and
state:

(a) whether Government have re-
ceived the project reports in respect
of underground mines of the Korba
Coal Fields;

(b) if so, the main recommendations
therein; and

(c) the action taken thereon?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No.

(b) and (c). Do not arise.

Shri Ram Krishan Gupta: - May I
know whether any assessment has
been made of the coal potentiality of
these mines?

Sardar Swaran Singh: Yes, Sir;
assessments have been made I have
already given that information on an
earlier occasion.

U.K. Investment in India

+
+1085. J Shri Sadhan Gupta:
\_ Shri P. K. Deo:

Will the Minister of Finance be
pleased to state:

(a) the total amount of UK. Invest-
ments in India at present;

(b) what proportion it bears—

(i) to total foreign investment in
our country,

(ii) to total investment in our
country;

(c) what was the total UK. invest-
ment as on 15th August, 1947 and
what relation it bore on that date—

(i) to total foreign
and

(ii) to total investment; and
(d) the industries in which the ad-
ditional UK. investment have been
made?
The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Rs. 398.03
crores as at the end of 1958.

investment,
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(b) (i) 69'8 per cent.

(ii) 21'7 per cent. to estimated
capital employed in the organised cor-
porate sector at the end of 1958.

(c) Information as on 15th August,
1947 is not availablee However, it was
Rs. 206°02 crores as on the 30th June,
1948:

(i) 80°5 per cent. on the 30th June,
1948.

(ii) Information is not available.

(d) Mainly in Petroleum and
Manufacturing Industries and in
Plantations.

Shri Sadhap Gupta: May I know
whether the manufacturing industries
in which these investments have been
made are more in  consumer goods
rather than in capital goods?

Shri B. R. Bhagat: It is difficult to
generalise on that. But recently all
investments, as the House is aware,
are controlled under a policy accept-
ed by the House and in the Plan. It
is not as if all goes to the consumer
industries, because it is on a very
low priority.

Shri Sadhan Gupta: May I know
whether Government’s attention has
been drawn to a statement made by
Mr. F. D. Wart, UK. Trade Commis-
sioner in Bombay that UX.s invest-
ments have doubled since 1947 and if
so, whether that is correct?

Mr. Speaker: He said so. In 1948, it
was Rs. 206 crores and in 1958 it was
Rs. 398 crores; which is roughly Rs. 400
crores.

Shri Tyagi: Is there any celing fixed
either by the Planning Commission er
by the Finance Ministry over the in-
vestment of foreign capital in India
and if so, what is that ceiling? My
question arises because all types of
collaborations are being freely per-
mitted. For how long will India be
-exploited be foreign countries?

The Minister of Finance (Shri
‘Morarji Desal): May I say there is no
exploitation in these collaborations?
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Collaboration is allowed only in what
falls within the Plan and as Govern-
ment think necessary; not otherwise.
There is no ceiling prescribed.

Shri Tyagi: That is true; I want to
know whether there is any ceiling
fixed.

Mr. Speaker: He said there is no
ceiling prescribed.

Shri Tyagi: Has the Government not
come to any decision as regards the
amount of foreign capital which is
permitted to be invested in India?

Mr. Speaker: None. Next question.

Shri Tyagi: I may submit this is a
very relevant question.

Mr. Speaker: The hon. Member
wants a particular thing to be done.
He can only ask for information. I
allowed him once and again to repeat
his question. The Minister has said
there is no ceiling. The hon. Mem-
ber wants to impress upon the Gov-
ernment that a ceiling ought to be
fixed. He may choose other occasions
for that.

Shri Sadhan Gupta: May I know the
amount repatriated to the UK. by
way of profits—the latest amount?

Shri B. R. Bhagat: I want separate
notice of that question.

Shri Yadav Narayan Jadhav: May
I know whether there is inordinate
delay in finalising the projects for
foreign collaboration, at least with
UK. and other countries?

Shri B. R. Bhagat: There is no de-
lay; much less inordinate delay.

Shri Bimal Ghose: I find the pro-
portion of foreign investments in India
has increased. May I know which
countries have increased their pro-
portion of foreign investments signi-
ficantly?

Shri B. R. Bhagat: One country from
which investment is going up is USA.
In 1948, U.S. investment was Rs. 11°17
crores. At the end of December, 1958,
it was Rs. 59'85 crores.
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Mr. Speaker: He wants to know how
really 5000 people are allowed to stay
here from Pakistan. If the number
is correct, he wants to know why so
many should be allowed to stay here?

Shri G. B. Pant: These are the people
who were arrested for entering into
this country without passport and
against them action has been taken. A
large number has already been con-
victed. Whenever action has been
taken against others who came here
without passports at a time when it
was necessary to possess such - pass-
ports,  action is taken under the
Foreigners Act.
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Shri Vajpayee: The decision was
announced on the floor of the House.

Mr. Speaker: But the Home Ministry
is not responsible for this.

Shri Vajpayee: Are we to unders-
tand that the Railway Ministry will
take a decision without considering all
the aspects of the question?

Mr. Speaker: He may table a ques-
tion on thig later on.

Shri G. B. Pant: I am also respon-
sible.

Shri Vajpayee: The Home Minister
says that he is also responsible.

Shri G. B. Pant: Yes, as a member of
the Government.

Shri Vajpayee: May I repeat the
question?

Shri Bimal Ghose: At an earlier
stage an announcement was made by
the Government that no decision has
yet been taken in the matter.

Shri G. B. Pant: I did not follow the
question of Shri Ghose.

Mr. Speaker: We are going away
from one question to the other. Let
us not stray way into another ques-
tion, however relevant it may appear
to be,

Shri Hem Rarua: In view of the fact
that there are more than about 5,000
Pakistani nationals in this country
without passports who have been de-
tected, may I know whether Govern-
ment propose to repatriate them and
send them back to their homeland?
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Mr. Speaker: Will they be repatriat-
ed to their homeland?

Shri G. B. Pant: Yes.
Chhattar Manzil Palace, Lucknow

*1087. Shrimati Hla Palchoudhuri:
Will the Minister of Scientific Research
and Cultural Affairs be pleased to
refer to his statement in Lok Sabha
on the 9th September, 1960, regarding
Cracks in the Chhattar Manzil Palace,
Lucknow and state:

(a) whether the Special Committee
of Experts appointed to carry out de-
tailed investigation in regard to the
safety of the Chhattar Manzil ang the
advisability or otherwise of the Cen-
tral Drug Research Institute remain-
ing there has submitted its report; and

(b) if so, details thereof and Gov-
ernment’s decision in the matter?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Committee has completed
its investigations and its report is
under compilation.

(b) Details are not yet available.

Sir, with your permission, I may
indicate some of the broad conclusions
of the Committee. The first conclu-
sion is that the recent unprecedented
floods in the Gomati river did not
cause any damage to the structure.
Secondly, considering the age of the
building, the basement is in a safe
state of preservation except for a few
minor cracks. Thirdly, the Com-
mittee, after examining the main
dome has declared it safe. Fourthly,
the Commitee has recommended that
a light folded plate roof of reinforced
concrete be provided over the swim-
ming pool extension in place of the
reinforceq concrete slabs originally
proposed.

Shrimati Ila Palchoudhuri: Has the
Committee taken the samples of the
soil and investigated whether the soil
has got any corroding salts and whe-
ther it is capable of bearing the present
building?
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Shri Humayun Kabir: I have said
that this committee is a committee of
experts and it has stated that the
structure is safe. All those aspects
mentioned by the hon. Member must
have been considered by the Com-
miteee of experts.

Shrimati Ila Paichoudhuri: I agree
that 1 am not an expert on that. But
the two domes have been demolished.
From the point of view of tourist in-
terest what is being done to conserve
these two domes in the character of
the Chhattar Manzil, as it should be?

Shri Humayun Kabir: First of all,
it is now a science laboratory and,
therefore, the antiquarian interest is
of very little importance. Also, we
propose to completely modernise the
building and not to preserve it as an
antiquarian building.

Shrimati Ila Palchoudhuri: We are
told that Rs. 14 lakhs were spent on
housing and Rs. 20 lakhs on equip-
ment. May I know how much more
has to be spent to make it quite safe
so that these Rs. 20 lakhs may not be
wasted?

Shri Humayun Kabir: 1 am afraid,
the hon. Member did not listen to
what 1 said. The expert committee
has stated the building is safe. I do
not know why the hon. Member still
says that it is not safe.

Barauni Refinery

+
J Shri P. K. Deo:
*1088. 3 ‘Shri Rami Reddy:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) the progress made in the cons-
truction of oil refinery at Barauni:

(b) when it will be completed; and

(¢) what is the annual production
capacity of this refinery and what by-
products will be produced and in what
quantity? )
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The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel (Shri
Gajendra Prasad Sinha): (a) to (c¢).
A statement is laid on the Table of
the House. [See Appendix III, an-
nexure No. 101].

Shri P. K. Deo: From the statement
we find that the first Barauni unit will
be commissioneq by October 1962 and
the second unit by April 1963. For
the proper functioning of this refinery,
pipelines that will carry oil from the
oilfields to Barauni are to be manu-
factureq at Rourkela. So, what is
the progress that has been made in
the manufacture of pipelines at Rour-
kela?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The
pipes are already being manufac-
tured at Rourkela. I would suggest
to the hon. Member, who comes from
that State, to pay a visit to the new
pope mills where it is already being
manufactured.

Shri P. K. Deo: May I know whe-
ther there is any proposal to extend
the pipeline from Barauni to Delhi for
the transport of finished products?

Sardar Swaran Singh: There has
been some thinking, but I do not think
that the thinking has gone to the stage
of the proposal yet.

Shri P. C. Boroocah: May I know
whether it is a fact that the original
site of the Berauni refinery has been
found to be wunsuitable and for the
development of the same anp extra
expenditure of Rs. 8 crores is needed?
If so, may I know whether there is
any proposal of a change in the origi-
nal location and whether it is propos-
ed to be amalgamated with the refi-
nery at Noonmati?

Sardar Swaran Singh: There is no
proposal to change the refinery site.
The figure of Rs. 8 crores which the
hon. Member kas mentioned, is not
correct. Some earth work is required
to be undertaken at that site, for
which technical advice has been taken.
There is no proposal to shift the site.
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Shri P. C. Borooah: Is it a fact that
the original site has beep found to be
unsuitable?

Sardar Swaran Singh: No, Sir.

Shri Morarka: The hon, Minister
has just now stated that some earth-
work will have to be undertaken
there. May I know the approximate
cost of the earthworrk?

Sardar Swaran Singh: I do not know
the exact figure. It may be of the
order of Rs. 50 lakhs or so. But I am
not giving any firm figure.

Pandit D, N. Tiwari: May I know
whether the recent visit of the Minis-
ter of Oil, Shri K. D. Malaviya, was
in connection with seeing whether the
land at Barauni has to be filled by
more than 5 or 6 ft.? If so, have ar-
rangements been made for that?

Sardar Swaran Singh: Generally a
Minister’s visit is not to supply any
technical lacuna. It is for the engi-
neers and the technicians to come to a
conclusion as to what engineering
works, earth works or foundation and
the like are to be undertaken. There
was some confusion in the minds of
the people on account of certain re-
ports appearing in the press. My col-
league, Shrj K. D. Malaviya, went to
the site and then he made a statement
that the site was not being shifted.

Shri Mahanty: May I know whether
there has beep any delay beyond the
original schedule for the completion
of the refinery in Barauni and, if so,
the reasons therefor?

Sa-dar Swaran Singh: The schedule
is given here and it should be regard-
ed as the schedule. There is no ques-
tion of any original schedule, second
schedule and third schedule.

Shri Hem Barua: May I know whe-
ther Government propose to maintain
parity so far as the production pattern
is concerned between the Barauni
refinery and the Noonmati refinery?

Mr, Speaker: Is there any allocation?
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Sardar Swaran Singh: Yes, that is
all contained in the statement. On
page 2 of the statement a detailed
picture of annual production is given.

Shri Hem Barua: I have it with me.
I just wanted to know from him whe-
ther any parity is sought to be main-
tained between pattern of production
in the Noonmati refinery and the pat-
tern of production of the Barauni refi-
nery. I wanted to know the overall
picture of the two refineries.

Sardar Swaran Singh: The over-
all picture is given in the statement.
There is no theory behind it. Actual-
ly, I have given the figure that the
Barauni refinery will produce so much
of motor gasoline, so much of jet fuel,
so much of superior kerosine and so
on. With regard to Noonmati also we
have given the production pattern.
You may call jt parity or you may use
any noun for it.

Shri P. K. Deo: From the statement
we find that some railway sidings are
being built. Are we to understand
that the railway siding would be of
the metre-gauge of the North Eastern
Railway as well as broad-gauge of the
Eastern Railways?

Sardar Swaran Singh: The virtue
of the site was that the metre-gauge
and broad-gauge meei there. These
are operational things as to what will
be the length of the metre-gauge and
what will be the length of the broad-
gauge. But there are good railway
facilities there for transhipment from
one gauge to the other.

Shri P, C. Borooah: May I know
how the associated gas that will be
available from the crude oil of Barauni
is going to be utilised?

Sardar Swaran Singh: That does not
arise out of this question. But, the
other day, my colleague, Shri K. D.
Malaviya, gave detailed information
about the utilisation of gas.

Shri P. C. Borooah: What are the
by-products that will be obtained from:
the Barauni refinery?
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Sardar Swaran Singh: They are all
contained in the statement on page 2.
I have given as many as 14 items there
and if the hon. Member studies them
-carefully he will get all the informa-
tion.

Import of Machinery for Korasia
Collieries

*1089. Shri Subiman Ghose: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether heavy machinery
(Drug line) was recently imported
and carried in large number of wagons
for Korasia Collieries in Madhya
Pradesh;

(b) if so, whether it is the first of
its kind in Asia;

(c) the price and cost incurred for
its carriage to the collieries;

(d) whether American experts came
for putting it into operation;

(e) if so, the remuneration paid to
the experts and how long they work-
ed;

(1) whether the machinery has gone
into operation; and

(g) if not, the reason therefor?

The Parliamentary Secretary to the
Minister of Steel, Mines ang Fuel (Shri
Gajendra Prasad Sinha): (a) and (b).
Yes,

(¢) The price of the machine is
38.38 lakhs, c.i.f., Calcutta port. The
cost incurred on its carriage from the
port to the colliery is Rs, 0.86 lakhs
(approximately).

(d) Yes, one expert worked for 4
months from April to August, 1960,
supervising the erection of the drag-
line.

(e) Under the terms of the contract,
no remuneration is due tothe Ameri-
can expert for supervising the assenb-
ling of the machine at site and its
erection.

(1) No.

(g) The erection of the machine has
been completed. The energising of
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the machine now remains to be done.
For this purpose electric power will
be available in about a month’s time.
After necesary adjustments and test-
ing, the machine is expected to go into
operation by the end of January 1961
or soon thereafter.

Shri Subiman Ghose: Is it a fact
that the power thouse where the
machinery will be fitted has been
opined by the American experts as
small anqd that it will not accommodate
the machinery?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Not to
my knowledge.

International Hydroghaphic Bureau

*1091. Shri Kalika Singh: Will the
Minister of Defence be pleased to
stale:

(a) the nature, constitution and
working of International Hydrogra-
phic Bureau and its activities in
India;

(b) the Indian personnel associated
with the Bureau and advantages ac-
cruing to India from it; and

(c) since when the Bureau is func-
tioning in India and under what au-
thority?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) to (¢). A
statement is laid on the Table of the
Lok Sabha. [See Appendix III, an-
nexure No. 102].

Shri Kalika Singh: From the state-
menf laid on the Table it appears that
India became a member of the Inter-
national Hydrographic Bureau in
1956 and a representative of India
attended the meeting of the Bureau
in 1957. It is also stated that steady
progress in international co-operation
has resulted from this. May I know
whether the countries which are re-
presented there included China
(KMT) and South Korea but do not
include China proper or North
Korea? Has it resulted in interna-
tional co-operation with a particular
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set of countries and not with the
other set of countries?

Shri Raghuramaiah: That is a
matter of argument. We have given
the complete list of countries who
are members. The implications of
this is a matter of inference.

Shri Kalika Singh: What was the
reason for India joining this Interna-
tional Hydrographic Bureau in 1956
when no benefit is resulting to us?

Shri Raghuramaiah: That is not
strictly correct. The statement has
explained at length the various
advantages of being a member of this
Bureau. We have been getting advice
and technical assistance by way of
various publications and so on. We
have been enabled to keep our hydro-
graphic surveys up to the interna-
tional standards by reason of our
association with this Bureau.

Shri P. K. Deo: There is one Naval
installation at Dehra Dun which takes
up the work of oceanographic survey.
May I know whether that co-ordina-
tes its work with this International
Hydrographic Bureau?

Shri Raghuramaiah: We certainly
take advantage of all the technical
assistance and advice that we can get
from the Bureau for our ovn work in
this country.

Alloy and Tool Steel Plant

*1092. Shri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any offers of foreign
technical and financial co-operation
for the proposed Alloy Steel Plant to
be set up at Durgapur have been re-
ceived; and

(b) if so, what are they?
The Parliamentary Secretary to the

Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)

1695 (Ai) L.S.—2.

PAUSA 2, 1882 (SAKA)

Oral Answers 7234

and (b). No offer of foreign techni-

cal and financial co-operation for the
setting up of the proposed Alloy
Steel Plant at Durgapur has been re-
ceived. A few foreign firms have,
however, offered their technical ser-
vices for production know-how and
training of Indian personnel for oper-
ation of the Plant,

Shri D. C. Sharma: May I know if
the Government has considered offers
of these foreign firms and has made
up its mind as to which firm is to be
selected for providing production
know-how?

Shri Gajendra Prasad Sinha: That
will be considered after the project
report for the Alloy Steel Plant is
available to us.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): May I
clarify that the project report has
been received and is being examined
by Hindustan Steel? They are mak-
ing arrangements for getting the
know-how from a suitable firm.

Shri D. C, Sharma: May I know if
our Government will require any
foreign exchange for this and, if so,
whether it will get the assistance of
some foreign Government for that
foreign exchange?

Sardar Swaran Singh: We will re-
quire foreign exchange for establish-
ing this project and some of the cre-
dits from friendly countries that are
available 'might be utilised for financ-
ing a part of the foreign exchange
component of this project.
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Shri Morarka: May I know whe-
ther any time schedule has been pre-
pared for setting up this plant and
whether the progress made so far is
according to that time schedule?

Sardar Swaran Singh: A broad time
schedule has been indicated and it
flows from the detailed project report
that has already been received. It
will take rougkly about 2% years after
we start work physically. Now that
the site has been selected, the work is
likely to make considerable progress.
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Shri D, C. Sharma: May I know if

this Alloy Steel Plant will be manag-

ed by Hindustan Steel or some new

corporation will be set up to manage
it?

Sardar Swaran Singh: It will be
managed by Hindustan Steel.

Shri Mohammed Imam: May 1
know whether any offers of foreign
technical and financial co-operation
have been made for the ‘manufacture
of ferro alloy and alloy steel at
Bhadravati?

Mr. Speaker: We are on Durgapur.

Sardar Swaran Singh: Not to my
knowledge.
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Pension Scheme for Central
Government Employees

+
(Shri Ram Krishan Gupta:
*1093.{ Shri Jagdish Awasthi:
Shri S, M. Banerjee:

Will the Minister of Finance be
pleased to state:

(a) whether the pension scheme to
benefit temporary Central Govern-
ment employees has been finalised as
recommended by the Pay Commis-
sion;

(b) if so, the main features of the
scheme; and

(¢) the number of employees to be
benefited under this Scheme?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). The Pay Commission has
not recommended a pension scheme
for temporary employees but has re-
commended the grant of terminal
gratuity on their retirement, re-
trenchment or invalidment, and death
gratuity to their families in the event
of their death while in service, sub-
ject to certain conditions being
satisfied. This recommendation has
been accepted by the Government
and copies of orders issued on the
subject, which are self-explanatory,
are placed on the Table of the House.
[See Appendix ITI, annexure No. 103].

(¢) As the benefit will become
available only on the happening of
certain contingencies, it is not possi-
ble to furnish the information.

Shri Ram Krishan Gupta: From the
statement I find that the President
has been pleased to decide that some
benefits should be allowed with effect
from 1st November, 1959. In view of
this may I know whether the scheme
has been introduced and, if so, the
number of temporary employees who
will be affected, specially in the case
of gratuity?

Shrimatli Tarkeshwari Sinha: This
has been introduced after the recom-
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mendations of the Pay Commission.
The recommendations of the Pay
Commission have been accepted by
Government in toto. These benefits
will accrue to those types of em-
ployees which have been recom-
mended by the Pay Commission.

Shri S. M. Banerjee: It is stated in
the Government orders that it will be
implemented with effect from the 1st
November, 1959. I want to know,
when all recommendations of the Pay
Commission are going to be imple-
men‘ed with effect from the 1st July,
1959, how is it that this scheme is
going to be implemented with effect
from the 1st November, 1959. What
are the reasons for that?

The Minister of Finance (Shri
Morarji Desai): All are not to be im-
plemented with effect from 1st July,
1959. That is not so. Government has
never said that.

Shri S. M. Banerjee: I want to know
whether the pension scheme will be
implemented in the case of industrial
empioyees also and whether their
total service will count towards
pension?

Shrimati Tarkeshwari Sinha: In-
dustail employees who are covered
by Contributory Provident fund or
Workmen's contributory provident
funds will be certainly covered by
this, and also those employees who do
not come under this will also be
covered by this.

Mr. Speaker: The Question Hour is
over. Shri M. B. Thakore wants, if
possible, if the Law Minister has no
objection, that Question 1097 may be
answered. Is he here?

Shri A. K. Sen: Yes.

Parliamentary Constituencies in
Gujerat

*1097. Shri M. B, Thakore: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that Sidh-
pur Taluka has been shifted from
Patan Parliamentary constituency to
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Mehsana Parliamentary constituency
and Vijapur Taluka has been shifted
from Mehsana Parliamentary consti-
tuency to Patan constituency;

(b) if so, the reasons therefor;

(c) whether it is a fact that the
above-said matter has been published
in the Gazette of the Gujerat Gov-
ernment; and

(d) whether it is also a fact that
the Election Commission has asked
for objections before the 10th Decem-
ber, 1960 for such kind of decision?

The Minister of Law (Shri A. K.
Sen): (a) No, Sir.

(b) Does not arise.

(¢) The Election Commission’s pro-
posals in regard to the adjustment in
the boundaries and description of the
extent of the parliamentary consti-
tuencies of Gujarat and other matters
mentioned in section 19(2) of the
Bombay Reorganisation Act, 1960,
were, in pursuance of section 19(5)
(a) of the Act, published in the
Gujarat Government Gazette on the
12th November, 1960,

(d) The Election Commission had
specified the 10th December, 1960 as
the date before which any objections
or sugges‘ions in regard to its pro-
posals should reach it.

Shri M. B. Thakore: May I know
whether it is a fact that the results of
such delimitation of these constitu-
encies were published in all the
dailies, Gujarati newspapers at
Ahmedabad in the first week of Dec-
ember, 1960 and if so, what steps are
being taken by the Government to
correct such news?

Shri A. K. Sen: Will the hon. Mem-
ber repeat the question?

Mr. Speaker: He says that the deli-
'mi‘ation of the constituencies, boun-
daries, etc., as worked out appeared
in a number of papers in Guierat and
wants to know what steps have been
taken by the Government to contra-
dict it or counteract the effect of that.
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Shri A. K. Sen: The answer to part
(c¢) of the question that the propo-
sals of the Election Commission re-
garding adjustment of boundaries and
description of the extent of the par-
liamentary constituencies of Gujarat
and other matters mentioned in sec-
tion 19(2) have been published. They
have been published under section
19(5)(a) of the Act.

Mr, Speaker: They are authorita-
tive.

Shri A. K. Sen: There is no ques-
tion of our contradicting it. It is a
statutory obligation for the Election
Commission.

Shri K. U, Parmar: May 1 know
whether it has come to the notice of
the Government that major changes
have been made in the constituencies
this time in the State of Gujarat in
order to facilitate the ruling party
coming into power again?

Shri A. K. Sen: There is no warrant
for that insinuation.
SeORT NOTICE QUESTIONS
Visit of Journalists to Nagaland

+

r Shri Indrajit Gupta:
Dr. Ram Subhag Singh:
Shri P. C. Borooah:

[_Shri S. A, Mehdi:

S.N. Q 1L

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a party
of journalists visited Nagaland last
week;

(b) if so, the purpose of the journa-
lists visit;

(c) the names of the journalists in-
cluded in the party;

(d) ‘'whether they were permitted to
meet some Naga hostiles and to visit
Phizo’s village; and

(e) whether some of the journalists
have published reports of alleged atro-
cities by the Indian security forces?
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The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) The visit was organised to afford
facilities to the journalists to study the
conditions in the Naga Hills-Tuensang
Area.

(c) A statement giving the parti-
culars of the correspondents as avai-
lable is placed on the Table of the
House. [See Appendix III annexure
No. 104]

(d) There were no restrictions,
except those imposed on security con-
siderations, on the journalists’ meeting
any one they liked.

(e) No newspaper report making
any specific allegation of atrocities
against the Security Forces has come
to the notice of the Government.

There were a number of minor in-
cidents and Naga hostiles occasionally
fired in the direction of the camp of
the newspaper representatives. No
damage was done then. We have re-
ceived no information of any student
being killed or injured. On one occa-
sion, however, on the 19th December,
the hostiles fired at Dr. Imkongliba
Ao’s House. He was slightly injured.

Shri Indrajit Gupta: On some past
occasions when questions have been
asked here regarding the operations
against Naga hostiles, this House has
been told that one of the major diffi-
culties in the way of conducting these
operations is that it is very difficult
to locate these hostile Nagas because
they are constantly moving about.
From one or two newspaper reports
which I have read in the last two
days, it appears that this party of
correspondents who  were taken
there with Government’s assistance
were able without any difficulty to
meet and talk to some headmen of
Villages and Naga hostiles adejcent to
Phizo’s village. So, I would like to
know how the organising of such a
party and giving them these facilities,
especially when there are a number
of correspondents, I find, of certain
foreign papers....
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Mr, Speaker: The hon. Member is
making a speech,

Shri Indrajit Gupta: 1 want to know
how this would help the Government’s
case when certain papers are not
at all friendly disposed towards India
in this matter.

Shri Jawaharlal Nehru: That is a
matter of Judgment, There has been
a very consistent and persistent pro-
paganda in some foreign countries
that we have something to hide in
the Naga Hills-Tuensang region and
therefore we have not allowed the
correspondents to go there. In fact,
some correspondents have been there
in the past. But, so far as I can
remember, they were Indian corres-
pondents. We told these people two
or three months ago—that was when
Mr. Phizo appeared in the scene in
London—that the correspondents can
go there, but, of course, they may
not be able to go where we could not
give them adequate protection, I
have been in favour of correspondents
going there. Let them know. We
nave really nothing to hide. Some-
times for security reasons this has to
be done. Otherwise, they are fed by
all kinds of rumours and stories and
get an impression that the position
must be vary bad because we are
afraid of allowing them to go. When
we say that the terrain is such and
the conditions are such that we can-
not always grip on the hostiles who
are functioning against us, that does
not prevent individual hostiles from
coming and going. In fact, they do
not bear a mark on their forehead
‘hostile’. They are like any person
else. They come and go all over the
place unless they can be recognised
as particular individuals who may be
absconding or something. In this
particular case, I have no doubt that
our authorities there partly permitted
these people to come and to meet
these correspondents.

Dr. Ram Subhag Singh: Now that
Acharya Vinobha Bhave who occupies
a unique place in India’s life and who
is also a great journalist is on his
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way to Assam, may I know whether
the Government will also request him
to visit the Naga Hills-Tuensang
Area?

Shri Jawaharlal Nehru: How can I
answer the question? Acharya
Vinobha Bhave will not be there for
some months. I do not know what
his views may be on the subject.
Obviously, unless there is some grave
difficulty, we shall all abide by his
wishes in the matter.

Shri P. C. Borooah: Is it a fact that
one of the hostile Nagas thai the
pressmen met, Mr. Shaisal, who is the
husband of Mr., Phizo’s niece has
stated that Mr. Phizo is agreeable to
have a Naga State within the Indian
Union?

Shri Jawaharlal Nehru;: I do not
know what somebody may have said.
‘Possibly he may have said so. It
does not take us very far if the
husband of a niece makes a remark.

Dr. Ram Subhag Singh: In the list
of journalists which has been placed
on the Table of the House, may I
know whether there is any proposal
to include journalists who represent
Hindi and other language papers also
whenever any such delegation is sent?

Shri Jawabarlal Nehru: This was
not considered from the linguistic
point of view. As a matter of fact,
primarily they were journalists from
foreign countries whatever their
language might be. But, some Indian
journalists were included. We had
to limit the number. While anybody
could have gone there, the total num-
ber going was 13.

Mr. Bpeaker: Shri Joachim Alva.

Shri Joachim Alva: My question has
been answered. 1 wanted to know
why the representatives of The Hindu
and The Free Press Journal were not
included, but the hon. Prime Minister
has already answered that question.

Shri P. C. Borooah: When it was
possible to locate the Naga hosules to
make them meet the pressmen was
was it not possible to locate tnem ror
apprehending?
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Mr. Speaker: That is exactly what
was asked, and the Prime Minister
has said nobody carries a badge on
his forehead that he is a hostile.

Shri Hem Barua: May I put a sup-
plementary?

Mr. Speaker: I have allowed a
sufficient number. I have got a num-
ber of questions,

Indian-Chinese Officials Talks

+
Shri Assar:
Dr. Ram Subhag Singh:
Shri Khushwaqt Rai;

S.N.Q. 12.

Will the Prime Minister be pleased
to state:

(a) whether the talks between the
Indian and Chinese Official teams in
regard to border records have con-
cluded;

(b) whether Government have con-
sidered the report of the Indian Offi-
cial Team; and

(c) what other steps Government
propose to take in the light of this
report in regard to border problem?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) to (c). The talks bet-
ween the Indian and Chinese official
teams at Rangoon ended some days
ago. Their report has been submitted
to the two Governments and we have
recently received it. It is a long
report of about 570 pages. Together
with it is a full record of the talks
which takes up nearly 3,000 pages.
We have yet to examine this report
thoroughly before it can be decided
what further steps should be taken in
the matter. ’

Shri Assar: May I know if a copy
of the report will be placed on the
Table of the House; if not, the reasons
therefor?

Shri Jawaharla] Nehru: I have just
said that we are considering the re-
port. Before we have considered it
I am not in a position to go into these
details. Some time or other, of
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course, I take it, it will come before
Parliament, but when this should be
done I cannot say.

Shri Vajpayee: On a point of
order. It has not been claimed by
the Prime Minister that the report is
a confidential document, nor has it
been stated that it will not be in the
public interest to place a copy of the
report on the Table of the House.
May I know why there should be any
reluctance on the part of Government
to place a copy?

Mr. Speaker: Hon. Members read
too much into the answer. The hon.
Prime Minister has said that he is
considering this. Certainly it will be
placed on the Table of the House
when the occasion arises.

Shri Jawaharlal Nehru: I have said
clearly that some time or other it will
be placed. Surely, it will be very
extraordinary that the moment I re-
ceive 4,000 pages of a document I
throw it on the Table of the House.

Shri Vajpayee: There is no question
of throwing it on the Table of the
House. The Prime Minister may be
pleased to place it on the Table of the
House.

Shri Jawaharlal Nehru: I am glad
the distinction is made by the hon.
Member. First of all, as I said, a
thing of this kind, anyhow, has to be
considered. I have not read it, I
have not read ten lines of it yet. I
just cannot face a document like this.
It is being read in our Ministry, and
I should read it, but apart from that,
the question arises—it does not bind
us—when they are supposed to be
joint reports, whether there should be
simultaneous publication or unilateral.
May be it may be unilateral, I am not
saying that it must be, but all these
questions have to be considered.
There is a certain decorum in such
matters, apart from the political as-
pects.

Acharya Kripalani: May I know
whether it will be published before
we get information from Peking, or
it will be published afterwards, be-
cause it is of great significance that
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many times things concerning China
and India have been talked of by the
Peking papers and read, and we are
put in an awkward position?

Shri Jawaharlal Nehru: How can 1
answer the hon. Member as to what
the Chinese Government might do
without our permission, or without
reference to us?

Acharya Kripalani; You can publish
it.

Shri Jawaharlal Nehru: Suppose
suddenly they issue it or parts of it
without reference to us,—but I do not
think that is likely to happen, that is
a different matter—if by any chance,
deliberately or otherwise, some leak-
age takes place at the other end, I will
not be responsible for it, but I do not
think it is likely to happen.

Mr. Speaker: All that the hon.
Member, I think, wants is that steps
may be taken from this end to inform
them that if they want to publish it,
it may be published simultaneously.

Shri Jawaharlal Nehru: Whatever
we may do, we have to read it first.

Acharya Kripalani; I would want it
to be done quickly.

Shri Jawaharlal Nehru: Why should
it be done quickly, may I ask?

Acharya Kripalani: Because there is
a possibility of our getting informa-
tion from Peking, and it may be
coloured information, and the world
may get a wrong idea.

Shri Jawaharlal Nehru: If by any
chance something comes out from
Peking, surely it will be followed im-
mediately by the thing being placed
here. That cannot affect it.

Acharya Kripalani; A lie that goes
in advance has always an advantage.

Mr. Speaker: Is it the suggestion
that we must publish it in advance
now?

Acharya Kripalani: We will give
our point of view.
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Mr. Speaker: The hon. Prime Minis-
ter is quite clear.

Shri Jawaharlal Nehru: It is not,
obviously, in the nature of things, a
report as to what should be done or
what should not be done. The offi-
cials were not competent. It is an
examination in a very lengthy way of
the evidence produced by us and the
evidence produced by the Chinese
side. In fact, you cannot take a bit
of it out. Either you consider the
whole evidence, hundreds and hund-
reds of pages, or you don’t, and con-
sidering the two, you may come to
your opinion., Broadly, anybody who
reads it will get the total effect of the
case of India and the evidence on
behalf of India and the case for
China and the evidence on behalf of
China. It cannot easily be extracted
in bits here and there and a conclu-
sion reported.

Shri Nath Pai: In spite of the fact
that the report runs into 3,000
pages. ...

An Hon. Member: Not the report.

Shri Nath Pai: In spite of the fact
that the report, including the evi-
dence, runs into 3,000 pages, it is con-
ceivable that a summary has been
placed before the Prime Minister by
the Indian expert team. Is it a fair
assumption as reported in certain sec-
tions of the press that the evidence
is so mutually contradictory that there
is no point of agreement on the main
issues; if so, may I know how Gov-
ernment intend to pursue the matter
further?

Shri Jawaharlal Nehru; The hon.
Member has started putting me the
same question that was put to me
originally which I answered. @ How
can I possibly tell the House in re-
gard to any matter which has not
been fully considered, more especial-
ly in regard to an important Thterna-
tional matter, as to what steps we
are going to take and when?

Shri Nath Pai: May I clarify? I de
know it had that appearance, but a
summary must have been supplied.
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Mr, Speaker: If the newspapers get
some information, the hon. Prime
Minister may have some information.
These are all arguments.

Shri Jawaharlal Nehru: Quite apart
from the report, it is obvious that I
nave to keep in touch, and I have
tried to keep in touch, with what was
happening. After the first time our
officials came back from the Peking
talks, after the second time in Delhi,
and now after the third time I have
met those officials, I have had a talk
with them, but the whole business of
the officials was, apart from difficult-
les, minor difficsulties, to place” the
evidence in a proper form, and ex-
plain it to the other people. I know
the evidence, a great deal of it, I
have seen it in the last year or two
repeatedly. There is nothing very
new for me except that it is put in
an ordered form, and it is perhaps
easier to understand than isolated bits
of evidence. So, there was nothing
new. They informed me of all this,
and they informed me broadly of
what the other party had placed or
said.

Shri Hem Barua: Does it mean that
the original difference still persists?
The Prime Minister says there is
nothing new in the report. Does it
mean that the original difference still
persists?

Shri Jawaharlal Nehru: The report
consists of the evidence—1, 2, 3, 4,
135, 346. There are some new ifems
added on as and when they have come
to our view, and the difference, that
is, the different approach to the
different cases not only persists, but
was bound to persist because the
officials on either side are not going
to accept the evidence—minor things
they may accept—as a whole, they
cannot change the Govermment’s case.
That is not expected of officials on
either side.

Dr. Ram Subhag Singh: May 1
know whether Government has re-
ceived any documentary proof from
China of the fact that Tibet had no
right of its own to conclude treaties
at the Simla Convention and -any
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other document repudiating the
papers of Ranijt Singh’s days regard-
ing the western sector?

Shri Jawaharlal Nehru: How can I
reply to the hon. Member’s question?
There are all kinds of documents.
Some are accepted; some are not.
How can there be documentary proof
of that as if there is a clean, clear
document saying that they have this
right? They have not. Of course,
there is no such document, but there
are circumstances, circumstantial
cases built up in that way. 1t has
been the Chinese Government’s case
that the Tibetan Government had no
right to come to an agreement, but it
is really a very minor matter. The
whole agreement is a minor matter,
in our case; it is one matter to be
mentioned here. Our case is based
on much stronger grounds than that
agreement of 1911.

Shri Nath Pai;: Is it a fact that
whereas our team was in a position
to produce substantial evidence to es-
tablish the Indian position vis-a-vis
Aksai-Chin, the Chinese team had not
been able to produce any iota of
evidence? May the Prime Minister
enlighten us on this?

Shri Jawaharlal Nehru: I think the
hon. Member will have to exercise
some patience in such matters.

Financing Insurance Policies from
General Provident Fund

S.N.Q. 13. Shri S. M. Banerjee: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to withdraw the
permission to finance the Life Insu-
rance Policies of Government em-
ployees from their General Provident
Fund Account;

(b) if so, why and whether the
discontinuance would commence only
from a specified future date; and

(c¢) whether the persons who are
already financing their policies, or
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who have since sponsored their poli-
cies for being financed from the
General Provident Fund would be
allowed to continue to do so?

The Minister of Finance (Shri
Morarji Desai): (a) to (¢). The faci-
lity to finance life insurance policies
from the General Provident Fund
has been withdrawn with effect from
the 17th December, 1960, except in
respect of policies which were already
being financed from the Fund on that
date.

The facility has been withdrawn
mainly with a view to stimulating
savings. Moreover, it was felt that
the advantages envisaged by the ex-
isting arrangement were not com-
mensurate with the amount of ad-
ministrative work involved.

Shri S. M. Banerjee: The hon.
Minister has stated that in order to
stimulate savings, this has been done.
Till now, these Government
employees were financing their
policies with the help of the General
Provident Fund. May I know whe-
ther Government are not in a posi-
tion to utilise the same amount from
the LIC now? So, where is the ques-
tion of saving?

Shri Morarji Desai: I could not
follow the question.

Shri S. M. Banerjee: It was from
out of the General Provident Fund
that they were actually giving their
premia for the life insurance policies.
The LIC is also a Government body.
The same money which is going from
the General Provident Fund to the
LIC could have been utilised by
Government for other purposes. May
I know why they are stopping this
concession?

Shri Morarji Desai: Because it does
not become double savings as a re-
sult of that. It is only to increase
the savings and to ensure that there
may be two separate savings, that
this has been done.

Shri Tangamani: Is it not a fact
that the industrial employees who
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are enjoying the benefit of provident
fund are allowed to subscribe to the
LIC from out of the provident fund?
If that is so, how is it that this con-
cession is being withdrawn in the
case of the Government employees?

Shri Morarji Desai: Industrial em-
ployees are different from these em-
ployees.

Shri Tangamani: So far as the in-
dustrial employees are concerned, the
principle is that from the provident
fund, which is a compulsory saving
for the workers, money is contributed
to the LIC. When that position has
been accepted in their case, may 1
know why a different attitude is
adopted in the case of Government
employees?

Shri Morarji Desai; I wish a differ-
ent attitude is adopted also in the
case of industrial employees.

Shri C. D. Pande: May I know
whether Government are aware of
the fact that this provident fund was
a great stimulus for life insurance?
If this facility is withdrawn now, the
insurance will go down instead of
people being goaded to have insurance
savings as also savings by way of
provident fund?

Shri Morarji Desai: The fears are
unfounded.

Shri S. M. Banerjee: May I know
whether it is a fact that the Central
Government employees are resisting
the Government decision in regard to
compulsory contribution to provident
fund? After the withdrawal of this
concession, will Government continue
that compulsory contribution to pro-
vident fund? The contribution to
general provident fund then becomes
actually a voluntary thing, because
now, the Government servants will
be unable to finance their insurance
policies from the general provident
fund.

Mr. Speaker: The hon. Member is
only arguing. He only wants to
know whether the compulsion would
be removed.

Shri Morarji Desai: No, not at all.
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Jambad Colliery

S.N.Q, 14. Shri N. R. Muniswamy:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether it is a fact thai there
was continued rowdyism, rioting
looting, getting off telephone lines
and attacking the po.ce with spears,
lathis, etc., by some of the labourers in
Jambad colliery on the 14th and 15th
December, 1960;

(b) if so, what were the reasons for
the trouble; and

(c) what action is being taken in
this regard?

The Deputy Minister of Labour
(Shr1 Ab.d Ali): (a) to (c). It is re-
ported that when the agent of a
neighbouring colliery went to the
house of the manager of the Real
Jambad Coliiery on 14th December,
1960, some workers belonging the
Colliery Mazdoor Sabha (AITUC) did
not like his coming there; they sus-
pected he acted as an adviser to the
management of their colliery ang tried
to assault his driver. A worker who
objected to this action was chased and
his property looted from his house.
On 15th December, 1960, when the
police arrested some persons in con-
nection with this incident, they were
attacked and brick-batted by a large
number of workers. The police took
shelter in the colliery office after tear
gas shells and a lathi charge proved
ineffective and several of them were
injured, two seriously. The crowed
thereafter became violent, cut the tele-
phone lines, paralysed the working of
the colliery and tried to attack the
quarters of some colliery peons. The
police have arrested about 120
workers.

Shri N. R, Muniswamy: May I know
whether it has been brought to the
notice of Government that one of the
leaders of this union is inciting the
employees to march to Calcutta to
take possession of the employers, and
it so, what action is proposed to be
taken by Government to prevent this
contingency?
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Shri Abid Ali: It is true that a com-
munist worker in the locality during
his speech there told the workers that
they should go to Calcutta and occupy
the buildings where the proprietor’s
office was located, and also that the
manager’s bungalow should be taken
possession of and that the manager
should be driven away, but I do not
think he was serious about it.

Shri N. R, Muniswamy: May I know
whether Government aiso share the
feelings of many of us here that the
trade unions are doing these activities
for their political ends, and they are
thereby jeopardising the production
programme of our country?

Shri Abid Ali: There are codes for
these purposes, and I wish that the
unions follow the code which has been
adopted by them voluntarily.

Shrimati Renu Chakravartiy: May I
know whether it is not a fact that on
various occasions, the Minister, the
Ministry and the Regional Labour
Directorate had been approached
again and again as to the way the
employers had been bringing in
armed goondas and touts to beat up
the trade union workers, and yet not
one single case of adjudication has
been conceded to these workers dur-
ing the last one year, as a result of
which there has been this constant
friction and large-scale victimization?
Will the Labour Ministry consider the
necessity of having a tripartite con-
ference to discuss this emtire question
of the conditions of labour as well as
trade unionism in this Raniganj area?

Shri Abid Ali: What the hon. lady
Member has said, perhaps, is based on
incorrect information. With regard to
thls particular colliery, complaints of
the Colliery Mazdoor Sabha and some
workers to the effect that the manage-
ment had not implemented the various
provisions of the Coal Award (the
Das Gupta Award) and the Mines Act
have generally not been substantiated
on enquiry. Only some minor omis-
sions were found out which the

management agreed to rectify.
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Shrimati Renu Chakravartty: Is it a
fact that whenever on receipt of com-
plaints from the Colliery  Mazdoor
Sabha, the Regional Labour Commis-
sioner, Mr. Singh, goes to the coal-
field area, he makes it a point never
to call upon the Colliery Mazdoor
Sabha officials to substantiate the
charges, and he makes unilateral de-
cisions with the management?

Shri Abid Ali: That is not correct.
because I have seen reports in which
what the union officials have stated
has also been mentioned.....

Shrimati Renu Chakravartty: He
has never met them.

Shri Abid Ali: He should hear both
parties, and only after that, he can be
helpful to have effective conciliation.
We have granted adjudication—it is a
matter of record; it has been gazetted
also—on the request of this particular
trade union.

Shri S, M. Banerjee: May I know
whether it is a fact that recently the
Labour Ministry officials and the
Labour Minister met the represen-
tatives of AITUC and discussed this
matter concerning that entire belt? If
so, what is the result of the discus-
sion?

Shri Abid Ali: The trade union offi-
cials who met the Labour Ministry
official promised that they would be
helpful in creating an atmosphere
which might help the resumption of
normalcy there. But unfortunately,
they have not carried out their pro-
mise,

Shri S. M. Banerjee: When did they
meet? Only yesterday they met. I
wish to raise a point of order. I seek
your protection.

Mr. Speaker:
Chaudhuri.

Shri Tridib Kumar Chaudhuri: Is it
not a fact that in the Standing Labour
Committee and in Indian Labour Con-
ference representatives of all the Cen-
tral Trade Union organisations con-
nected with colliery labour complain-
ed about the law and order situation
within the jurisdiction of the Regional
Labour Commissioner......

Shri Tridib Kumar
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Shrimati Renu Chakravartty: Shri
Singh,

Shri Tridib Kumar Chaudhuri: . ...
of Dhanbad? Also, has any steps been
taken in consultation with the State
Governments concerned to iook into
the matter and to set things right?

Shri Abid Ali: Hon. Members would
appreciate that the same  Regional
Labour Commissioner is in charge of
both the Raniganj and Jharia coal
fields. In Jharia there is complete
peace. This is a place where for-
tunately this particular trade union
organisation has no influence. There
is trouble in the Raniganj coal field
and the source can be found out. It
is obvious.  (Interruptions).

An Hon. Member: It is not correct.

Shri Tangamani: He makes all
kinds of allegations. These are not
correct. (Interruptions).

Mr. Speaker: I have to inform the
House...,

Shri Inderjit Gupta: It is wrong in-
formation that he has given.

Mr. Speaker: Hon. Members are not
satisfied. What can I do?

Some Hon. Members rose—

Mr. Speaker: Will they resume their
seats or not? (Interruptions). I am
not prepared to allow any more ques-
tions.

Shri S. M. Banerjee: On a point of
order.

Mr. Speaker: I have allowed a num-
ber of questions.

‘ Shri S, M. Banerjee: It is a point of
order.

Mr. Speaker: There is no point of
order. Why should he be impatient?

Shri Tangamani: May I make a sub-
mission? In connection with another
coal-mine, the hon. Deputy Minister
was pleased to state that the Union
was not registered, when in fact it was
registered.
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Mr. Speaker: I am not going to
allow it. It is irrelevant.

Shri Tangamani: I would like to
know whether he will correct himself
at this stage.

An Hon. Member: He has made a
wrong statement.

Mr. Speaker: Order, order.

WRITTEN ANSWERS TO QUES-
TIONS

Propogation of Hindi

*1090. Pandit D, N. Tiwari: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
States have been asked to review the
existing arrangements for the propa-
gation of Hindi;

(b) if so, whether
been received; and

(c) the common features of the re-
plies?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (¢). A state-
ment is laid on the Table of the
House.

replies have

STATEMENT

(a), (b) & (c). Under the Directive
of the President issued under Clause
(6) of Article 344, the Ministry of
Education has been directed to review
the working of the existing arrange-
ments for propagation of Hindi and
to take further action on the lines
indicated by the Committee of Parlia-
ment on Official Language. As a
preliminary step the State Govern-
ments have been requested to make
a survey of the existing arrange-
ments for the propagation and deve-
lopment of Hindi in their respective
areas and to make recommendations
to the Government of India. The
Governments of Andhra Pradesh and
Madras and the Administrations of
Manipur and Tripura consider the
existing arrangements adequate. The
Administrations of Andaman and
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Nicobar Islands and Laccadive, Mini-
coy and Amindive Islands consider
the arrangements inadequate and
they propose to step up the activities
in the Thirq Five Year Plan. The
State Governments of Gujarat, Kerala,
Orissa and Punjab have sent only
interim replies. Replies from other
State Governments are still awaited.

Exchange of Scholars Between India
ang China

*1095. Shri A. K. Gopalan: Will
the Minister of Education be pleased
to refer to the reply given to Un-
starred Question No. 409 on the 21st
November, 1960 and state:

(a) the amount spent on each of
the five scholars who were sent to
China and who have come back;

(b) whether their studies in China
are being ustilised by Government;
and

(c) if so, in what way and the
places of their employment where
they are utilising their studies and
knowledge gained in China?

The Minister of Education (Dr. K.
L. Shrimali): (a) The amount spent
on each of the five scholars is as
under:—

Rs

1. Shri V. P. Dutt 6630-00

2. Shri Ram Manohar
Sinha 4418-68

3. Shri S. Seshadri 506867
4. Km, Latika Lahirj 6590°00
5. Smt. Gargi Dutt 6570-00

(b) and (c), A statement is laid on
the Table of the House. [See
Appendix III, annexure No. 105].

People’s Friendship University,
Moscow

*1096. Shri Kunhan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether fresh applications
were invited for People’s Frienship
University, Moscow;
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(b) if so, the number of such appli-
cations received;

(c) the number of those selected;
and

(d) the number of those who left
for Moscow after their selection had
been made?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) 571,

(¢) Final Selections are yet to be
made.

(d) Does not arise.

Centeen at Qutab Minar, Delhi

*1098. Shri B. C. Mullick: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that the
prices of foodstuffs at the Canteen in
the premises of Qutab Minar, Delhi
are unduly high;

(b) whether it is also a fact that
drinking water is sold at Qutab
Minar, Delhi;

(c) whether Government have re-
ceived complaints in this regard;

(d) if so, the action taken thereon;
and

(e) whether the canteen will be
asked to display a price list as appro-
ved by Government?

The Deputy Minister of Scientific

Research and Cultural Affairs (Dr. M.
M. Das): (a) No, Sir.

(b) Yes, Sir.
(c) No, Sir.
(d) Does not arise.

(e) The price list as approved by
the Central P.W.D. is already on dis-
play at the Canteen.

C.0.D., Chheoki

*1099. Shri Ram Krishan Gupta:
with the Minister of Defence be pleas-
ed to refer to the reply given to Un-
starred
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Question No, 1874 on the 1st Septem-
ber, 1960 and state:

(a) whether Government have com-
pleted further investigations ordered
in respect of certain items regarding
the recovery of stores from under-
ground in Central Ordnance Depot
Chheoki; and

(b) if so, at what stage is the ques-
tion of taking action against officers,
at fault?

The Deputy Ministey of Defence
(Shri Raghuramaiah): (a) No, Sir.

(b) The matter is still under consi-
deration by the Army authorities.

Stoppage of Blast Furnaces
( Shri Rajendra Singh:
| Shri Morarka:
*1100.{ Shri Harish Chandra

Mathur:
Shri Koratkar:

Will the Minister of Steel,
and Fuel be pleased to state:

Mines

(a) the loss in terms of tons of
production of pig iron due to stoppage
of blast furnaces at Rourkela and
Bhilai;

(b) the reasons for the stoppages;
and

(c) the steps taken to avoid recur-
rence?

The Minister of Steel, Mines and
Fuel (Sardar Swarap Singh): (a) to
(c). A statement is laid on the Table
of the House. [See Appendix III,
annexure No. 106].

Jet Engines

*1101. Shri P, K. Deo: Will the
Minister of Defence be pleased to
sate:

(a) whether Research and Develop-
ment Wing of the Indian Air Force
have designed and are going to pro-
duce jet engines;

(b) what stage of development
has been reached so far; and

(c) whether there was any foreign
collaboration in this regard?
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The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes, Sir.

(b) The manufacture of the various
components of the prototype engine is
progressing satisfactorily.

(¢) No, Sir,

Coal Stock in Asansol Area
*1102. Pandit D. N. Tiwari: Will the
Minister of Steel, Mines ang Fuel be
pleased to state:

(a) whether it is a fact that coal
of grade A fit for consumption in
steel plants is lying in stock in Asan-
sol area for the last several months
and arrangements for it despatch
have not been made;

(b) whether the Indian Mining
Federation of Calcutta drew the atten-
tion of Government towards this mat-
ter; and

(c) the action taken in the matber?

The Minister of Steel Mines and
Fuel (Sardar Swaran Singh): (a) No.
This area produces high volatile coal

and the steel plants’ requirement of
such coal is very small.

(b) Owners of certain collieries in
Asansol area hadq recently reported
an increase in their pit-head stocks.

(c) Efforts are being made with
the assistance of the Railways to
clear these stocks to the extent possi-
ble.

STARTOTAT & SRR T AW

#9203, Y WwTEr AT A - T
qE-wg A 4g FA A} FA FW
fr

(%) Far a7 ¥ 288 ¥ gA
I JATIAr & wiwd fgey § oAy
Fifra FW F 757 < faa wT faar
¥, A

(&) afz g, @ g7 @@ &
a1 forg feq 7@ § 7
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# A F fod g # gvifim w9
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Pipeline from Barauni to Delhi

“1104. . { Shrimati @la Palchoudhuri:
* \_Shrimati Mafida Ahmed:

Will the Minister of Steel, Mines
and Fuel be pleased to state:
————
(a) whether it is a fact that a pro-
posal to lay a 700 mile long oil pipe-
line to carry finished products from
Barauni to Delhj is under the consi-
deration of the Government of India;

(b) if so, the reasons which led the
Government to consider such a pro-
posal;

(c) its financial implications; and

(d) the progress made in connec-
tion therewith?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) For
the transport of petroleum oil pro-
ducts likely to be available from the
public sector refinery at Barauni a
proposal to construct pipeline from
Barauni to Delhi in order to feed the
economic supply areas, is under pre-
liminary consideration of Government;

(b) Experience in other countries
appears to show that as against trans-
port by railway tank wagons pipeline
was more economical for moving
petroleum products. Pipelines serve
to provide greater continuity in sup-
plies and afford storage within the
pipeline itself and, thus, enable, reduc-
tion in storage capacity which other-
wise is required in areas away from
the production centres. Another im-
portant factor in the economic of pipe-
line transport, deserving special men-
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tion, in comparison to rail road trans-
portation, is that it avoids empty
haulage in one direction. The alter-
native of using railway tank wagons,
prima facie, would appear to throw
considerable burden on the already
congested railway system. These are
some of the main considerations which
have led Government to consider the
mode of transport by pipeline.

(c) and (d). No financial implica-
tions have so far been worked out.
For detailed consideration, a techno-
economic study will have to be under-
taken, if after preliminary considera-
tion, Government should decide to
progress the matter further.

Army Personnel in Naga Areas

*1105. Shri P, C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether an inquiry has been
ordered into the allegations that cer-
tain Army personnel had committed
excesses in several villages in the
Naga area near Purr village soon after
an encounter with hostiles;

(b) what is the nature of the alle-
gations; and

(c) what are the results of the
inquiry?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes, Sir.

(b) The allegation was that some
persons who were not hostiles were
killed and a few villages were burnt.

(¢) The results of the inquiries are
still awaited from the lower military
authorities,

Credit from Austria

{ Shri Ram Krishap Gupta:
*1106. { Shri Morarka:
[_Shri Rameshwar Tantia:
Will the Minister of Finance be
pleased to refer to the reply given to
Starreq Question No. 605 on the 20th
August, 1960 and state:
(a) whether the terms and condi-
tions for the credit received from
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the Austrian Government have been
finalised; and

(b) if so, the details thereof?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The negotia-
tions have not yet been concluded.

(b) Does not arise.

School Hostels in Maharashtra

2312, Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) whether Central Government
have sanctioned any loan to the
Maharashtra Government for the
construction of school hostels during
1960-61 so far; and

(b) if so, the total amount sanction-
ed for each institution?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) According to the revised pro-
cedure which came into force from
1960-61, loans for construction of
hostels are being sanctioned to the
education institutions by the State
Governments. Accordingly, a sum of
Rs, 3-35 lakhs has been placed at the
disposal of the Government of Maha-
rashtra for this purpose during 1960-61.
This includes Rs. 1:35 lakhs for
hostels for schools. The amount
actually released by the State Gov-
ernment so far is not known.

Middle Schools in Delhi

2313, Shri Pangarkar: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No, 381 on the 8th August.
1960 and state at what stage is the
proposal to make the study of art and
craft compulsory in middle schools
in Delhi and its rural areas?

The Minister of Education (Dr. K.
L. Shrimali): In reply to Unstarred
Question No. 381 dated 8th August,
1960 it was stateq that the study of
art and craft has been made compul-
sory in the middle schools. As regards
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middle departments of Higher Secon-
dary Schools, it is proposed to have
at least one craft and one art subject
as compulsory subjects from the com-
mencement of the next academic ses-
sion,

Schools and Colleges in Himachal
Pradesh
2314. Shri Hem Raj: Will the

Minister of Education be pleased to
state:

(a) the number of High Schools,
Higher Secondary Schools and Colle-
ges opened in Himachal Pradesh dur-
ing the two plan periods so far with
their location; angd

(b) their number before the start
of the First Five Year Plan with their
location?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). Informa-
tion relating to the number of High
Schools, Higher Secondary Schools and
Colleges opened during the Second
Five Year Plan period in Himachal
Pradesh has already been furnished in
reply to Unstarred Question No, 1672
answered on 12th December, 1960.
Information relating to the educational
institutions opened during the First
Five Year Plan and those in existence
before its commencement is being col-
lected and will be laig on the Table
of the Lok Sabha, in due course.

Centenary of Deparitment of
Archaeology

2315. Shri Narasimhan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether there is any proposal
to celebrate the Centenary of the
Department of Archaeology;

(b) if so, when it is coming;

(¢) what is the programme arrang-
ed for that occasion;

(d) the estimated expenditure for
that occasion;
(e) whether there will be special

invitees from abroad for the occasion;
and
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(f) if so, the names of the invitees?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) November, 1961.
(¢) Programme is being framed.

(d) The proposal is under consi-

deration.
(e) Yes, Sir.

(f) The Government of Asian
countries will be requested to depute
their representatives. In  addition,
eminent archaeologists of Asia and
distinguished archaeologists of other
countries will be specially invited to
attend.

Discovery of Garnet Stone in Bihar

2316. Shri N. M. Deb: Will the
Minister of Steel, Mines and Fuel be
pleased to state whether it is a fact
that a Garnet stone has been found in
Bhagalpur District (Bihar)?

The Minister of Mines and Oil (Shri
K. D. Malaviya): The Geological
Survey of India has not recorded any
occurrence of garnet stone in Bhagal-
pur District of Bihar.

Archaeological Find in Binpur, West
Bengal

2317. Shri N. M. Deb: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any steps have been
taken by the Government of India for
study of the articles and images found
in Binpur P.S. in the district of
Midnapore (West Bengal) which
according to some archaeologists
belong to the pre-historic and the
Gupta-Eras; and

(b) if so, the details thereof?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) No, Sir, as the work
was done by the State Department
and not by the Union Department of
Archaeology,

(b) Does not arise.
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Institute for Handicapped Persons in
Delhi

2818. Shri Ram Krishan Gupta:
Will the Minister of Education be
pleased to state:

(a) whether the scheme to have a
gpecialised institute under the Direc-
torate General of Employment and
Training for adult handicapped in
Delhi with a view to plan and effect
their economic rehabilitation, has
been finalised;

(b) if so, the details thereof; and
(c) when it will start functioning?

The Minister of Education (Dr.
K. L. Shrimali): (a) A Special
Employment Office for the physically
handicapped is proposed to be estab-
lished in Delhi.

(b) This office will function as part
of the national employment service
and will attempt to place blind, deaf
and orthopaedically handicapped
persons in ordinary commercial and
industrial establishments as well as
in the public services.

(c) Within the next six months.

Legal Assistance to Harijans in Delhi

2319. Shri D. C, Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount earmarked for giv-
ing legal assistance to Harijans in
1960-61 by the Harijan Welfare Board
in Delhi;

(b) whether the whole amount has
been spent; and

(c) if not, the reasons therefor?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Rs.
8,000/-.

(b) No.

(c) Applications for legal aid
amounting to Rs. 4435/~ recommended
by the Harijan Welfare Board, Delhi,
are being scrutinised by the Delhi
Administration.

1695 (Ai) LSD—2.
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Murders in Delhi

2320. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of murders com-
mitted in Delhi during the months of
July to November, 1960; and

(b) the causes thereof?

The Minister of Home Affairs (Shri
G. B, Pant): (a) 29.

(b) Previous enmity. 10
Love affairs 9
Disputes over money and

property. 3
Dispute between landlord and
tenant. 1
Infanticide 2
Motive unknown 4

Water Facilities for S.C, in Punjab

2321. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of wells that have
been sanctioned under Centrally
sponsored schemes during the years
1956-57 to 1959-60 providing water
facilities to Scheduled Castes in
Punjab; and

(b) the amount of expenditure
involved therein?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Nil.

(b) Does not arise,

Income-tax Arrears in Punjab

2322. Shri D. C. Sharma: Will the
Minister of Finamee be pleased to
state the total amount of income-tax
arrears as on the 1st July, 1960 in
the Punjab region (Circle-wise)?

The Minister of Finance (Shri
Morarji Desai): The information is
being collected and a statement giv-
ing the required information will be
laid on the Table of the House as
early as possible.
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Election Petition

2325. Shri Ram Krishan Gupta:
- Will the Minister of Law be pleased
- to state:
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(a) whether the attention of Gov-
ernment has been drawn to the
judgement given by the Election
Tribunal on the 5th December, 1959
in the Election petition namely, S.
Gurmej Singh vs. Sardar Pratap Singh
Kairon; and

(b) if so, whether it is a fact that
serious strictures have been passed
against the ‘Chief Minister, Punjab
in this judgement; and

(c) if so, the nature of action taken
or proposed to be taken against the
Chief Minister, Punjab?

The Minister of Law (Shri A. K.
Sen): (a) Government have seen the
order of the Election Tribunal,
Chandigarh, in Election Petition No.
22 of 1957, Shri Gurmej Singh wvs.
Shri Partap Singh. The order was
made on the 26th October, 1959 and
not on the 5th December, 1959, as
stated in the Question.

(b) The order of the Tribunal is

.published in the Punjab Government

Gazette, dated the 4th December,
1959. It is difficult to assert cate-
gorically that any observations made
in the order amount to ‘serious

_strictures’ against the Chief Minister

of Punjab, the respondent in the case.

(c) No action can be taken against
on the
observations made in the order
against him.

Prices of Land in Delhi

2326 Shri Ram Krishan Gupta:
{_ Shri D, C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1089 on the
6th September, 1960 and state the
further progress since made in tak-
ing decisions on the report regarding
rising prices of land for house build-
ing in Delhi?

The Minister of Home Affairs (Shri
G. B. Pant): Final decisions are
expected to be taken shortly.
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French Aid for Oil Exploration

2327 Shri Ram Krishan Gupta:
Will the Minister of Steel Mines
and Fuel be pleased to refer to the
reply given to Unstarred Question
No. 593 on the 11th August, 1960 and
state:

(a) whether the Oil and Natural
Gas Commission has examined the
proposals made by the French Insti-
tute of Petroleum in regard to French
aid for oil exploration; and

(b) if so, the result thereof?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) and (b).
The proposals made by the French
Institute of Petroleum regarding oil
exploration in India are under exami-
nation.

Bhilai Steel Plant

2328. Shri A. K. Gopalan: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the riggers of Refrac-
tory Stores in the Bhilai Steel Pro-
ject have submitted representations
to Government regarding discrimina-
tion shown against them as compared
to riggers in other departments of
the Project; and

(b) if so, whether Government
have looked into these representa-
tions?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The representation from the
riggers of the Refractory Stores in
the Bhilai Steel Project was received
by Government in September, 1960.
In this representation they had venti-
lated their grievances regarding salary,
promotion, permanency, retrench-
ment increment etc. These grievances
have been looked into by th Hindustan
Steel Limitd, and suitabl steps taken,
to redress them.
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Explosions in Delhi
r Shri Sadhan Gupta:
Shri B. C, Mullick:
2329. { Shri K. G. Wodeyar:
Shri Assar:
Shri S. A Mehdi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that three
explosions occurred in Delhi in Sept-
ember, 1960;

(b) if so, the places where they
occurred;

(c) the casualties caused thereby;

(d) the motives of the miscreants
who engineered these explosions;

(e) the number of people arrested
in this connection; and

(f) the steps taken to
recurrence of such
tuture?

prevent
incidents in

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). Three
minor explosions occurred in Delhi
on 27th, 28th and 29th September,
1960, Of these, the first two occurred
in the Gandhi Grounds and the third
near the Fountain in Chandni Chowk.

(c) 12

injuries.

persons received minor

(d) The incidents are under investi-
gation.

(e) One person has so far been
arrested.

(f) The police patrol the area. An
Anti-explosives Squad has been set
up in the Delhi Police.

Stocks of Iron and Steel

2330. Shri Harish Chandra Mathur:
Will the Minister of Steel, Mines and
Fuel be pleased to lay a statement
on the Table showing:

(a) the stock of pig-iron and differ-
ent wvarieties of steel with manufac-
turers in (i) public sector (ii) private
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sector, and (iii) Stockists—on 1st
October or 15th October, 1960,

(b) The varieties which are in short
supply and reasons for the same; and

(c) the rates at which these items
in short supply are available in the
market?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Simgh): (a) A
statement showing the stocks of steel,
by categories, in the wvarious steel
works and with stockists, is laid on
the Table. [See Appendix III, annex-
ure No. 107]. The figures of stocks
of pig iron are being collected.

(b) The categories of steel in short-
age are mainly sheets and wire. This
is because Indian production is inade-
quate to meet the demand and imports
are limited by the shortage of foreign
exchange.

(c) It is illegal to sell iron and steel
at prices above the statutory prices.
Government are not aware of the
open market prices for these cate-
gories.

Quarters for Women Teachers

S Shri Indrajit Gupta:
\ Shrimati Renu Chakravartty:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 845 on the
17th August, 1960 and state:

2331

(a) how many quarters for women
teachers working in rural areas have
been already built;

(b) how many scholarships and
stipends for women teacher-trainees
from rural areas are being granted
per year; and

(c) the details of the scheme for
granting village allowance for
women teachers in rural or backward
areas?

The Minister of Education (Dr.
K. L. Shrimali): (a) The number of
quarters constructed so far under the
Central schemes of Expansion of
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Girls Education and Training of
Women Teachers and Relief of Edu-
cated Un-employment and Expansion
of Primary Education is given below:

Name of the State Number of
quarters built

1. Andhra Pradesh 13
2. Bihar 65
3. Kerala —_
4. Madras 71
5. Mysore 24
6. Maharashtra —_
7. Orissa 520
8. Punjab 133
9. Rajasthan 577
10. Uttar Pradesh 10

11. Madhya Pradesh

I2. Assam

.
information

13. Gujarat
is awaited.

14. Jammu & Kashmii
15. West Bengal
16. Union Territories J

(b) Information is being collected.

(c) The National Council for Wo-
men’s Education had recommended
that women teachers may be encour-
aged to work in villages by being
given a village allowance as an alter-
native to provision of free quarters
as this was expected to result in the
increase of the enrolment of girls.
This recommendation has been refer-
red to the State Governments who
may include this scheme in their
special programmes for the education
of girls in the Third Plan. The
allowance will have to be determined
by the State Governments according
to conditions prevailing in each State.

Oil Pipelines

2332. Shri Yadav Narayan Jadhav:
Will the Minister of Steel, Mines and
Puel be pleased to state:

(a) whether it is a fact that the
Burmah Oil Company (Pipelines)
Ltd. has directly negotiated for the
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purchase of line pipes with two com-
panies without the consent of the
0il India Limited;

. (b) whether it is a fact that these
contracts were signed without calling
for tenders; and

(c) if so, what steps have been
taken by Government to validate the
“contracts entered into by the Burmah
Oil Company (Pipelines) Itd.?

The Minister of Mines and Oil (Shri
‘K. D, Malaviya): (a) No, Sir.

Burmah Oil Company (Pipelines)
Ltd. were authorised by the Board of
Oil India Ltd. to call for quotations
for pipe from suppliers, approved by
the Board.

(b) 32,909 tons of pipeline was pur-
chased in UK. from Messrs Stewarts
& Lloyds, whose quotation was the
lowest. Omne of the terms of a loan
of £3 million from the U.K. Govern-
ment to the Government of India was
that pipeline and ancillary equipment
of this value would be purchased
from UK. Although quotations were
invited from suppliers in other
countries in order to determine the
competitiveness of the prices quoted
in UK, it was found that Stewards
& Lloyds quotation was in line with
the lowest quotation received from
any other supplier.

51,000 tons of pipe has to be pur-
chased from the Hindustan Steel
Limited. Hindustan Steel Ltd. are
‘the only indigenous manufacturers/
suppliers of the requisite quality of
pipe in India. Therefore, the neces-
sity for inviting quotations did not
arise and the price was settled on the
basis of negotiations.

(c) Does not arise.
Chairman, University Grants
Commission

2333, Shri Aurobindo Ghosal: Will
the Minister of Education be pleased
to state:

(a) whether the Chairman of the
University Grants Commission has
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expressed his desire to leave his ser-
vice; and

(b) if so, from what date and the
reason therefor?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). While
the Chairman of the University Grants
Commission has not expressed any
desire to leave his service, the UNI-
VERSITY GRANTS COMMISSION
(Disqualification, Retirement and
Conditions of Service of Members)
Rules, 1956, provide that the Chair-
man shall retire on his completing the
age of sixty-five, unless there is a
contract to the contrary, As no such
contract exists in the case of Shri
C. D. Deshmukh, he is to retire on
the 14th January, 1961, when he
completes the age of 65 years.

Smuggling of Silver

2334. Shri Ram Krishan Gupta:
Will the Minister of Finance be pleas-
ed to state:

(a) whether it is a fact that a
racket of silver smuggling involving
a princely family and some leading
firms of Saurashtra has been un-

covered by an agency of the Union
Finance Ministry; and

(b) if so, the name of the prince
and firms?

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir.

(b) Does not arise.
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Open Aair Jail System in Himachal
Pradesh

J Shri M. K. Kumaran:
2336 "\ Shri Raghunath Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a new
system of open air jail for prisoners
has been introduced in Himachal
Pradesh; and

(b) if so, how is the system work-
ing?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). An open
air jail started functioning at Bilas-
pur with effect from 24th October,
1960. 40 prisoners have been selected
carefully for this jail from amongst
the various jails of the territory.
Keeping 4 prisoners to work on essen-
tial services such as kitchen, sanita-
tion etc., the remaining 36 are engag-
ed by the Public Works Department
under the supervision of Jail Warders
and dependable convict officers. They
get their daily wages at normal rates.
The scheme has started encouraging-
ly.

Satyagraha Movement in Manipur

2337. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state the expenditure
incurred by the Manipur Adminis-
tration in connection with the present
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satyagraha movement in Manipur for
restoration of responsible Govern-
ment in Manipur under the following
heads from April to July 1960:

(1) Petrol;

(2) Bihar Military Police;

(3) West Bengal Armed Police;
(4) Manipur Jail;

(5) Assam Jails; and

(6) Tear Gas?

The Minister of Home Affairs (Shri
G. B, Pant): (1) Rs. 27,949/-.

(2) Rs. 8'50 lakhs (approximately).
(3) Rs 50,000/- (approximately).
(4) Rs. 46,726/-.

(5) The expenditure figure cannot
be stated till the Government of
Assam have communicated the
necessary information regarding the
maintenance of the prisoners transfer-
red to Assam Jails.

(6) Rs, 8,865.

Manipur Administration

2338. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Manipur Administration appointed
several officers during January 1958
to July 1960 without consultation
with the Union Public Service Com-
mission against standing instructions
on the subject; and

(b) if so, the number of such
appointments and the action taken
by the Government of India and the
Union Public Service Commission
against the officers repsonsible for
such irregular appointments?

The Minister of Home Affairs (Shri
G. B, Pant): (a) No. During the
period January 1958 to July 1960, the
Manipur Administration made 11
appointments against Class II vacant
posts and each appointment was
covered by the Urmion Public Service
Commission (Exemption from Con-
sultation) Regulations, 1958. The
Administration made 7 other Class
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I1 appoin.ments of longer duration
pending finalisation of the draft
recruitment rules by the Union Pub-
lic Service Commission. As such
finalisation was delayed, references
for regularisation of five appoint-
ments were made to the Commission.
In other two cases of medical officers
appointments were to be made by
transfer or promotion and a reference
was made to the Ministry of Health.
The Administration also made
appointments against 82 Class III
posts before the revision of their
scales of pay. As such revision
resulted in the reclassification of these
posts as Class II, the Commission has
been approached to regularise the
appointments.

(b) Does not arise.

Scheduled Castes of Savitri Nagar,
Delhi

2339. Shri B. K. Gaikwad: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Scheduled Caste people of Savitri
Nagar (Shaikh Sarai) New Delhi are
compelled by Government to pay the
cost of their housing site at the rate
of Rs, 8 per sq. yard;

(b) whether Government are
aware that these Scheduled Caste
people are residing on the sites for
the last several years; and

(c) whether it is a fact that Gov-
ernment policy supports these Sche-
duled Caste people by giving them
housing site free of cost wherever
possible?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No.

(b) Yes.

(c) Delhi Administration has a
scheme for providing home sites in
certain villages, but Savitri Nagar is
not included in the areas to which
the scheme extends.
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Retrenched Ex-Servicemen

2340, Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that under
existing Government Orders discrimi-
nation has been made for giving War
Service Benefit towards fixation of
pay to Ex-servicemen absorbed in
Clerical Posts (Civil) in ‘Permanent’
and ‘Temporary’ capacity;

(b) if so, what is the reason for
such discrimination; and

(c) whether Government are recon-
sidering the issue for removing such
discrimination in the cases of ret-
renched Ex-servicemen appointed
in Clerical Posts (Civil) in Temporary
capacity, who are not benefited to-
wards fixation of pay due to their
war service under existing Govern-
ment Orders?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
War service candidates absorbed in
civil posts against permanent vacanc-
ies, specifically reserved for them,
and those appointed to civil posts on
a temporary basis form two different
categories of Government employees,
whose fixation of pay is governed by
different sets of orders. The question
of any discrimination does not, there-
fore, arise.

(b) and (c). Do not arise.

Depressed Classes League, Orissa

2341. Shri Kumbhar: Wili the Minis-
ter of Home Affairs be pleased to
refer to the reply given to Unstarred
Question No. 2436 on the 9th Septem-
ber, 1960 and state:

(a) whether Audit and Progress
Reports since 1953-54 and so far from
the Depressed Classes League and
other honorary official organisations
in Orissa State have been received by
his Ministry; and

(b) if not, the reason therefor?
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The Deputy Minister of Home Aff-
airs (Shrimati Alva): (a) No.

(b) The State Governments who
give grants to local Organisations for
the welfare of Backward Classes are
responsible for ensuring proper utili-
sation of the funds given to the

Organisations,
Dearer Money Peolicy

2342. Shri Kadka Singh: Will the
Minister of Finance be pleased to
state:

(a) whether the statement of Shri
H.V.R. lengar Governor of the Re-
serve Bank of India at Madras on
November 1st regarding the policy of
“dearer ‘money’ henceforward is going
to affect adversely the agriculturists
who were hopeful of large scale cre-
dits in the course of the Thirq Five
Year Plan;

(b) if not what is the explanation
in detail regarding policy underlying
‘the dearer money’ announcement;
and

(c) how the Reserve Bank intends
to help the agriculturists in the Third
Plan?

The Minister of Finance (Shri
Morarji Desai): (a) No. The recent
measures in the direction of greater
credit restraint are not being applied
to the credit that is made available
to agriculturists by institutional
agencies such as cooperative banks
and societies, The cooperative move-
ment will continue to enjoy as before
the privilege of obtaining from the
Reserve Bank accommodation at con-
«cessional rates of interest.

(b) The monetary policy of the
Reserve Bank has been and continues
to be one of permitting such increases
in bank credit as are in keeping with
the genuine requirements of the eco-
nomy and the maintenance of mone-
tary stability. This policy is intended
to be applied flexibly. The aim of the
recent steps taken by the Reserve
Bank is to keep in check any undue
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expansion in bank credit; and it may
be mentioned that in view of the busy
season the Reserve Bank has relaxed
(vide its  Notification dated 11th
November, 1960) its earlier measures
impounding a certain proportion of
the rise in scheduled banks’ deposits.

(c) A substantial expansion of Re-
serve Bank assistance to agriculiurists
is envisaged in the Third Plan. The
Reserve Bank has been studying
closely the best means of achieving
the end in view. It is at present ex-
amining the question of liberalising
further its scheme of assistance to
agriculturists through the coopera-
tive movement in the light of the re-
commendations of the Report of the
Committee on Cooperative Credit
(Chairman: Shri V. L. Mehta). The
Bank is also examining the question
of a suitable contribution by it to the
Special Development Debentures to be
floated by central land mortgage
banks in certain States to enable them
to finance schemeg of long-term
credit.

School Teachers in Delhi Government
Schools

£2343. Shri S. M. Banerjee: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that in Gov-
ermrment Schools in Delhi 50 per cent.
quota has not been filled in from the
departmental candidates for promo-
tions to the grade of Rs. 200-400 in
various subjects by the Directorate of
Education of Delhi Administration;
and

(b) if so, the reasons therefor?

The Minister of Education (Dr. K.
L. Shrimalf): (a) Yes, in subjects like
Physics, Chemistry, Biology, Mathe-
matics and English.

(b) Suitable qualified departmental
candidates in these subjects are not
available.



7283  Written Answers

Lt anafll o

© Y. st s AR e oA
MFER A TZ qAE W IO A
fw

(%) ¥ gexe ¥ frad ardr
‘AT FEAHTA T I @
. HgaT @sHt 1 faAtor fFan ma;

(') = Ftaat auT et ¥ ¥
frrEt F A o e § |
™,

(31) Fam WG TTHR FT T FAT
| ETEAT F AT AT ¥ WA
AT A @F 7 faae ;AR

(w) afs g, @t 59 ar/va ¥ 77
“frrg far g ?

TEHT WA (B Ao Fo ww) :
(F) AR (@) g FRT AR
AT AF-TAT F G- R @ QX
Eeuill

() ®R (7). 39 fawg & mir
1 frorg € fovar mar g

I¥Y. =Y qHTW AT AET AT
HFW A qg TAW A FA FW
5

(%) 99 To7 G4 A ¥ frqm @
FA FAIT § foT & qr@ Frgar
7g feuft & st 9% et & a3
AR FIA F 47T FATT & AR o
FAATET 7 qEaT T G TRt §
fe=r 1 sreaaw fova & qar s T
QA @ ] §; W

(@) was &9 ToF &7 ¥ o
FHATFEl A dear fFay Ry & 7

DECEMBER 23, 1960

Written Ansivers 7284

TE-F™ w3y (st Wo o Tw) :
(%) #AR(F). g T A 9 @y
& AN gyi-ges 93 Q@ &Y JTE |

Appointment of a Judge in High Court

2346, Shri Narayanankutty Menon:
Will the Minister of Home Affairs be
pleased to state:

(a) how many judges are there in
the Kerala High Court at present;
and

(b) whether there is any proposal
to appoint one more judge in the
Kerala High Court?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Eight permanent and two Additional
Judges.

(b) No.
Nationalistion of Text Books

2347 [ Shrimati Laxmi Bai:
"\_ Dr. Samantsinhar:

Will the Minister of Education be
pleased to state:

(a) whether the Central Govern-
ment are rendering any help to the
State Governments for the nationali-
sation of the text books ang sale of
text books at cost prices; and

(b) if so, the nature of the help
given and the names of the States
receiving such help?

The Minister of Education (Dr. K. L.
Shrimali): (a) No, Sir.

(b) Does not arise.

Requisitioning of Stores for use of
ALC.C. Sessien at Raipur

2348. Shri Indrajit Gupta: Will the
Minister of Steel, Mines and Fuel be:
pleased to state:

(a) whether a large quantity of
stores belonging to Hindustan Steel
Limited at Bhilai was requisitioned-
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for use of the All India Congrcss
Committee Session held at Raipur;
and

(b) it so, the total quantity and
value of the various items so utilised?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
‘(b). The Hindustan Steel Limited
have reported that in connection with
the recent session of the All India
Congress Committee held at Raipur,
a request was received by the General
Manager, Bhilai Steel Project, for
supply of certain stores on hire. The
total quantity and value of the stores
supplied in response to this request
are given below:—
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SL Item Quantities Approx.
No. Value
®s.)
1. Ceiling fans | . 72 numbex 12,313
2. Pipes . 3100 RFT 7,482
(Approx.)
3. C.G.I. sheets . 8,000 1,08,602
(numbers)}
4. Tarpaulines 300 Nos. 97,803
2,26,200

The Hindustan Steel Limited report
that in the past also, spare stores from
the Bhilai Steel project had been simi-
larly issued to important public insti-
tutions on request in connection with
impertant functions, In suck cases,
hire charges have been recovered. In
case of stores damaged, costs are re-
covered. Hire charges for all the
stores issted to the AIl India Congress
Committee as prescribed for other
public institutions, are under re-
covery.

System of Examination

2349, Shri D. C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Starred
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Question No. 1241 on the 9th Septem-
ber, 1960 and state:

(a) whether the Committee set up

‘by the University Grants Commission

to examine the question of reform in
the system of examination in the
Indian Universities has submitted its
final report;

(b) if so, the details thereof; and

(c) the nature of action taken so
far to implement the recommendations.
of the Committee?

The Minister of Education (Dr. K.
L. Shrimali): (a) Not yet.

- (b) and (c). Do not arise.

Census Irregularities in Seraikela and
Kharswan

2350. Dr. Samantsinhar: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Chairman of the
Seraikela Municipality and the local
M.L.A. have complained about some
irregularities in Census operations in
the ex-State areas of Seraikela and
Kharswan;

(b) if so, what are their complaints;

(c) whether it is a fact that the
Chairman of the said municipality is
not appointed as a Census Superinten-
dent in his municipality like other
Municipal Chairman;

(4) if so, what are the reasons for
not appointing him as census Superin-
tendent in that municipal area; ang

(e) how many Oriya and Hindi-
speaking persons have been appointed
as Census Supervisors separately in
Seraikela and Kharswan?

The Deputy Minister of Home Aff-
airs (Shrimati Alva): (a) to (d). No
representation has been received from
the Chairman, Seraikela Municipality.
However, a member of the Bihar
Legislative Assembly has complained
of some irregularities relating (i) the
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appointment of Charge Officer in the
Seraikela Municipality and (ii) the
appointment of Census enumerators
and the recording of information in
the Census Slips. These allegations
are being enquired into.

(e) The number of Oriya and Hindi
speaking supervisors in Seraikela and
Kharsawan is given below:

Oriya Hindi
speaking speaking
Seraikela 35 49
Kharsawan 9 16

Sanitary Inspectors at Kharakvasala

2351. Shri Yajnik: Will the Minis-
ter of Defence be pleased to state:

(a) whether some unqualified per-
sons have been appointed as Sanitary
Inspectors in the Station Health
Organisation at Kharakvasala near
Poona;

(b) whether some of these unquali-
fied Sanitary Inspectors have been
promoted to the post of Sanitary
Assistant overlooking the claims of
qualified persons;

(c) the number of unqualified Sani-
tary Inspectors and those of them ap-
pointed as Sanitary Assistants;

(d) whether complaints have been
received by Government in this
matter; and

(e) it so, the action taken thereon?

The Deputy Minister of Defence
(Shri Ragharamaiah): (a) to (e). Al
Sanitary Inspectors under the Army
Headquarters either possess a Sani-
tary Inspectors Diploma or have been
specially trained by the Army Medi-
cal authorities. Thus, no unqualified
persons hold the appointment of Sani.
tary Inspector in any Army installa-
tion. Promotion to the rank of Sami-
tary Assistants from Sanitary Inspec-
tors is by selection on the basis of
merit. The question of unqualified
persons being promoted does not arise.
Representations have been received
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from certain senior Saenitary Inspec-
tors who had not beem promoted as
they were not found upto the mark
at the time of selection. Appropriate

replies have been sent to the peti-
tioners.
Report of Committee on Archival

Legislation

2352. Shri N. R. Mumiswamy: Will
the Minister of Education be pleased
to state:

(a) whether the Committee to ad-
vise on the proposed Archival Legis-
lation has submitted its report;

(b) if so, the salient features of its
recommendations; and

(c) the action taken on those re-
commendations?

The Minister of Education (Dr. K.
L. Shrimali): (a) No, Sir; the Re-
port is however expected by the end
of this month.

(b) and (¢). Do not arise.

Entry of Pakistanis into India

2353. Shri Assar: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that nearly
2,000 Pakistanis have entered into
India through Belonia sub-division of
Tripura State on the India-Pakistan
Border quring the past six months;

(b) whether it is a fact that they
have shown willingness to accept
Indian citizenship; and

(¢) if so, the details thereof?

The Mirister of Home Affairs (Shrl
6. B, Pant): (a) The number of
such persons was 504 during the six
months from the 1st May, 1960 to the
31st October, 1960.

(b) No application for the grant
of Indian citizenship has been receiv-
ed from any of these Pakistani na-
tionals.

(¢) Does not arise.
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University Film Counocil

2354 f Shri Jagdish Awasthi:
* 1 Shri S. M. Benerjee:

Will the Minister of Education be
pleased to state:

(a) whether a foreigner has been
appointed as an Expert in the Uni-
versity Film Council, New Delhi;

(b) if so, whether no Indian was
available for the purpose;

(c) what are the qualifications of
this foreigner; and

(d) the basis of this selection?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes Sir.

(b) to (d). The University Film
Council is a registered society, re-
gistered under Registration of So-
cieties Act, 1860. It has been ascer-
tained from the Council that in the
earlier stages it had appointed a
foreign expert as technical adviser to
help in its activities but that the
expert is no longer with the Council
s her contract has since expired.

Export of Copra and Betelnuts from
Andamans

2385. Sardar A. S. Saigal: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 2199 on the 6th
September, 1960 and state:

(a) what are the break-up figures
destination-wise of copra and betel-
nuts exported from the ports of
Nancowire, Car Nicobar and Port
Blair respectively during the years
1958-59 and 1959-60; and

(b) what is the figure of royalty
assessed and realized on exports of
copra and betelnuts from the Nicobars
in 1958-59?

The Minister of Home Affairs (Shri
G. B Pant): (a) and (b). The infar-
mation is being collected and will be
laid on the Table.
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Posts in Bhilai and Rourkela Steel
Plants

Shri H. N. Mukherjee:
2356. {Shri Tangamani:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the number of posts of engi-
neers, electricians and ordinary tech-
niciang like fitters, welders etc. lying
vacant in the Bhilai and Rourkela
plants;

(b) whether it is a fact that trained
Indian personnel to fill the vacancies
are lacking; and

(c) when and how is the lag to be
made good?

The Minister of Steel, Mines and
Fuel (Sardar Swaram Siegh): (a)
The Hindustan Steel have reported
that the posts of engineers including
graduate apprentices lying vacant
are 278 in respect of Bhilai and 103
in respect of Rourkela. Out of these,
175 vacancies in Bhilai and 34 imn
Rourkela are for junior engineers for
which graduate apprentices have been
selected. The remaining vacancies
are for senior staff with experience
in steel. Some of the vacanies are
in respect of units which are yet
to be commissioned.

Besides, in operatives and skilled
workers, the vacant posts are 3012 in
Bhilai and 1660 in Rourkela. All
these relate to units yet to be com-
missioned.

(b) and (c). There is generally a
shortage of Indian personnel with
experience in steel. Manning of
genior vacant posts is assisted by
members of the Russian commission-
ing team in Bhilai and German en-
gineers in Rourkela. These posts will
get filled up when the staff of Hindu-
stan Steel gain adequate experience.

In regard to operatives and skilled
workers’' vacancies, persons will be
recruited directly or from construc-
tion staff. The shortage, if any, it is
hoped, will be made good by training
persons in the institutes set up by
Hindustan Steel.
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Floods in Madras

2357. Shri Tangamani: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have ren-
dered help to flood affected areas in
Madras State;

(b) if so, nature of help; and

(c) what relief has been sent to
‘the flood victims of these areas in-
cluding cities of Madras and Madurai?

The Minister of Home Affairs (Shri
G. B. Pant): (a) No request for any
help has been received from the
State Government.

(b) and (¢). Do not arise.

Gang of Racketeers
2358. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be
Pleased to state:

(a) whether it is a fact that the
crime branch of Delhi Police have
unearthed a gang of racketeers who
offer bails for offenders under false
names; and

(b) if so, whether any person has
been arrested so far?

The Minister of Home Affairs (Shri
G. B, Pant): (a) Yes.

(b) Twenty seven persons have
been arrested so far in this connec-
tion.

Colombo Plan Consultative Committee
for Co-operative Economic
Development

2359. Shri Kalika Singh: Will the
Minister of Finance be pleased to
state:

(a) who represented India at the
12th meeting of the Colombo Plan
Consultative Committee for Coopera-
tive Economic Development in South
and South-East Asia held at Tokya
Irom November 14 to 17, 1960;

(b) what measures were decided
‘upon to centain inflationary pressures
in the Colambo Plan countries;
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(c) whether balance of payments
position of the countries was found
satisfactory;

(d) the progressive increase in
income levels and per capita income
of the countries over the last 5 years
and how India fared in comparison
with other countries; and

(e) what percentage of external
assi<tance of the Colombo Plan was
recCived by India since the inception
of the Colombo Plan with the figures
of all countries?

The Minister of Finance (Shri
Morarji Desai): (a) The Indian dele-
gation consisted of:—

Leader

1. Shrimati Tarkeshwari Sinha,
Deputy Minister of Finance

2. Shri N. C. Sen Gupta, Joint
Secretary, Ministry of Finance
Deptt. of Economic Affairs.—
Alternate Leader and Leader
in the officials meetings.

Members

3. Dr. P. K. Banerjee, Counsellor,
Embassy of India, Japan.

4. Shri A. T. Bambawale, Deputy
Secretary, Ministry of Fin-

ance, Deptt. of Economic
Affairs.

5. Shri S, S. Marathe, Deputy
Economic Adviser, Ministry

of Finance, Deptt. of Eco-
nomic Affairs.
6. Shri R, K. Jerath, First Secre-
tary Embassy of India, Japan.
7. Shri A. G, Asrani, Third Secre-
tary, Embassy of India,
Japan.
8. Shri H, Bhalla, Third Secretary,
Embassy of India, Japan.
(b) The Consultative Committee,
amongst other things, reviews the
economic situation in the member
countries of the Colombo Plan in the
South and South-East Asian region
and examineg the need and scope for
‘external assistance. It does not
undertake to make recommendations
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on ways of dealing with the economic
problems of each member country.
These are matters on which decisions
can be taken only by the Govern-
ments of the respective countries.

(c) and (d). The annual report of
the Consultative Committee will be
published on or after the 12th of
January, 1961 and will contain infor-
mation on the state of the economy
of each of the member countries in
the South and South-East Asian
region. A copy of the press com-
munique issued by the Consultative
Committee is laid on the Table. [See
Appendix III, annexure No, 108]. On
account of the limitations of national
income data in different countries.
it is not possible to draw any valid
comparisons.

(e) External assistance under the
Colombo Plan takes various forms
such as technical assistance, capital
aid and loans. All such assistance is
arranged bilaterally, the Colombo
Plan merely providing an arrange-
ment within which such bilateral
assistance can be given and received.
It is, therefore, not possible to com-
pare assistance received by India
under the Colombo Plan with assis-
tance received by other countries.

Model Small Savings Scheme

2360. Shri Balakrishnan: Will the
Minister of Finance be pleased to
state:

(a) whether model small saving
schemes are introduced in several
places;

(b) what is the method of model
scheme; and

(c) the result and performances of
the Scheme?

The Minister of Finance (Shri
Morarji Desai): (a) No model savings
schemes have been introduced, but
“Model districts” have been selected
in some States recently for intensive
promotion of the savings movement
on a voluntary basis,
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(b) The main approach is to pub-
licise the objectives of the movement,
set up non-official savings committees
at various levels, form active savings
groups, organise shibirs for the train-
ing of workers, both official and non-
official, conduct drives for recruit-
ment of authorised agents, produce
special publicity with local appeal
and secure the assistance of the
Postal Department for expanding
the sales agencies and improving the
services rendered to the public.

(c) While the response has been
encouraging, it is too early to judge
the result and performance of the
experiment.
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Army Battalion for Orissa

2363. Shri Sanganna: Will the
Minister of Defence be pleased to
state:

(a) whether the Government of
Orissa have approached the Govern-
ment of India for the creation of
Army battalion in that State; and

(b) if so, what is the reaction of
Government to it?"

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b).
The Government of Orissa have sug-
gested the stationing of an Infantry
Battalion in Orissa. The suggestion
is under consideration of the Gov-
ernment.

Pay Fixation of S.A.S. Accountants

2364, Shri Tangamani: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
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Question No. 337 on the 21st August,
1958 and state:

(a) whether it is a fact that Pay
fixation of S.A.S. Accountants deput-
ed from the office of the Deputy-
Accountant General, Posts and Tele-
graphs, Madras has not been modified
in view of distance of time;

(b) how many employees are
affected as a result of this order;

(c) whether it is a fact that incon-
sistencies do exist;

(d) what will be the loss sustained
by affected employees; and

(e) what steps are proposed for
rectifying the injustice done?

The Minister of Finance (Shri
Morarji Desai): (a) It is presumed
that the Hon'ble Member is referring.
to certain cases of S.A.S. passed
Clerks of the office of the Deputy
Accountant-General, Posts and Tele-
graphs, Madras and not to those of
S.A.S. Accountants. If so, distance
of time was not the only reason for
not modifying their pay fixation.

(b) Sixteen.

(c) Attention is invited to the reply
given to the Starred Question No.
337 on the 21st August, 1958.

(d) It the pay fixation had been
uniform, Government would have had
to pay about Rs. 35,000 more.

(e) As there is no injustice, the
question of rectifying the same does
not arise.

Srirangapatnam Museum

2365. Shri Tangamani: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer
to the reply given to Starred Question
No. 1333 on the 7th April, 1960 and
state:

(a) whether steps are taken for
augmenting collections for Sriranga-
patnam Museum for procuring anti-
quities pertaining to Tippu Sultan for
private and official sources;
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(b) if so, what are the new articles
secured since then;

(c) whether the Musical Tiger in
India Office Library has been secured;
and

(d) what are the official and non-
official agencies addressed in this
matter?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) (i) 74 photographs of the manu-
script of the Hukum Nama of Tipu
Sultan.

(ii) One persian manuscript.

(iii) A model of Srirangapathnam
Fort.

(iv) Microfilm copies of eleven
manuscripts and documents in the
India Office (seven reels).

(¢) No, Sir.

(d) (i) The Government of Mysore.

(ii) Salar Jang Museum, Hyderabad.

(iii) Fort St. George
Madras.

Museum,

(iv) Red Fort Museum, New Delhi.

(v) Private parties.

UNESCO Aid for Second Five Year
Plan

2%66. Shri Tangamani: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 2550 on the 9th Septem-
ber, 1960 and state:

(a) whether the amount of
$ 36,84,288 received from UNESCO has
been spent fully on the three pro-
grammes;

(b) if so, how much has been spent
on Madras University under U.N.
Expanded Technical Assistanc Pro-
gramme of UNESCO;

(c) what further sum will be re-
ceived before the end of the Second
Five Year Plan period; and

(d) what will be the respective allo-
cation under the three heads?

1695 (Ai) LSD.—4
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The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) $29,100.
(c) None, Sir.
(d) Does not arise.

Reserved Seat Candidates

2367. Shri Tangamani: Will the
Minister of Law be pleased to refer
to the reply given to Starred Ques-
tion No. 1104 on the 6th September,
1960 and state:

(a) how many reserved seat candi-
dates won the general seat in State
Assembly Constituencies and how
many in Parliamentary Constituencies;
and

(b) when the decision on double
member constituencies is expected to
be taken?

The Minister of Law (Shri A. K.
Sen): (a) Since the passing of the
Representation of the People Act,
1950, four Scheduled Castes candidates
won the general seats in the Parlia-
mentary constituencies and fourteen
Scheduled Caste candidates in Assem-
bly constituencies. The number of
general seats won by Scheduled Tribes
candidates during this period in the
two types of constituencies is two
and nine respectively.

(b) Necessary legislation to give
effect to Government decision to split
double-member constituencies is being
introduced in Parliament to-day.

Pension to Great Grandson of Late
Maharani Laksmi Bai of Jhansi

Shri H. N. Mukerjee:

2368. Shri Tangamani:

Will the Minister of Home Affairs
be pleased to state the reasons for the
refusal to Shri K. L. Jhansiwala,
great-grandson of the late Maharani
Lakshmi Bai of Jhansi, of the monthly
pension that used to be paid to his
deceased father?

The Minister of Home Affairs (Shri
G. B, Pant): The pension of Rs. 100/-
per month granted to Shri Lakshman
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Rao Jhansiwala was only for his life
time and did not descend to his son
by the terms of the grant. It is not
the policy of the Government to con-
tinue such pensions on a hereditary
basis. The pension was not therefore
continued to Shri K. L. Jhansiwala.

Bihar and Bengal Transfer of Terri-
tories Act, 1956

2369. Shri P. G. Sen: Will the Minis-
ter of Home Affairs be pleased to
refer to the reply given to Starred
Question No. 861 on the 14th Decem-
ber, 1959 and state:

(a) whether all pending cases of
Government servants under Bihar and
Bengal Transfer of Territories Act,
1956 have been finalised; and

(b) if not, what Government pro-
pose to do in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No. In addition to the 132 cases refer-
red to in the reply given to Starred
Question No. 861 on 14th December,
1959, in regard to which final alloca-
tions had not been settled, 248 more
such cases have come to notice. Out
of this total of 380 cases final alloca-
tions have been settled in respect of
240 persons, 53 to be finally allotted
to Bihar and 187 to West Bengal. 140
cases are still under the consideration
of the State Governments.

(b) It has been suggested to the
Governments of Bihar and West
Bengal that in order to finally settle
the matter, a meeting attended by the
representatives of the two State Gov-
ernments should be convened and that
an officer of the Government of India
may also attend the meeting. The
Government of Bihar have agreed and
have further suggested that the meet-
ing may take place after the two State
Governments have communicated to
each other their views on the pending
cases. The Government of India have
agreed to the suggestion of the Gov-
ernment of Bihar. Reply is awaited
from the Government of West Bengal.
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Grade III Section Officers

2370. Shri M. B, Thakore: Will the
Minister of Home Affairs be pleased
to state:

(a) how many Section Officers of
Grade III were rejected by the Union
Public Service Commission during the
years 1958, 1959 and 1960 who took
the Assistant Superintendents’ exami-
nation;

(b) how many of them have been
reverted to their permanent posts so
far;

(c) how many of them are still con-
tinuing as Section Officers; and

(d) the reasons therefor?

The Minister of Stafe in the Minis-
try of Home Affairs (Shri Datar): (a)
to (d). A Statement is laid on the
Table of the House. [See Appen-
dix III, annexure No. 109].

Defamatory Statements against Public
Servants and Ministers

2371, Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) in how many cases action has
been taken wunder Section 198B
Cr. P. C. for publication of highly de-
matory statements against Central
Government employees and Ministers
during the period 1959 and 1960 so
far; and

(b) what agency in administration
takes note of such defamatory state-
ments?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The information is being collected and
will be placed on the Table of the
House in due course.

(b) The
concerned.

administrative Ministry



7203 Written Answers

Participation in Aswan Dam
Excavations

2372. Shri Tangamani: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Department of
Archaeology is participating in archa-
eological excavations in the Aswan
Dam Site in Egypt;

(b) if so, whether it is at the invi-
tation of the Egyptian Government;

(c) the nature of terms of the exca-
vation;

(d) the names of the officers deput-
ed for the work;

(e) whether experts have also come
from other foreign Governments; and

(f) whether any Egyptologist is
attached to the group?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) The participation is in response
to an appeal issued by UNESCO for
international action.

(c) 1. To study and transplant the
more important monuments; and

2. to excavate underground relics.
In return for the international assis-
tance the Government of United Arab
Republic has offered—

(i) half of the excavated mate-
rials found in the area, except
for specimens which may be
considered to be unique, or
essential for Egyptian museum
collections;

(ii) to allow excavation on other
sites in Egypt; and

(iii) to code certain temples in up-
per Nubia, and allow these to
be shipped abroad; and

{iv) to give an important collec-
tion of ancient objects which
are state property.

(d) 1. Shri B, B. Lal, Director of

School of Archaeology. Leader of the .

Delegation.,
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2. Shri Amir Singh, Draftsman.
3. Shri S, R. Jain, Surveyor.
4. Shri R. Chatterjee, Photographer.

5. Shri K. M. Srivastava, Tec ni-
cal Assistant.

(e) We have no information.
(f) No, Sir.

M.E.S. Quarters in Ambala

2373. Shri Kunhan: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that the
Chief Technical Examiner, Army
Headquarters visited Ambala Cantt.
to examine the defects in the construc-
tion of 108 M.E.S. quarters construct-
ed during 1958-59;

(b) if is, the nature of defects
found;

(c) whether the defects have been
repaired;

(d) whether any action has been
taken against the contractor for defec-
tive construction; and

(e) the nature of the action takemn?

The Deputy Minister of Defenpe
(Sardar Majithia): (a) Yes, Sir.

(b) to (e): The main defects point-
ed out by the Chief Technical Exa-
miner relate to brick work, finish to
roofs, their slopes, etc. The matter
has been examined and it is found
that the defects pointed out by the
Chief Technical Examiner are of a
minor nature. Since these defects
were detected during the maintenance
period, they are being rectified by the
contractor at his own expense.

Statutory Status for Educational
Institutions

2374. Shri Kunhan Will the Minis-
ter of Education be pleased to state:

(a) whether Government is consi-
dering a proposal to give stautory sta-
tus to Jamia Millia Islamia, Gurukul
Kangni and the School of Interna-
tional Studies;
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(b) if so, whether Government have
appointed three different Committees
to make report about these institu-
tions;

(c) if so, the names of members of
these committees; and

(d) the date on which reports are
exected?

The Minister of Education (Dr.
K. L, Shrimali): (a) The answer is in
the affirmative:

(b) The Government have appoint-
ed two different Committees in res-
pect of the Indian School of Interna-
tional Studies, New Delhi, and the
Gurukula Xangri Vishwavidyalaya,
Hardwar. No such Committe was
appointed in the case of the Jamia
Millia Islamia, as the Chancellor of
the Jamia had apointed a Committee
to consider the future organisation of
higher education in that institution.

(c) A statement giving the informa-

tion in respect of Committees appoint-
ed by Government is given below:

STATEMENT

Names of the members of the Commit.-
tee on the Indian School of
International Studies.

Chairman
1. Sardar K. M. Panikkar, M.P.
Members

2. Shri S. Dutt, Foreign Secretary,
Ministry of External Affairs,
New Delhij.

3. Shri P. N. Kirpal, Secretary,
Ministry of Education, New
Delhi.

Secretary

4. Dr. P. D. Shukla, Deputy Educa-
tional Adviser, Ministry of
Education, New Delhi.
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Names of the members of the
Committee on the Gurukula Kangri
Vishwavidyalaya, Hardwar.

Chairman

1. Shri Patanjali Sastri, Ex-Chief
Justice of India.
Member

2. Dr. S. K. Chatterji, Chairman,

Legislative Council, West
Bengal, Calcutta.

Secretary

3. Dr. P. D. Shukla, Deputy Educa-
tional Adviser, Ministry of
Education, New Delhi.

(d) The report of the Committee on
the Jamia Millia Islamia was receiv-
ed by the Government on the 15th
September, 1960. The reports on the
School of International Studies and
on the Gurukula Kangri Vishwa-
vidyalaya are expected to be received
shortly.

Subsistence Allowance to Suspended
Teachers in Delhi

2375. Shri Ram Garib: Will the
Minister of Education be pleased to
state:

(a) the number of teachers and
principals at present under suspension
under the Directorate of Education,
Delhi;

(b) whether any subsistence allow-
ance is being paid in all cases;

(c) if not, how many are not being
paid this allowance; and

(d) the reasons therefor?

The Minister of Education (Dr.
K. L. Shrimali): (a) 5.

(b) No, Sir.

(c) 2.

(d) These two persons have not yet
submitted the affidavits to the effect
that during the period of suspension
they were not employed anywhere
else, as required under the rules.
Primary Schools in Himachal Pradesh

2376. Shri Ram Garib: Will the
Minister of Education be pleased to
state:

(a) what is the present number of
primary schools in Himachal Pradesh;
and
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(b) what is the present number of
students in each of the Classes I, II,
IOI, IV and V?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). The
required information has been called
for from Himachal Pradesh Adminis-
tration and will be placed on the
Table of the House as soon as it is
received.

Manipur State Constitution Act, 1947

2377. Shri Braj Raj Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Government of
India are aware of the existence of
an Act called “the Manipur State
Constitution Act, 1947” prior to the
integration of the State to Indian
Union;

(b) if so, whether the said Act was
ever repealed or suppressed; and

(c) if not, whether the Act still
exists and holds good?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

(b) and (¢). Upon the merger of
Manipur on 15th October, 1949, and
the promulgation of the Manipur
(Administration) Order, 1949, by the
Central Government on the same day,
the Manipur State Constitution Act
stood impliedly repealed and ceased
to be in force.

Tribal Housing Scheme

2378. Shri Braj Raj Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount allottedq in the
Second Five Year Plan, under the
Tribal Housing Scheme for Manipur;

(b) the conditions laid down and
rules made for proper utilisation of
the amount by the recipients;

(c) whether it is a fact that a large
amount of money generally goes ~to
wrong and undeserving persons and
the amount is thus misused; and

PAUSA 2, 1882 (SAKA)

Written Answers 7306

(d) whether Government will order
an enquiry into the allegation of mis-
using the amount allotted under
Tribal Housing Scheme in Manipur?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Rs. 3.00
lakhs.

(b) The information is being col-
lected and will be laid on the Table
of the House as soon as it is received.

(c) No.

(d) If any specific allegation is :
ceived it will be enquired into.

Allotment of Coal to Punjab

2379. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Punjab Govern-
ment have asked for more allotment
coal to Punjab during 1960-61;

(b) if so, the decision taken there-
on; and

(c) how much has been actually
supplied during the above period?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Re-
quests for increase in the quotas of
coal for various industries in the
State were received from the Punjab
Government during the current year.

(b) These were considered and the
quotas were suitably increased on an
ad hoc basis.

(c) The quotas and despatches dur-
ing the period April to October, 1960
for the industries controlled by the
State Government were as below:

Regular Total
Quota  Despatches

(In Tons)
Domestic soft coke ™~ 149,245 83,367
Brick burning’ . .320,831 {156,581
Pottery . . 4,752 5,354
Chemicals . . 11,963 10,957
Rubber . . 1,540 1,289
Enamel . 1,540 699

Other industries 172,141 141,702
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Translation of Kannada Books

2380, J Shri Agadi:

e ‘LShn Sugandhi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) the names of the Kannada
books, the translation of which into
other modern Indian languages is
pending in Sahitya Akademi for more
than a year; and

(b) the reasons thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): ((a) and (b). Selections are
being made of the following six books
which will be translated into suitable
modern Indian languages after they
have first been published in Kannada:

(1) Anthology of Short Stories.
(2) Anthology of Essays.
(3) Anthology of One-act plays.

(4) Selections from Purandara-
dasa.

(5) Selected Vachanas of Basa-
vanna.

(6) Selections from Bharatesha

Vaibhava.

Laying of Pipelines

2381. Shrimati Mafida Ahmed: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 762 on  the
7th December, 1960 and state:

(a) who is entrusted with the actual
work of laying pipelines from Nahor-
katiya oil fileds to Noonmati;

(b) whether global tenders were
invited for this work; and

(c) what was the basis of consider-
ing the tenders?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Mls. Mannes-
mann-Saipem.

(b) Yes Sir.
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(c) The prices quoted and the com-
petency of the firm to handle a pro-
ject of this nature formed the basis
of consideration of the tender.

Foreign Post Office, New Delhi

2382. Shri Assar: Will the Minister
of Finance be pleased to state:

(a) whether it is a fact that three
files and four thousand four. hundred
rupees were lost from the Foreign
Post Office, New Delhi recently;

(b) if so, the details thereof; and

(c) whether any person has been
arrested in this connection?

The Minister of Finance (Shri
Morarji Desai): (a) and (b) Indian
currency amounting fo four hundred
rupees confiscated to the Government
and the concerned files were found
missing on 5-12-1960 from the steel
akmirah in the office of the Principal
Postal Appraiser, New Delhi. '

(c) A case has been registered with
the Police who are making investi-
gations. No arrest has been made.

Mineral Survey of Himachal Pradesh

2383. Shri Daljit Singh: Will the
Minister of Sleel, Mines and Fuel be
pleased to state:

(a) whether mineral survey of
Himachal Pradesh and the hilly areas
of Punjab has been conducted so far
during the Second Five Year Plan
period; and

(b) if so, the details thereof?

The Minister of Mines and OQil (Shri
K. D. Malaviya): (a) and (b). Yes,
Sir. The details of the mineral in-
vestigations carried out by the
Geological Survey of India in the
Himachal Pradesh and the hilly areas
of Punjab so far during the Second
Five Year Plan period are as follows:

Himachal Pradesh:

Alum.—Occurs in Jakhri and in a
road cutting near Tatal. Both the
occurrences are very small and are
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not considered of any economic signi-
ficance.

Pyrite and Chalcopyrite.—Investi-
gation of pyrite deposits near Matiana,
Mahasu district, was undertaken dur-
ing 1956-57 and again in 1957-58. A
preliminary surface examination of
these deposits shows that mineralisa-
tion has taken place over a fairly
large area. -

Salt.—The saline spring near Pati,
Mandi district was found to be too
small to be of any economic signifi-
cance.

Asbestos.—Investigation of asbestos
near Mandhan, Mahasu district was
undertaken during 1957-58. A small
vein of tremolite about a foot in thick-
ness and traceable from a length of
about 8—10 feet is seen on the top
of the ridge and it shows development
of asbestos fibves. There are also veins
of Serpentine and the country rock is
re-crystallised limestone. The occur-
rence is of no economic significance.

Coal.—Investigation of alleged coal
occurrances near Khairi and Sirmuri
Tal in Paonta Tahsil, Sirmur district
was undertaken during 1957-58. The
localities do not indicate any hope of
finding coal in good quantity,

The occurrences of coal in Sunder-
nagar area of Mandi district were
examined during 1959-60. The oc-
currences are of no economic value as
they occur as small stringers and
lenses.

Gold.—Investigation of gold occur-
rence in Khad Soon near Dharam-
pur, Mandi district was undertaken
during 1957-58. In view of the high
cost of labour and poor concentration
of gold there does not appear to be
any future for these deposits.

Limestone-Bilaspur district.—In-
vestigation of limestone deposits for
new township, Bilaspur was under-
taken during 1957-58. A fairly large
tufa  deposit was examined near

Binaura on the new motor road to,

Mandi, about 6 miles from new town-
ship. It is calculated to have an ap-
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proximate reserve of about 10,000
tons. It is a very high grade lime-
stone containing 53:86 CaO (Calcium
oxide) and only 140 Mgo (Hagne-
sium oxide) and therefore is recom-
mended to be reserved for chemical
use like leather tanning, sugar refin-
ing, etec.

Mandi  district.—Investigation of
limestone deposits in Mandi district
was undertaken during 1957-58. Three
localities of calcareous tufa deposits
and three areas of Krol limestone in
Mandi, Sundernagar and Jaginder-
nagar Tahsi]l of Mandi district were
examined for finding the possibility of
starting a lime industry in the district.

The limestone occurrances in Sun-
dernagar area, Mandi district were
examined during 1959-60 and it was
found to be generally dolomitic except-
ing the pink purple variety seen in the
Bumkanala.

Clay.—Investigation of clay deposits
in Paonta tahsil, Sirmur district was
undertaken in 1958-59. Reserves have
not been estimated so far.

Iron ore—Occurrences of iron ore
deposits in Chichot Tahsil, Mandi dis-
trict were examined during 1958-59.
The deposits consist of disseminated
magnetite and hematite in Phyllities
and is not of any economic impor-
tance.

Sulphur—~The possibility of obtain-
ing sulphur from the hot water spring
west of Seoni was examined during
1958-59. It was found that there was
no possibility of finding any sulphur
deposits in the vicinity,

Punjab:

Calc-Tufa.—A search for limestone
in Kangra district, Kulu Valley was
made during 1956-67 for neutralis-
ing the acidity of the soils. No lime-
stone was found and it was recom-
mended that the small quantity of
calc tufa found around Sheobagh
could utilised for the purpose.

Clays—The clays in Pinjaur area,
Patiala district were examined dur-
ing 1956-67 and found to be highly
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calcareous and ferruginous and as
such not suitable for use in pottery.

Copper—Reported occurrence of
copper ore near Narol, Kangra dis-
trict, was examined during 1956-57.
Small encrustations of azurite are
seen on the surface of Chail quart-
zites that form the local country rock.
No lode of copper was found.

Felspar—Occurs at Mandi Hills
Pachnota and Musnota hills in Nar-
naul, Mahendragarh district and is
used mainly for ceramic purposes.

Glass Sand.—Glass sand was work-
ed sometime ago in Jaijon Doabha,
Hoshiarpur district but now these are
not worked. Similar material oc-
curs in the bed of the Sutlej river
near Gujarka Nangal, Hoshiarpur
district. Sandstone suitable for
manufacture of Sheet glass is record-
ed near Thala 4 miles south of Nar-
naul, Mahendragarh district. Friable
quartzites are recorded from Atala
Mahendragarh district and about 2000
tons of reserves are estimated.

Iron ore—The reported occurrence
of iron ore at Khol was examined
during 1956-57. The occurrence was
found to be of no economic signifi-
cance.

Oil.—The reported occurrence of
films of oil in the well sides of Bad-
hera, Hoshiarpur district was examin-
ed during 1956-57. It was found that
the films were not due to oil but due
to vegetable material.

Quartz—Quartz deposits suitable
for ceramic purposes were note in the
Mohindergarh district during 1956-57.
They can be used for ceramic pur-
poses after suitable beneficiation.

The reported occurrence of rock cry-
stals near Jari in Mauza Harkandi,
Kangra district was examined during
1956-57. The occurrence does not ap-
pear to be of economic value.

Saltpetre.—Occurs in the districts
of Ferozepur, Amritsar, Hissar and
Rohtak. Ferozepur leads with a pro-
duction of 8—10 thousand maunds per
year, %
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Rock salt.—The alleged occurrence
of rock salt near Behna was examined
during 1956-57. The dominant coun-
try rock there consists of calcareous
quartzites. There is no chance of
finding any large deposit of rock salt
in this area.

Silver.—A preliminary survey of the
abandoned silver mine below Uchich,
Kangra district was carried out dur-
ing 1956-57. The old workings of
silver near Uchich and Manikaran
were examined and further work is
in progress.

Limestone.—17.6 million tons, enough
to sustain a 700 tons per day plant,
for 25 years has been recorded at
Dharamkot (3 miles north of Dharam-
sala), Kangra district.

Slate—Investigation for slate de-
posits was carried out near Basai
Meo, Gurgaon district during 1957-
58 where a 10—15 feet thick workable
zone was observed. Slate is of lightly
poor quality. Slate quarries in the
North Dharmsala area, Kangra dis-
trict were examined during 1959-60.
The 4 important occurrences in the
area are (1) about a mile north of
Bhatti (2) Bhagsu north (3) Thatri
and (4) Khas-Kaniahara,

Glass sand.—Several new quarries
were examined near Badarpur in Gur-
gaon district during 1958-59. Occa-
sional bands of white angular sand
or soft friable quartzite, suitable for
glass manufacture, which can be
worked economically by sorting the
suitable material were observed.

Kankar—Beds of Kankar occur in
Gurgaon district in lenticular patches
of various dimensions ranging from a
few acres only to several square
miles and of variable thickness. It
is usually not exposed on surface but
is seen to be very widely distributed
in the district. The thickness of the
beds varies from one foot to three foot.
Estimated reserves of Kankar in the
different areas are about 1,03,84,704
tons.

China Clay.—Investigations of China
clay and friable quartz were under-
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taken in the Gurgaon district during
1959-60 and the area of 50 square
miles was covered to South West of
Gurgaon district and deposits of
China clay were noticed in Alipur and
Natupur,

Monuments in Punjab

2384, Shri Daljit Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Central Govern-
ment have asked the Punjab Gov-
ernment to take over any of the Cen-
trally-protected ancient monuments
for repairs and maintenance; and

(b) if so, the details thereof?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.

M. M. Das): (a) No, Sir.

(b) Does not arise.

Grounq Water Resources in Punjab

2385. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any detailed survey of
ground water resources in Punjab has
been conducted; and

(b) if so, the details thereof?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) and (b). Yes,
Sir. Survey of ground water resourc-
es in selected areas has been carried
out by exploratory drilling in Gur-
gaon, Mahendragarh, Hissar, Ambala
and Hoshiarpur districts. An area of
about 20,720 sq. kilometers has been
covered.

38 exploratory boreholes were drill-
ed in collaboration with the Explora-
tory Tubewells Organisation. The
maximum depth of drilling was
304'8 kilometers or bed rock which-
ever was earlier. The district-wise
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distribution of these boreholes is given
below:—

Total Holes
number  converted
District of into pro-
boreholes  duction

drilled. wells.
Gurgaon 15 3
Rohtak 4 Nil.
Mahendragarh s Nil.
issar . 4 Nil.
Ambala. 6 5
Hoshiarpur 4 I
ToTAL 38 9

Out of these 38 boreholes, 9 were
converted into production or test-
wells and the others did not warrant
the construction of test-wells as the
granular zones (i.e. water bearing
zones) encountered were not adequate
enough and secondly, the quality of
water obtained in some wells was
highly saline. The yield from these
test-wells ranges from 368 to 863 U.S.
gallons per minute.

On the basis of the investigation
carried out, the following areas in
Punjab State were tentatively recom-
mended for large scale groundwater
development for irrigation and other
uses by heavy duty tube-wells:—

Shamaspur, Dahina and Darauli
(Gurgaon district); Ambala (Ambala
district) and Nariala (Hoshiarpur dis-
trict).

Tribe of Lepchas

2386. Shri J. B. S. Bist: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
population of the Lepchas, a tribe liv-
ing on the border of West Bengal and
Sikkim, is declining; and

(b) if so, what measures Govern-
ment propose to take to save this
tribe from extinction?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No.

(b) Does not arise.
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Assembly Demand Movement in
Manipur

2387, Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state the number of cases
in which the sentences awared to the
volunteers of the Assembly Demand
Movement under different sections
of the Indian Penal Code by the
sub-Divisional Magistrate of Imphal,
West Manipur, were reduced by the
Sessions Judge and Judicial Commis-
sioner of Manipur?

The Minister of Home Affairs (Shri
G. B. Pant): Sentences passed by the
lower court were reduced by the Ses-
sions Judge in 26 cases. The Judicial
Commissioner reduced sentences in 2
cases only.

Adult Films in Imphal Cinemas

2388, Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that films
certified “for adults only” are shown
at Imphal and children below the
age of 18 are freely allowed admis-
sion into them; and

(b) if so, the steps taken to check
the irregular and illegal action of the
exhibitors?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Children below the
age of eighteen years are not allowed
admission in cinema houses exhibit-
ing films certified ‘for adults only’.

(b) Does not arise.

Police Firing at Imphal

2389, Shri L, Achaw Singh: will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether any executive enquiry
was instituted by the Manipur Admi-
nistration regarding the police firing
of the 25th April, 1960 at Imphal; and
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(b) if so, what are the findings and
who made the enquiry?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

(b) The inquiry was conducted by
the Chief Commissioner who held that
the firing was justified.

Division of Manipur

2390, Shri L, Achaw Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Manipur is being divi-
ded into districts;

(b) whether separate districts of
valley and the hills are being consti-
tuted in Manipur; and

(c) if so, when and the reasons

therefor?

The Minister of Home Affairs (Shri
G. B. Pant): (a) to (c¢). Manipur is
administered at present as a single
district unit with 6 hill Sub-divisions
and 4 valley Sub-divisions. With a
view to bringing the Administration
closer to the hill areas, the hill Sub-
divisions were divided into 15 Circles
last year, each Circle being in charge
of a Sub-Deputy Collector. The ques-
tion whether the territory should
have more than one District is under
examination.

Manipur Territorial Council

2391. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Manipur Territorial Council has pas-
sed a resolution recommending pay-
ment of a monthly salary of Rs, 250/-
for its members to the Government
of India;

(b) whether the attention of Gov-

ernment has been drawn to the
recommendation; and

(c) if so, whether any action has
been taken on it?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.
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(b) and (c). No formal proposal
has been received from the Council
so far and no action has been taken.

Bomb Explosion in Manipur

2392. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that there
was a bomb explosion at Phungyar,
the headquarters of the Phaisat sub-
division in Manipur on the 21st
November, 1960;

(b) if so, whether any enquiry has

been made as to the cause and
effects of the explosion; and
(c) whether any person has been

apprehended in this connection?

The Minister of Home Affairs (Shri
G. B. Pant): (a) On the 22nd Novem-
ber, 1960, a minor explosion took
place at Phungyar Phaisat in the
Ukhrul sub-division of Manipur.

(b) The incident is under investi-
gation.
(¢) No,

Children’s Delinquency Cases in
Manipur
2393. Shri L. Achaw Singh:

the Minister of Home
pleased to state:

Will
Affairs be

(a) whether children’s delinquency
cases are on the increase in Manipur;

(b) whether assaults, rape and
stabbing by youths have increased
recently; and

(c) whether any steps are being

taken to cope with children’s delin-
quency cases in Manipur in jails and
outside?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). There has been a slight
increase in such cases during 1960
as compared with last year.

(c) Juveniles convicted of offences
are given general education upto the
Middle English standard ang voca-
tional training in such crafts as weav-
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ing and carpentry in the Imphal Jail.
The question of appointing Probation
Officers to deal with juvenile delin-
quents is under consideration. The
police are taking energetic action to
ensure that law and order is main-
tained.

Matinee Shows in Imphal Cinema
Houses

2394. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether students are allowed
admission into matinee shows of
Cinema Houses in Imphal;

(b) whether it is a fact that the
matinee shows have led students to
play truant and to absent themselves
from classes in schools and colleges
at Imphal; and

(c) the steps taken to prevent stu-
dents and youngmen from attending
the matinee shows?

The Minister of Home Affairs
(Shri G. B. Pant): (a) There is no
restriction on the admission of stu-
dents to any cinema shows if the films
exhibited have been certified for uni-
versal exhibition.

(b) Some students have been
absenting themselves from classes,
especially in the areas where cinema
houses are located near educational
institutions.

(c) Normal disciplinary steps are
taken by the education authorities to
prevent students from attending
matinee shows during working days.

Exploration of Oil Potential

2395. Shri P, C. Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether several American oil
companies have expressed their readi-
ness to collaborate with the Govern-
ment of India in the exploration of
oil potential in India; and

(b) if so, what is the reaction of
the Government?
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The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) Yes, Sir;
.a few American oil companies have
made offers for collaboration in oil
-exploration.

(b) The offers made by foreign oil
companies for prospecting oil in India
.are under consideration. As negotia-
tions are still going on, it is consider-
<ed inadvisable in public interest to
indicate Government’s reaction in
the matter.

All India Depressed Classes League

2396. Shri Siddiah: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether any grant has been
sanctioned to the All India Depres-
sed Classes League for the year
1960-61 so far for carrying propa-
ganda for the removal of untouchabi-
lity in the country;

(b) if so, the amount sanctioned
and the details of the schemes sub-
mitted by the League; and

(c) whether the League has sub-
mitted its annual report of progress
of work done and the audited accounts
for the year 1959-60?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) A grant
has been sanctioned for 1960-61 for
schemes for propaganda for the re-
moval of untouchability to the
Bharatiya Depressed Classes League
(not All India Depressed Classes
League).

(b) Rs. 1,45,800/-, A statement
showing details of the schemes is
laid on the table of the House. [See
Appendix III, annexure No. 110].

(c) No grant was given to the
League during 1959-60.

Post-Matric Scholarships to Backward
Classes in Mysore

2397, Shri Siddiah: Will the Minis-
ter of Education be pleased to state:

(a) how many applications have
been received from the Scheduled
‘Caste, Scheduled Tribe and Other
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Backward Class Students in Mysore
State for the award of post-Matric
scholarships for the year 1960-61; and

(b) how many have been awarded
scholarships in each category upto the
10th December, 1960?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). The
scheme of Scholarships for Scheduled
Caste, Scheduled Tribe and other
Backward Class Students has been
decentralised with effect from 1959-60
and the applications for these scholar-
ships are received by the State
Govts, concerned. Information as
to the number of applications receiv-
ed by the Government of Mysore and
the number of scholarships awarded
for the year 1960-61 has not so far
been received from the State Govern-
ment.

Welfare of S.C., S.T. and other
Backward Classes in Mysore

2398. Shri Siddiah: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether the amount sanctioned
to Mysore State for the welfare of
the Scheduled Castes, Scheduled
Tribes and Other Backward Classes
for the year 1959-60 has been utilised
only for the schemes approved by the
Central Government;

(b) whether there is any deviation;
and

(c) whether the amount sanctioned
has been fully utilised?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) to (c).
The information is being collected
from the State Government and will
be laid on the Table of the House as
soon as it is received.

Commissioner for S.C. and S.T.

2399. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) how many times Punjab has
been visited by the Commissioner for
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Scheduled Castes and Scheduled
Tribes during 1960-61 so far; and

(b) the names of places visited by
him and problems noted thereof?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Once.

(b) (i) Mandir Kalan (District
Ferozepur), Ghagga (District Patiala),
Barara (District Ambala), Nawarsi
(District Karnal), Nangal Sohal
(District Amritsar), Ludhiana, Moga
(District Ferozepur) and Chandigarh.

(ii) During this tour the Commis-
sioner for Scheduled Castes and
Scheduled Tribes studied the follow-
ing three schemes for the welfare of
Scheduled Castes and Denotified
Tribes:—

(a) Harijan Housing Colonies.
(b) Community Centres.

(c) Land Colonisation Schemes.

Christian Missions working in
Border Districts

2400. Shri Hem Raj: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Christian Mis-
sions—foreign and Indian—working
in the border districts of Jammu and
Kashmir, Punjab, Himachal Pra-
desh, Uttar Pradesh, Assam, NEFA,
and Manipur;

(b) the number of missionaries
attached to and working in each mis-
sion;

(¢) the countries from which they
come and the money that they receive
from their countries; and

(d) the activities in
are engaged?

which they

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (d). The information is being
collected and will be laid on the
Table of the House in due course.
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Director of Industries in Manipur

2401. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Director of Industries in Manipur
has purchased certain articles mostly
handloom products worth ten thou-
sand rupees for the Arts and Crafts
Production Centre at Thoubal with-
out inviting tenders and quotations;
and

(b) if so, action taken in the mat-
ter?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). The infor-
mation is being collected and will be
laid on the Table.

Strategic Survey Work

2402. Shri Warior: Will the Minis-
ter of Scientific Research and Cul-
tural Affairs be pleased to state:

(a) whether it is a fact that
strategic survey work has been
entrusted to private airways com-
panies in India;

(b) whether any foreigners are
employed by those concerns as pilots
etc. for survey work; and

(c) whether any of these planes
were sealed and taken under custody
on suspicion?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) No, Sir.

(b) and (c).

State Bank of India Facilities to
Cooperative Societies

2403. Shri Onkar Lal: Will the:
Minister of Finance be pleased to
state:

(a) whether there are any instruc-
tions issued to the subsidiaries of the
State Bank of India and particularly
in those districts and places where
there is no branch of the State Bank
of India, for providing facilities to-
the cooperative movement in general
and cooperative societies in parti-
cular;

Do not arise.



23 Papers Laid on
7 the Table

(b) whether adequate staff and
'skilled personnel have been provided
to those; and

(c) if not, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) The State Bank
of India has brought to the notice
of its subsidiaries its policy of prov-
iding financial assistance to coopera-
tive institutions and has suggested
-extension of similar facilities by them
to such institutions.

(b) and (c). The existing staff of
the subsidiaries is considered to be
adequate for the purpose. The ser-
vices of the Rural Credit Section of
the Central Office of the State Bank
of India are also available to the
subsidiary banks.

12.33 hrs.
OBITUARY REFERENCE

Mr. Speaker: I have to inform the
House of the sad demise of Shri Vina-
yak Rao Balashankar Vaidya who
passed away on the 7th December
1960 at Rajpipla at the age of 71.

Shri Vaidya was a Member of the
‘Constituent Assembly of India and of
the Provisional Parliament during the
years 1947—52.

I am sure the House will join with
me in conveying our condolences to
the bereaved family.

The House may stand in silence for
-a short while to express its sorrow.

The Members then stood in silence
for a minute,

12.34 hrs.
PAPERS LAID ON THE TABLE

Mr. Speaker: Papers to be laid on
the Table.

Shri Goray (Poono): rose—

Mr. Speaker: I will call him, The
‘same thing is there in Shri Hem
Barua’s name also.
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RECOMMENDATIONS OF DIRect TAxEs
ADMINISTRATION ENQUIRY COMMITTEE

The Minister of Finance (Shri
Morarji Desai): I beg to lay on the
Table a copy of further Statement
showing the recommendations of the
Direct Taxes Administration Enquiry
Committee which have been accepted
either fully or with modification.
[Placed in Library, See No. LT-2563/
60.]

AMENDMENTS TO COAL BEARING AREAS
(ACQUISATION AND DEVELOPMENT)
RuULES

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I beg
to lay on the Table a copy of Notifica-
tion No. GSR 1457 dated the 10th
September 1960, making certain am-
endments to the Coal Bearing Areas
(Acquisition and Development) Rules,
1957, under sub-section (3) of Section
27 of the Coal Bearing Areas (Acqui-
sition and Development) Act, 1957.
[Placed in Library, See No. LT-2564/
60.]

ACTION TAKEN BY GOVERNMENT ON AS-
SURANCES

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a copy of
each of the following statements show-
ing the action taken by the Govern-
ment on various assurances, promises
and undertakings given by the Minis-
ters during the various sessions of
Second Lok Sabha:

(i) First Statement Twelfth Ses-
sion, 1960, [See Appendix
III, annexure No. 111.]

(ii) Supplementary Statement No.
IV Eleventh Session, 1960.
[See Appendix III, annexure
No. 112.]

(iii) Supplementary Statement No.
IX Tenth Session, 1960. [See
Appendix III, annexure No.
113.]

(iv) Supplementary Statement No.
XII Ninth Session, 1959, [See
Appendix III, annexure No.
114.]
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(v) Supplementary Statement No.
XIV Eighth Session. 1859.
[See Appendix III, annexure
No. 115.]

(vi) Supplementary Statement No.
XXI Seventh Session, 1959.
[See Appendix III, annexure
No. 116.]

(vii) Supplementary Statement No.
XX Sixth Session, 1858, [See
Appendix III, annexure No.
117.]

(viii) Supplementary Statement No.
XXIII Fifth Session, 1958.
[See Appendix III, annexure
No. 118.]

(ix) Supplementary Statement No.
XXXIII Fourth Session, 1958.
[See Appendix III, annexure
No. 119.]

AMENDMENT TO MINERALS (CONSERVA-
TION AND DEVELOPMENT) RULES

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): On
behalf of Shri K. D, Malaviya, I beg
to lay on the Table a copy of Notifica-
tion No. G.S.R. 1458 dated the 10th
December, 1960, making certain am-
endment to the Minerals (Conserva-
tion and Development) Rules, 1958,
under sub-section (1) of Section 28 of
the Mines and Minerals (Regulation
and Development) Act, 1957. [Placed
in Library, See No. LT-2574/60.]

NOTIFICATIONS UNDER CENTRAL EXCISE
AND SALT AcT, SEA CUSTOMS ACT AND
MEDICINAL AND TOILET PREPARATIONS
(Excise DuTiES) AcT

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
1 beg to lay on the Table—

(i) A copy of each of the follow-
ing Notificationg under section
38 of the Central Excises and
Salt Act, 1944, making certain
further amendments to the
central Excise Rules, 1944:—

(1) G.S.R. 1448 dated the 1st
December, 1960;
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(2) G.SR. 1480 dated the 10th
December, 1960. [Placed in
Library, See No. LT-2575/
60.]

(ii) A copy of Notification No.
G.S.R. 1474 dated the 10th De-
cember, 1960 making certain
further amendment to the
Customs and Central Excise
Duties Export Drawback
(General) Rules, 1960, under
sub-section (4) of Section
43B of the Sea Customs Act,
1878 and Section 38 of the
Centra]l Excises and Salt Act,
1944.

(iii) A copy of Notification No.

G.S.R. 1477 dated the 10th

ecember, 1960 under sub-

section (4) of Section 43B of

the Sea Customs Act, 1878.

[Placed in Library, See No.
LT-2576/60.]

(iv) A copy of Notification No.
G.S.R. 1478 dated the 10th
December, 1960 making certain
amendment to the Medicinal
and Toilet Preparations (Ex-
cise Duties) Rules, 1956, under
sub-section (4) of Section 19
of the Medicinal and Toilet
Preparations (Excise Duties)
Act, 1955. [Placed in Library,
See No. LT-2577/60.]

STATEMENT re: PrizE Bonps
The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): I beg
to lay on the Table a copy of State-
ment on Five Year Interest Free Prize
Bonds, 1965. [Placed in Library, See
No. LT-2578/60.]

12.36 hrs.

SYNOPSIS OF PROCEEDINGS OF
COMMITTEES ON DRAFT THIRD
FIVE YEAR PLAN

CommMrTTEE ‘A’ (Poricy, RESOURCES

AND ALLOCATIONS)
Shri N, R. Ghosh (Cooch-Behar):

I beg to lay on the Table a copy of
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Synopsis of Proceedings of Commitee

‘A’ (Policy, Resources and Allocations)

on the draft Third Five Year Plan.

CommMiItTeE ‘B’ (INDUSTRY, POWER AND
TRANSPORT)

Shri Achar (Mangalore): I beg to
lay on the Table a copy of Synopsis
of Proceedings of Committee ‘B’ (In-
dustry, Power and Transport) on the
draft Third Five Year Plan.

CoMMITTEE ‘C’ (AGRICULTURE AND
RuraL EcoNoMy)

Sto Tw T Teg (wgaam) @
A, q =€ g F 9TET
graeey wfafy ‘@ (Ffy @< are
TE-TEEAT) FY FEAE F AqTGT B
oF 5fF, 7T F waafa § § qgT-Teq
9T FEIT FAT § |

CoMMITTEE ‘D’ (SOCIAL SERVICES)

Shri Tyagi (Dehra Dun): I beg to
lay on the Table a copy of Synopsis
of Proceedings of Committee ‘D’
(Social Services) on the draft Third
Five Year Plan.

CoMMITTEE ‘E’ (TECENICAL MANPOWER
AND SCIENTIFIC RESEARCH)

Shri Supakar (Sambalpur): I beg
to lay on the Table a copy of the
Synopsis of Proceedings of Com-
mittee ‘E’ (Technical Manpower and
Scientific Research) on the draft Third
Five Year Plan.

Shri Tangamani (Madurai): You
were pleased to constitute these Com-
mittees. These Committees have met
and the discussion of the Draft Plan
has taken place. I would like to know
whether copies of the Synopses will
be made available to all the Mem-
bers.

Another point is—I raise this be-
cause I do not find it in today’s Order
Paper—that the hon. Minister of
Transport and Communications said
that the lrecommendations made by
the Rajan Committee would be made
available to us before the end of the
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session, I would like to know what
has happened.

Mr. Speaker: So far as the Synopses
are concerned, we have got sufficient
number of copies. Synopses of the pro-
ceedings of the various Committees
regarding planning will all be circu-
lated to Members.

Shri T. B, Vittal Rao (Khammam):
What about the proceedings. We were
total that the verbatim reports of the
discussions in the Committees would
be laid on the Table.

Mr. Speaker: Copies of the proceed-
ings are placeq in the Library. Which-
ever hon, Member wants to look in
for further details may go and con-
sult in the Library. There is no mean-
ing in circulating huge volumes and
books like these.

Shri T. B. Vittal Rao:
they are only 7000 pages.

Mr, Speaker: No, no. It is not a
question of ‘After all’.

As regards the Ramjan Committee
Report, does it form part of this?—It
is an independent matter. I do not
know if the hon. Minister is aware of
it. Would it be circulated?

The Minister of Transport and Com-
munications (Dr. P, Subbarayan): The
Rajan Committee Report was placed
in the Library. Printing of it, the
evidence and so on, will take a long
time.

Shri Tangamani: It was announced
that Government’s decision on the
Report would be announced before
the end of the session.

After all,

Mr. Speaker: Did Government say
that their decision would be announc-
ed before the end of the session?

Dr. Subbarayan: I have sent a let-
ter to the Lok Sabha Secretariat on
it.

Mr. Speaker: Very well.

We will see. It will be circulated.
whatever comes to me is not a secret
matter.
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Shri Tangamani: With respect, may
I submit. .

Mr. Speaker: The hon. Member has
got a knack of bringing something
else here. We were discussing only
about the synopses of the proceedings
‘'of the Plan Committees. To a ques-
tion by an hon, Member, I said that
copies thereof would be circulated.
Shri T. B. Vittal Rao asked about
circulation of the proceedings. I said
that copies are there in the Library,
not one or two but three or four
copies, Now the hon. Member comes
to some other matter. The hon. Minis-
ter saiq ‘Yes’. I cannot allow such
kind of interference with the regular
work.

Shri T. B, Vittal Rao: The Report
of this Committee has been pending
examination by Government for two
or three years.

Mr. Speaker: That is another matter.

Shri T. B, Vittal Rao: The hon.
Minister promised that before the end
of the session, he would give the
Government'’s decision. So we refrain-
ed from raising a discussion on it.

Mr. Speaker: Order, order, I have
repeatedly said that this kind of
casual interference with the work we
are getting on should not be there.
If he had only written to me yester-
day, I would have asked the Minister
to come prepared with it. Hon. Mem-
bers do not think in advance. What
can I do?

Shri T. B. Vittal Rao: That is what
happens, We are so busy.

Shri Tangamani: Today is the last
day.

Mr. Speaker: I cannot allow ques-
tions to be put offhand even on the
last day. We have got so much of
other work.

p—
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12.39 hrs,

COMMITTEE ON SUBORDINATE
LEGISLATION

MINUTES AND TENTH REPORT

Sardar Hukam Singh (Bhatinda): I
beg to lay on the Table the Minutes
of the sitting (Twenty-ninth and
Thirtieth) of the Committee on Sub-
ordinate Legislation held during the
Twelfth Session.

Sir, I beg to present also the Tenth
Report of the Committee on Subordi
nate Legislation.

12.39% hrs.

CALLING ATTENTION TO
MATTERS OF URGENT PUBLIC
IMPORTANCE :

(i) Om REFINERY IN GUJARAT

Shri Yajnik (Ahmedabad): Under
Rule 197, I beg to call the attention
of the Minister of Steel, Mines and
Fuel to the foliowing matter of ur-
gent public importance and I request
that he may make a statement there-
on:i—

“The plang and estimated cost
of constructing an oil refinery in
Gujarat and of laying pipelines
from Gujarat to Bombay.”

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): I ap-
preciate the interest of the Honour-
able Member in wanting to know the
delails about the proposed refinery in
Gujarat and of transport of oil to
Bombay.

It would, however, be premature at
this stage to indicate the cost estimates
for the Gujarat refinery until the pre-
paration and receipt of detailed pro-
ject report. In any case more infor-
mation is likely to become. available
in about a month or two and it may
be possible to give further informa-
tion to the House about the latest
position i.e. during the next Session
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of Parliament. In the meantime, the
Minister of Mines and Fuel is pro-
ceeding to Ahmedabad and would be
discussing this and other relevant
matters on 27-12-1960 with the Gov-
ernment of Gujarat, He is likely %o
clarify any points that may be raised
there by that Government or those
present. These clarifications obvious-
ly will have to remain within the
framwork of the data available to us
at present.

Shri Yajnik: Sir, I have pin-pointed
attention on the estimated cost of
establishing an oil refinery. We know
that the Minister of Mines and Oil is
going to Gujarat. With due respect
to the House, I do not think he can
reserve any information for publicity
in Gujarat and withhold it from this
House. I submit that the estimated
cost of the refinery has been publish-
ed in the papers as about Rs. 16
crores and the estimated cost of lay-
ing the pipe-line has been publicised
at about Rs. 24 crores. I want to know
the opinion of the hon. Minister on
these vital points of the plan of build-
ing a refinery and laying the pipe-
line and whether the refinery will be
the first or the pipe-line.

Shri Hem Barua (Gauhati): Sir, may
I put omne word....

Mr. Speaker: I am not going to
allow.

Shri Gajendra Prasad Simha: It is
too early to give any assessment when
even the final capacity of the refinery
has not been assessed, and the final
production from Cambay oilfield has
not been assessed. Therefore, it will
not be possible to give any further
detail than which has ben given just
now. (Interruptions).

Shri Hem Barua: On a point of
order, Sir. !

Mr, Speaker: There is no point of
order. Order, order. Let hon, Members
be more orderly on the last day.
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Shri Yajnik: Sir, the hon. Minister
of Mines and Oil has categorically
stated before the MLAs of Gujarat
Legislative Assembly that a firm deci-
sion has been taken to establish a
refinery in Gujarat. If Government
makes a |decision of this character,
surely, it makes it after having a gene-
ral estimate of the costt We know
that the Russian Delegation is here to
settle the details of their loan which
also covers the building of an oil
refinery in Gujarat. I am surprised
the Minister is not here. The Minis-
ter of Steel, Mines and Fuel is here.
I would like to hear from him all the
important details on which I have
asked for information so that we
might not be taken by surprise when
it comes out in Gujarat.

Shri Hem Barua: On a point of
order, Sir. You were pleased to state
that when the House is in Session,
the Ministers must not make a state-
ment outside the House ang withhold
information from the House, Here is
the hon. Minister, Shri Keshava Deva
Malaviya who has addressed the Mem-
bers of the Legislative Assembly there
and gave them an idea of the details
and all that. Besides, he made a
statement recently about the capacity
of the oil refinery in Gujarat ag 2 mil-
lion tons. Here, on a Calling Atten-
tion Notice on the same subject the
hon. Minister does not give the amp-
lest information which he has al-
ready given outside this House in
some statement.

Shri K. U. Parmar (Ahmedabad—
Reserved—Sch. Castes): Sir, may 1
add one thing more to what Shri Hem
Barua has said? We have received
invitationg from the State Government
of Gujarat in which it is clearly men-
tioned that the hon. Minister, Shri
Malaviya will express his views on
the refinery and will give a clear pic-
ture of the refmery. Now, the Parlia-
mentary Secretary is saying that
he has not got any information
and Shri Malaviya is to disclose the
information on the 27th there. Why
are they not disclosing it here?

The Minister of Steel, Mines and
Fuel (Sarday Swara Singh): I would
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like to assure the hon. Members op-
posite that no information which is
with the Government is being with-
nelg from them. It is a fact that the
size of the refinery or the location
thereof or the production pattern
have not yet been decided. As my
colleague, the Parliamentary Secre-
tary pointed out, even the production
potential of Cambay and Ankleshwar
oilfields is not fully established. But
my colleague, Shri K.  D. Malaviya
made a statement several weeks ago
to the legislators in Gujarat because
there was a lot of feeling there as to
whether a refinery would or would
not be located at Gujarat. He addres-
sed them to clarify the position and
remove doubts. Ome of the things
which he stated was that the decision
was there that depending upon the
availability of crude oil the refinery
will be established there. Beyond that
point, the size of the refinery, the
production pattern or the cost thereof
are matters which are premature.
Therefore, I want to assure the hon.
Members that no information is sought
to be withheld from them.

Shri Yajnik said that he knows that
the Russian experts are already here
and they are discussing the matter.
If he knows it then there is nothing
further to be told. There are Soviet
experts who are helping us in the
location of oil in that area. But no
decision has yet been taken about the
size or the location of refinery. There-
fore these questions are premature.

Shri T. B. Vittal Rao (Kham-
mam): What is the project report for?
I want to know who has been entrus-
ted with the project report and what
is that for; whether it is for a refinery
or for the pipe-line.

Sardar Swaran Singh: I did not say
that any project report has been pre-
pared.

Shri T. B. Vittal Rao: The Parlia-
mentary Secretary said that.

Shri Gajendra Prasad Sinha: I
never said that, I said that the final
assessment of the capacity of the re-
finery can be available after the pro-

Matters of Urgent 7334
Public I'mportance

ject report was made. So, it is too
early; the project report has not been
made. Naturally, if you want any in-
formation at this stage, it is not
possible.

Shri T. B. Vittal Rao: Who is en-
trusted with the preparation of thas
project report?

Mr. Speaker: I am afraid there is
some misunderstanding relating to
what I said, so far as policy statements
are concerned. Let jt be clearly under-
stood that it is only with regard to
major policy statements or when there
is a change or revision of the policy
which has already been accepted by
Parliament or when a new policy is
being enunciated. The details about
locating the refinery here or there is
not a matter of policy. So far as these
matters are concerned, it is open to the
hon. Ministers to state them where
they want. They have got to explain
various matters. Sometimes questions
are put and I am allowing questions.
Every small matter cannot be treated
as a matter of policy.

I fully remember that on a prior
occasion, when the hon. Minister Shri
Maiaviya was asked about it here he
said that they are going to have a
refinery in Gujarat. That is my recol-
lection. Now, so far as the details are
concerned, immediately something
appears in the newspapers hon. Mem-
bers take hold of it and bring it up
here. The newspapers have got a
knak of bringing out some things
and not publishing some other things.
Then a statement is made on the floor
of the House. The newspapers may
or may not correct what they have
published. Therefore, merely because
something appears in a newspaper we
should not come to the conclusion that
some others have been taken into con-
fidence and the House has not been
informed.

It must be clearly borne in mind
that only in regard matters of policy
or revisions of policy that they should
not be ‘made to the public first when
the House is in session. But not so
when the House is not in session. The
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Ministers may make statements any-
where. Bu: while the House is in ses-
sion I said that as a matter of court-
esy to the House all enunciations of
policy or change of policy or enuncia-
tions of new policy must be first
brought to the notice of the House
before they are announced to the
others.

But whether a particular thing is a
matter of policy or of detail, we are
not here to go on giving advice to the
Minister. I am sure the hon. Minister
himself is competent to decide whether
it is a matter of policy or not. Again
and again this matter is being brought
here. I am not going to be a monitor
here. The Minister is himself respon-
sible to the whole country and he is
entitled to carry out the executive
work. He has got the executive power.
We have got the legislative power. Of
course, during Question Hour I am
here to allow certain questions. But
to say that they ought not to do this
or that is too much.

“So far as this is concerned, the hon.
Minister says that he is going there and
is going to look into the matter, I
would not allow him to commit him-
self however much Shri Yajnik may
persist in his question. It is enough
that the hon, Minister says that he has
not finalised it; it becomes authorita-
tive, I would not like the hon. Min-
ister to commit himself to a state-
ment here and then alter it for vari-
dus reasons and then the hon. Mem-
bers would say that he did say one
thing here and has altered it and so
on. The Minister will be allowed to
take his full time to go into this
matter. The hon. Members can ask:
why there is delay? The Minister
will explain from time to time. The
point is quite clear.

Shri Yajnik: I seek your protection
in the matter. My calling attention
notice includes plans and estimates of
laying pipes. The Minister is not
prepared to give them....

" Mr. Speaker: It is not necessary.
The hon. Member can go there and
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make a statement. It is naturally
cempetent to the Minister to bring
to the notice of this House as and
when he thinks it proper and to
give the details. While it is in the
stage of discussion or negotiation,
he will not be able to give to the
House lest it should be said that he
had committed himself on a prior
occasion. What is a matter of policy
and what is not a matter of policy is
in the first instance to be decided by
the Minister. If, however, a definite
demarcation cannot be made or if a
case is in the margin, it is always.
open to the hon. Members to bring it
up here. Then we will find out
whether it is a matter of policy or not.
I consider in this case the length of
the pipelines, estimates and so on to
be matters of detail and the hon..
Member will have to wait till the .
hon. Minister is in a position to give
something,

Shri Hem Barua rose—

Mr. Speaker: I have heard his
point of order. Now, there are three
calling attention notices..........
(Interruptions). I am not going to
allow anybody.

Shri K. U. Parmer: Sir,....

Mr. Speaker: Order, order. Will
he resume his seat or not? On such
statements no questions are allowed.
But I allowed one or two questions. ..

Shri Hem Barua rose—

Mr. Speaker: Has the hon. Member
commitied himself to be the Public.
Prosecutor for the whole of India for
every matter? I am really surprised.
I have allowed Shri Yajnik. 1 also
allowed another hon. Member from
Gujarat. Why should Assam come to
the rescue of Gujarat? I am always
hearing every hon. Member teason-
ably.

Now, there are three more calling
attention notjces. Under Rule 197(3)

' not more than one calling attention

notice could be admitted for the same
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day, But today being the last day,
three other calling attention notices
are put down on the Order Paper and
the statements in respect of them
may be laid on the Table of the House
by the hon. Minister of Health and
the hon. Minister of Rehabilitation as
is usual in such cases.

(ii) DEMOLITION OF HUTS OF
ScHEDULED CASTES PEOPLE IN DELHXI
The Minister of Health (Shri Kar-

markar): Sir, I beg to lay the staté-
ment on the Table of the House. [See
Appendix III, annexure No. 120].

Shri B. K. Gaikwad (Nasik): May
I know what is the policy of the Gov-
ernment in this matter?

Mr, Speaker: He will look into the
report and then pursue the matter of
policy.

Shri B. K. Gaikwad: He has laid
a statement on the Table of the
House. Now, we find that police
squads are going to demolish the huts
throwing these people out. In this
connection, something must be done.

Shri K. U. Parmar: The Govern-
ment is spending two crores of rupees
on Scheduled Castes.

Mr. Speaker: Order, order.

Shri K U. Parmar: It is spending
the amount on dancing and drama
and propaganda. Why not spend the
amount on housing them?

Mr. Speaker: The hon. Member
seems to be new to this House. He
is too enthusiastic. What can I do?
I welcome enthusiasm in the right
direction but here it is too much of
interruption. I have already ex-
plained the position. Ordinarily, we
allow only one calling attention
notice. As this is the last day, I have
allowed all the calling attention
notices and I have explained the pro-
cedure that is adopted in cases like
this. The statements are laid on the
Table of the House instead of being
read and thus the time of the House
being spent. The hon. Members
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ought not to forget that we have got
other work also to do, Therefore, to
save the time of the House I have
suggested in accordance with past
practice that the statements may be
laid on the Table of the House. If
they still persist, that will not be in
accordance with the precedent that
we have been following. I am calling
items Nos. 10 and 11 on the Order
Paper which stand in the name of
Shri Inder J. Malhotra and Shri
Indrajit Gupta respectively and these
statements may be laid on the Table
of the House,

(iii) REHABILITATION GRANT TO THE
DISPLACED PERSONS IN JAMMU AND
KAsHMIR STATE, AND

(iv) SCHEME REGARDING MOVEMENT OF
REFUGEES TO DANDARARANYA

The Deputy Minister of Rehabilita-
tion (Shri P. S, Naskar): Sir, I beg
to lay on the Table the following two
statements:

(1) Statement on rehabilitation
grant to the displaced persons
in Jammu and Kashmir State.
[See Appendix III, annexure
No. 121].

(2) Statement on scheme regard-
ing movement of refugees to

Dandakaranya. [See Appendix
III, annexure No. 122].

12.56 hrs.
CRIMINAL LAW AMENDMENT BILL
The Minister of Home Affairs (Shri
G. B. Pant): Sir, I beg to move for
leave to introduce a Bill to supple-
ment the Criminal Law.
Mr, Speaker: The question is:
“That leave be granted to in-
troduce a Bill to supple-
ment the Criminal Law.”
The motion was adopted.

Shri G. B. Pant: Sir, I introduce the
BilL

*Published in the Gazette of India Extraordinary

‘dated 23-12-60

Part II-Section 2,
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12.56% hra.

TWO-MEMBER CONSTITUENCIES
(ABOLITION) BILL®

The Minister of Law (Shri A. K.
Sen): Sir, I beg to move for leave to
introduce a Bill to provide for the
abolition of two-member parliamen-
tary and assembly constituencies and
for the creation of single member con-
stituencies in their place.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for the

‘abolition of two-member parlia-

mentary and assembly cons-

ituencies and for the creation of

single member constituencies in
their place.”

The motion was adopted.

Shri A. K. Sen: Sir, I introduce the
Bill.

1256} hrs.
SPECIFIC RELIEF BILL®

The Minister of Law (Shrj A. K.
Sen): Sir, I beg to move for leave to
introduce a Bill to define and amend
the law relating to certain kinds of
specific relief.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to define and amend
the law relating to certain kinds
of specific relief.”

'The motion was adopted.

Shri A. K. Sen: Sir, I introduce the
Bill.

12.563 hrs.
LIMITATION BILL®

The Minister of Law (Shri A K.
Sen): Sir, I beg to move for leave to
introduce a Bill to consolidate and
amend the Law for the limitation of
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suits and other proceedings, and for
purposes connected therewith.

‘Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to consolidate and
amend the Law for the limitation
of suits and other proceedings
and for purposes connected there-
with.”

The motion was adopted.

Shri A. K. Sen: Sir, I introduce the
Bill.

1257 hrs.
BUSINESS OF THE HOUSE

Shri Muhammed Eliag (Howrah):
Sir, a few days before you were kind
enough to announce that you would
allow half-an-hour discussion on the
increase in fares by the Howrah
Amta Light Railway. I submitted my
request but it has not come in today’s
business. It is an important matter
and it will cause great hardship to
the people there.

Mr. Speaker: The difficulty is this.
There is so much of other work to-
day. We have one discussion at 5
PM today; it is about the children of
the political sufferers. I hope he does
not want to elbow that out. At 2.30
we take up Private Members’ Bills, I
am afraid this will have to stand over
till the next session, So far as the
fares are concerned, I will certainly
see that an opportunity is allowed for
discussion next time.

12.58 hrs.

CHILDREN BILL—contd,

Mr. Speaker: The House will now
proceed with the further consideration
of the following motion moved by
Dr. K. L. Shrimali on the 22nd De-
cember, 1860, namely:—

“That the Bill to provide for
the care, protection, maintenance,

dated 23-12-60.

*Published in the Gazette of India Extraordinary—Part II-Section 2,
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welfare, training, education and
rehabilitation of neglected or de-
linquent children and for the trial
of delinquent children in the
Union Territories, as passed by
Rajya Sabha, be taken into con-
sideration.”

Four hours have been taken out of
five hours and only one hour remains.

Shri Naushir Bharucha (East Khan-
desh): It may be extended till 2.30.

Mr. Speaker: Very well, Shri Kalika
Singh was in possession of the House.
After him, I will call the hon. Minis-
ter.

Shri Kalika Singh (Azamgarh): Sir,
I was dealing yesterday with the con-
stitutionality of the provisions re-
garding the total prohibition of beg-
ging by children as it might clash
with article 25 of the Constitution of
India which reads as follows:

“Subject to public order, mora-
lity and health and to the other
provisions of this Part, all per-
sons are equally entitled to free-
dom of conscience anq the right
freely to profess, practise and pro-
pagate religion.” :

13 hrs,

This Bill has been modelled on the
Children’s Act of 1948 passed by the
British Parliament, Ip Britain there
is no question of allowing begging as
a matter of profession or as a matter
of religion. Therefore, that mistake
might have crept into our Bill be-
cause of the fact that it is based on
the Children Act, 1948 of Britain.
Here in India, not only begging but
in certain circumstances even poverty
is glorified by religion. It is one of
the duties conferred by Hindu law on
certain sects and communities includ-
ing Buddhist bhikshus irrespective of
any age limit to take to begging for
their livelihood, They cannot earn
money or earn their livelihood in any
other way except by begging. There-
fore, that point may be considered,
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whether we might not be legislating
something which might be considered
later as ultra vires of the Constitution,
13.01 hrs,

[SBR1 MULcBAND DUBE in the Chair]

I now come to the broad asp.c. of
this Bill. This Bill deals with neg-
lected and delinquent children. It is
the neglected child who becomes a
deliquent child later on, and it is the
delinquent child who becomes an
adult criminal, So I welcome this
legislative measure in the sense that
it might help in reducing crimes
throughout India, because at the very
initial stage we are trying to grapple
with the problem of crimes.
If a neglected child is put un-
der the care of a child welfare board
or if a delinquent child is put in a
special school, that might reform him
in such a way that he might not
become a criminai at all. Therefore,
a situation may arise later on when
we may not have any crime if this
Act comes into operation and is made
effective. That is why I said that we
have to provide adequate finance so
that the Ministry concerned might be
able to make the Children Act
effective.

There is another thing which, I am
afraid, the Ministry has not consider-
ed. The Bill as it is might be going
beyond the scope of the Children
Act, 1948 of Britain. The Act deals
only with neglected children. Tn that
Act also there is provision for
children’s homes, observation homes
and other things. But there is no
provision for children’s courts in that
Act. There is no sort of punishment
or any such thing as has been pro-
vided here for the delinquent
children. Such provisions are absent
in the Children Act, 1948, of Britain.
I think they were not provided ror a
very good reason. When a child is

punished he is not in that respect
different from an adult. It is the
subject of the Home Ministry.

Security or something connected with
it comes under the Penal Code or
the Criminal Procedure Code. It is
for the Home Ministry to introduce a
Bill dealing with that matter. In
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England that is exactly the position.
In the Children Act they have no
provision, as I said, for children’s
courts. In England they have the

juven'le courts. They are under the
Home Ministry.

One big omission or commission
which appears in this Bill is, it a
child commits an offence he is to be
put in the special school or in some
observation home where he will be
reformed. The child may commit any
offence including murder or homicide,
and for that also he will be put in a
special school for being reformed.
In England that situation has been
avoided. There it has been provided
that if a child—he may be below 16
or 18—commits the crime of homicide
the juvenile courts will have no
jurisdiction over that case and it will
be the ordinary courts of criminal
law that will punish him. Therefore,
in our over-zeal for reform, I think
we have excluded the children from
something from which they should
not be excluded.

This over-zeal is there in one or
two other cases also. In the jail
establishments of U.P. I have found
that every criminal has an expendi-
ture of about Rs. 386 or something
like that for his maintenance, for his
clothing and other things, whereas
the per capita income in the agri-
culaural areas of the State is only
Rs. 186. That means an ordinary
person outside the jail has only
Rs, 186 for his maintenance whereas
the same person if he gets into the
jail will have an expenditure of
Rs. 386. Therefore, it may lead to
an increase in criminal cases. The
flow will be from outside the jail to
inside the jail for economic reasons.

Therefore, here also we should not
provide more money than is
absolutely necessary for the child
welfare boards because otherwise they
will provide all sorts of amenities
inside these children homes which
are not available outside. The
children outside who are hardly
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getting Rs, 20 or Rs 25 per year on
a per capita basis may by becoming
neglected children get into the
children homes and thereby derive
double or even treble the amenities
that ordinary children were getting
outside. I would, therefore, request
the Ministry to keep this point also
under consideration and see that the
children who are put in these homes
do not get any amenity that is not

available to the ordinary children
who are outside the observation
homes.

Mr. Chairman: The hon. Minister.

Dr. M. S. Aney (Nagpur): Sir,
yesterday I was promised that T will
have my opportunity today. That
is what the Deputy-Speaker told me.

Mr. Chairman: He may speak the
clause-by-clause consideration.

The Minister of Education (Dr.
K. L. Shrimali): Mr. Chairman, Sir,
in the first place, I should like to
thank the hon, Members for having
given a warm welcome to this Bill.
There are one or two points about
which they had expressed apprehen-
sion. In the very beginning I should
like to remove those misapprehen-
sions.

It was said by several hon. Members
that the Bill as has been proposed :s
perfect, but what is the guarantee
that the Government will implement
the provisions. The first stage is the
preparation of the necessary legisla-
tion. The second stage will come
with regard to the implementation,
and there is no reason why hon.
Members should have any apprehen-
sion about this matter We have
already made a provision in the
Budget and we are going to set up
all the necessary institutions in order
that this Bill might be properly
implemented. I think hon, Members
-were perfectly right when they said
that the human material is the most
important factor in the implementa-
tion of this Bill. That is perfectly

. true, and Government are fully aware
of it..
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Another question that was raised
was, what the Government are going
to do with regard to ‘he tra‘ning of
personnel. T believe that hon, Mem-
bers are aware that at present there
are a number of schools on social
work, working at the post-graduate
level, which are training a large
number of people—social workers,
child psychologists, probation officers,
labour efficers and so on. All kinds
of training are being given at the
schools of social work. The schools
mointain very good standard, and I
th'nk these schools should be able to
provide all the necessary training
for the various kinds of officers and
workers who would be needed for
the implementation of this Bill,

Shri Yadav Narayan Jadhav
(Malegaon): Will these institutions
be only in the Union territory or in
other States also?

Dr. K L. Shrimali: At present, we
are taking up the Union territories
only. Even now, in the Union
territory of Delhi, in the Delhi
University, we have a school of social
work which is training a large
number of people. A suggestion was
made by some hon. Members that
this Bill should not be confined to
the Union territories only, but that
its scope must be widened so that
other States may also have similar
legislation. As far as the Govern-
ment of India are concerned, the
scope is naturally limited, and we
can legislate only for the Union
territories in this regard, but after
this Bill has been passed, we shall
draw the attention of the State Gov-
ernments to this Bill and wherever
legislation already exists we shall
request them to revise the legislation
and wherever no legislation exists we
would request them to introduce
sim‘lar legislation. I can give that
assurance to hon, Members.

Some hon, Members also raised the
question with regard to the dis-
couragement which this Bill will
bring about to the voluntary
agencies. In this connection, I would
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like to assure the House that Govern-
ment will take full advantage of the
voluntary agencies. In fact, in all
this work, the more the voluntary
agencies, the better would be the
results. In our country there is
plenty of goodwill and spirit of social
service, and I have no doubt that
the necessary assistance from the
voluntary  agencies would be
available. But if the voluntary
agencies do not come forward, the
Government will have to set up their
own institutions. I hope that in this
matter both the Government and the
voluntary agencies will work as full
partners.

One hon, Member—I think it was
Shrimati Jayaben Shah—raised the
gquestion with regard to the age of
girls, and she suggested that the age
should be increased to 21. There is
already a difference between the
limits we have placed on the age of
boys and girls. The age we have
fixed is 18 for girls and 16 for boys.
If we further increase this age-limit,
it would mean that we are keeping
these girls dependent for a longer
time. It will be one of the functions
of these institutions to see that after
a cerain period the children settle
down in society as normal citizens.
One of the important functions of the
after-care organisations is that after
the children have gone out of these
institutions they must take care that
these children are rehabilitated. They
will give all kinds of guidance and
assistance to the children. But if you
keep those boys and girls in the
homes or in the institutions for a
longer period than is necessary, then
it would mean that they would never
settle down as normal citizens.
Therefore, it is our duty to keep them
for a certain period and after they
have received the necessary training
in education they must go back to
the society and they must be reclaim-
ed by the society and they must
function as normal citizens, We have
purposely increased the age-limit as
far as girls are concerned and I am
nct in favour of increasing it any
further, because that would defez;t
the whole purpose;of: the: Bill .and
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would make the girls more and more
dependent.

One hon. Member—1 think it was
Shri Radha Raman—said that the
whole Bill is vitiated by the language
which we have used. He referred
towards such as “couris”, “Criminal
Pocedure Code” and so on, which we
have used to meet the ordinary
processes of law. In this matter also,
if we can come to a stage when all
this work could be done by voluntary
agencies, when no courts will be
necessary, that would be an ideal and
happy socie'y, as Shri D. C. Sharma
stated. Then there would be no
necessity for courts.

Shri D. C. Sharma (Gurdaspur):
That will be in Satyuga!

Dr. K. L, Shrimali: Let us hope
that that stage will come, but in the
imperfect society in which we are
living today, I think there is no other
way except to take recourse to the
normal law. The only thing that we
should do in the case of children is
that we must take the sting out and
every effort has been made in this
Bill to ensure that the children who
are tried in the courts for various
kinds of delinquencies and offences
do not get any stigma. Various
efforts have been made in thig Bill;
for example, it has been laid down
that no publicity will be given to the
cases that are tried. If hon.
Members would look into the Bill,
they will find that all the necessary
measures have been taken so that
the children do not get any stigma.

In this matter again, very much
depends on the society in which we
have to function, I should certainly
welcome the day when all these
children’s courts could be abolished
and all the work could be done by
voluntary agencies and child welfare
ins*itutions. In fact, my hon, friend
Dr. Sushila Nayar said they should
not make any distinction between the
machinery which tries the delinquents
and the machinery which takes care
of the neglected children.
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Shri Kalika Singh: The provision
regarding the de‘ermination of the
age of the children does not follow
the procedure of the courts there,

Dr. K. L. Shrimalit I have
explained the reason why we have
kept this provision here. In our
country I think it is necessary to
give greater protection to girls up to
a certain limit and therefore we
have to increase that age. Similarly,
the age-limit for boys also has, to
some extent, been increased.

Shri Kalika Singh: My question
was, how to determine the age. Some
expert ought to be there to determine
the exact age, whether it is below or
above that limit. But here the pro-
vision is that the boards will
determine it and that will become
final, and it will not be questioned.
I think that might create some hard-
ship. When a boy of 20 years is
caught, and when his age is determ'n-
ed as 17 and is put in the observa-
tion home, he has got no other
remedy.

Dr. K. L. Shrimali: The child
welfare board is not going to be a
board consisting of children. Tt will
consist of mature people who have
experience of psychology and who
understand children, and who are
able to treat these children. I do not,
therefore, think that there is any
justification for the apprehension
which the hon. Member is having.

Shri Kalika Singh: Some medical
experts should be there.

Dr. K. L. Shrimali: All these
things will be taken care of when the
board is being constituted under the
rules,

Another hon, Member raised the
question that this Bill, while being
good, is very cumbersome and that
there is a lot of overlapping. In
fact he went to the extent of saying
why there was any need for having
all kinds of institutions—observa-
tion homes, special schools, after-care
organisations, etc. Tf the children are
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to be taken care of properly. then
all these institutions are necessary.
The child must stay in the observa-
tion home for some time. If he is
a delinquent he should be sent to
the children’s court. The Joint
Committee, after very careful
deliberation, decided—and decided
rightiy—that there should be a sepa-
rate machinery so far as the neglected
children are concerned.

There are special schools and after-
care organisations. All these institu-
tions are essential. In fact, they are
working in most of the countries
where children are taken care of.
Therefore, there is no overlapping and
all the institutions mentioned in the
Bill are necessary.

It was Shri Prakash Vir Shastri, I
think, who said that there was no
punishment for special offences in res-
pect of children. I would draw his
attention to Chapter VI where special
measures are proposed against those
people who exploit the children or
who indulge in acts of cruelty.

Several Lady Members said that
there should be more of women mem-
bers in the boards and courts and va.
rious other offices which deal with
children. I am in agreement with
them. When we have said that there
should be at least one woman in the
board or court, it is not the intention
that there should be only one woman.
The intention is, it will be our effort
to have as many women as possible
on these boards and courts, but con-
sidering the fact that the necessary
personnel may not be available in our
country, we have made this provision
that at least one member should be a
woman. This should not be miscons-
trued as saying we will keep only one
woman member. In fact, we welcome
having more women on these boards.
By saying there should be at least one
woman, we are only emphasising the
necessity of having women on these
boards. I agree with hon. Members

that women can always do better .

work when they are dealing with
children.
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The hon. Member who spoke 1last
and also some others have raised a
constitutional question that since we
are bringing these neglected children
who go about begging to these institu-
tions, we are infringing article 25 (1),
which ensures freedom of conscience.
I wil] read that article. It says:

“(1) Subject to public order,
morality and health and to the
other provisions of this Part, all
persons are equally entitled to
freedom of conscience and the
right freely to profess, practise and
propagate religion.”

This right of freely profession, prac-
ting and propagating religion is sub-
ject to certain conditions, viz., public
order, morality and health. We know
what a great nuisance begging is. It is
not our intention to infringe the reli-
gious rights of people. I do not know
of any religious institution which
would expect children to go about
begging. An hon. Member said that in
Buddhism, they have this practice. My
submission is this article does not give
any unfettered right; it is subject to
certain conditions like public order,
morality and health. We have to take
that into account. This right is also
subject to sub-clause (2) which says:

“(2) Nothing in this article shall
affect the operation of any exist-
ing law or prevent the State from
making any law—

(a) regulating or restricting any
economic, financial, political
or other secular activity
which may be associated with
religious practice;

(b) providing for social welfare
and reform....”

Shri Kalika Singh: These words are
not there in the Bill.

Dr. K. L. Shrimali: Not necessary;
the Constitution is already there.
Moreover the deflnition of begging is
practically the same as in sub_section
(4) of section 3 and 63A of the Indian
Penal Code and the new section which



7351 Children Bill

[Dr. K. L. Shrimali}]

‘was inserted last year by Act 52 1959.
“Therefore, I do not think this provi-
sion in this Bill in any way offends
the provisions of the Constitution.

Shrimati Renu Chakravartty raised
the point that the probation officer’s
duties have not been defined. In this
connection, I would draw her atten.
tion to clause 53 (2) of the Bill. Dr.
‘Su.hila Nayar made it very clear that
everybody knows what a probation
officer is and what his duties are. As
the House ig aware, a large number of
things have been left to the rules.

Dr. Sushila Nayar suggested that
lawyers are not prevented from com-
ing into the court. I may draw her
attention to clause 28 (3) of the Bill.
1t will be seen that ordinarily no legal
practitioner will be allowed inside the
court and it is only under special cir-
cumstances that a legal practitioner
may appear before the colrt with the
specific permission of the court. That
provision has been made.

These are some of the main points
which were raised in conection with
this debate and I think I have dealt
with most of the major points. The
Bill was generally welcomed by all
sections. I can assure the House that
as soon as this Bill is passed, we will
take the necessary measureg to imple-
ment the provisions of this Bill.

Mr. Chairman: The question is:

“That the Bill to provide for the
care, protection, maintenance,
welfare, training, education and
rehabilitation of neglected or de.
linquent children and for the trial
of delinquent children in the
Union Territories, as passed by
Rajya Sabha, be taken into consi-
deration.” .

The motion was adopted.

Mr. Chairman: There are no
‘-amendments to the clauses.
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Dr. K. L. Shrimali: No, Sir.
Mr. Chairman: The question is:

“That clauses 2 to 60 stand part
of the Bill.”

The motion was adopted.

Clauses 2 to 60 were added to the
Bill.

Clause 1, the Enacting Formula and
the Long Title were added to the Bill.

Dr. K. L, Shrimali: I beg to move:
“That the Bill be passed.”

Mr. Chairman: Motion moved:
“That the Bill be passed”

Dr. M. S. Aney: Sir, I rise to sup-
port the motion which the hon. Minis-
ter has just placed before the House.
I congratulate him on having brought
this Bill to this House, which is a very
good Bill and which is one of those
Bills which was really wanted. The
function of the Government of India
to establish a social welfare State
would have been incomplete had there
been no legislation of the kind which
is being contemplated and which is
being enacted to day in the form of
this Bill.

My main object in rising to speak is
not merely to offer compliments to the
hon. Minister. I am almost in whole.
sale agreement with the provisions of
this Bill. I want to tell one little story
from Mahabharata, which occurred to
me yesterday as the discussion was
going on. I thought it was a very
good story which the House should
know. We take pride in the fact that
the question of delinquent children is
something which is an entirely new
one which the modern civilisation
was faced with and that we have
thought of its effects on society and
decided that something should be
done to repair or to remove those
defects. But there is the story of
Rishi Ani—Mandavya in Mahabha-
rata, and it is as follows. At that time
Rishi Mandavya was a voung boy, a
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small boy. When he was only five
‘years old, he found an insect moving
about. He took up a little stick of
darb and put it in the head of the
little insect. It died; that is all; the
thing was over. Then, after some
years, Mandavya became a saint and
he was declared a rishi. After he died,
he was taken to the other world and
Yama told him “you have killed an
insect with a little stick, of darb you
have committed mischief and, there-
fore, you will be taken back to the
world again.” He was taken back to
the world with some kind of screw
in his head, which was troubling him
for the whole of his life. In that life,
he became a rishi again and he called
Yama and said “Don’t you know that
you have punished me for an offence
which was not an offence at that time?
Five years old I was and you, being
the main God entrusted with the duty
of dispensing justice, do not know the
elementary rule that those who are so
young that they cannot understand
even the nature of the offence cannot
be punished.”

Since then immunity from offences
for children has come into existence.
It is mentioned in Mahabharata. Un-
fortunately, I have not that book with
me; otherwise, I would have quoted it.
Rishi Mandavya was the first man to
-have enacted immunity from offences
for children when they have commit-
ted certain offences when they are
young and when they are ignorant.

So, from the ancient days the law
of the land in the matter of crimino.
logy gave immunity from offences to
children if they were young at
the time of the commission of the
offence and the people then thought
that it should go into the code of the
society itself. It is that code that is
being repeated in the form of this
law.

I am glad that we are trying to fol-
low the modern legislation, keeping
before us the old traditions of look-
ing at which is really criminal and
which is really not crniminal. If we
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carry on the administration of this
country with this sense of duty and
punish only those who are criminal,
and not punish these who are not
criminals, and approach, others: with
a view to reform them, I think we
shall soon be able to bring into exis-
tence a society which is the precur-
sor to a welfare State which we want
to creates. This is one point which I
want to make.

As regards other small points, ] am
glad that clauses 22, 23, 24 and 25
have made salutary provisions and
children are immune from severe
punishments and so on. So, those
point; have been covered.

There is one point which I do not
understand quite clearly, and that is
the definition of ‘begging” in clause 2

(b) (i), which says:
“ ‘begging” means—

(i) soliciting or receiving
alms in a public place or en-
tering on any private premises
for the purpose of soliciting or
receiving alms....or other-
wise;’

“otherwise”, in my opinion, is too big
a word which may cover anything in
this world. So, it js not at all safe to
use that word. I will ask my hon. fri-
end, while making the rules, to clearly
state what this word “otherwise” is
intended to cover. Otherwise, it may
bring in those cases which my another
hon. friend has made a reference to
in the course of his speech; that is to
say, it might bring in even those boys
or those persons who, by an article of
faith in their religion, are required to
make formal or ceremonial begging.
There is another thing which I do not
understand, and that relates to “neg-
lected child”, in clause 2 (k) (iv),
which says:

“lives in a brothel or with a
prostitute or frequently goes to
any place used for fhe purpose of
prostitution, or is found to asso-
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ciate with any prostitute or any
other person who leads an immo-
ral, drunken or_ depraved life;”

Here three adjectives have been
used, namely, immoral, drunken or
depraved. One can und®rstand a
drunken life or an immoral life. But
what is a depraved life? What is the
distinction between the two? The hon.
mover of this Bill or the framer of
this Bill should make the distinction
quite clear. I do not understand this.
1 think in using the language in statu-
tes we should know precisely Wwhat
each word means. So, if it really
means something different and jmpor-
tant, that may be made clear in the
rules when they are framed

While making these two suggestions,
1 am glad that a law of this kind has
been passed today, and I wish that we
should soon be able to imprave upon
it. After all, this is only the sKeleton
of the law. Here also we have to see
what kind of mechaism we provide in
order to see that the meglected chil-
dren and delinquent children are pro-
perly treated by he society so that
they may later on take to normal life.
This skeleton has to be filled with
flesh and blood. You have to find
out proper kind of men and women to
carry on this work.

Many people think there are not
sufficient funds in the Third Plan to
implement this programme. I say that
if people really understand the im.
portance of this thing and consider
this as one of the most noble charities
that should be made, there will be no
dearth of funds for the running of
these institutions. For the betterment
of these institutions for the sake of
children the society has to play a
major part. Unless the society takes
to a thing of this kind there can be
no Social legislation like this. So, so-
ciety must be prepared to shoulder
this responsibility. I am sure all these
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Marwaries and other businessmen,
who build big dharmasalas and those
kinds of institutions with a view to
help the society will appreciate the
spirit of humanism which is there in
the Bill and there will be no diffi-
culty in getting proper and sufficient
funds to it.

At the same time, I also ap-
peal to the hon. Minister to see that
he persuades his colleague to get
something more for this in the Third
Plan. Why should he not do that for
a noble cause like this? I thank you
aonce again and conclude my speech.

Dr. K. L. Shrimali: I am grateful to
the hon. Member, Dr Aney, for having
given us the beautiful story, a story
from Mahabharat which, I think, sym-
bolises the. true spirit in which this
Bill has been drafted. I am in full
agreement with him that most of the
crimes or offences which children
commit, if they are properly diagnos-
ed, if the whole case study is made
properly, it will be found that they
are not offences or crimes in the real
sense of the term. Several hon. Mem-
bers who have intimate study of chil-
dren told us that when a child be-
comes a victim of certain cirtums~
tances he indulges in crimes. When he
is emotionally mal-adjusted, when he
does not get a sense of security, when
he does not receive affections from his
parents, he becomes aggressive and
he indulges in all kinds of anti-
social activities, because he has been
denied love and a sense of security.

Most of the children’s crimes are
due to these two factors, namely, lack
of security and lack of adequate affec-
tion at home. If these things can be
made up in our building of good
homes and in creating a better social
environment, I am certain that most
of the offences of children will be re.
moved from society. Every effeort
has been made to ensure that this pro-
blem is treated in a humane way and
that the child is not treated as an or-
dinary criminal. In fact, it is for this
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reason that even if a child commits
the highest crime which can be con-
ceived of in society, he will not go to
an ordinary court but will go to a
child.en’s court. That provision has
been made only because of this and
that, I think, is the most progressive
measures as far as I see. In no coun.
try does this provision exist, not even
in Sweden from where examples were
given by hon. Members. They make a
difference between serious and ordi-
nary crimes. When a child has com-
mitted a serious crime, he is sent to
ordinary courts. Otherwise he is treat-
ed by child welfare boards. There-
fore I think we have gone a step for-
ward in this direction. I would assure
hon. Dr. Aney that we would keep the
moral, which he has placed before us,
continuously in front of us. It is that
spirit in which this Bill will be imple-
mented.

He raised a question with regard to
the deflnition of begging. We have
listed all these things, namely, singing,
dancing fortune-telling, performing
tricks or selling articles. Where was
the need to have the word ‘otherwise’
when we have listed all these acti-
vities, he asked. It is necessary be-
cause these people who exploit
children are very ingenious. They can
always find out all kinds of methods
and means in order to evade this law.
In fact, one hon. Member gave the
instance of putting up of national
flags. That is one way in which they
try to squeeze money from people.
That is not listed here. It is not possi-
ble to list all kinds of possible activi-
ties in which children may indulge or
may be asked to indulge by people who
exploit them. Therefore this word
‘otherwise’ is necessary.

Dr. M. S. Aney: Do I understand
that the hon. Minister feels that the
word is to be interpreted as, what is
known in law, ejusdem generis, name-
ly, things of the seme kind or nature?
Then he can say so.

Dr. K L. Shrimali: That is the pur-
pose. He also raised the question as
to why there should be the word
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‘depraved’. I think we understand all
these words, namely, ‘immoral’ drun-
ken or depraved life’. When people
lose all noble instincts, when they
bcome perverted, they are not only
immoral but they also bgcome deprav-
ed. When they lose all the good as-
pects or values of human life, they be-
come depraved and T think it is right
that children should not be associated
with such people. It is with that view
that this has been kept and I do hope
that the law will take proper account
of the type of persons who are deprav-
ed, drunken and immoral.

With these words I would like to
thank the House again for having
given such good support to this mea-
sure, We have introduced two im-
portant measures. One is for provid-
ing compulsory education for children
and the other is this Children Bill for
neglected and delinquent children.
Both these measures in my opinion are
a big step forward.

Mr. Chairman: The question is:
“That the Bill be passed.”
The motion was adopted.

13.45 hrs.

TELEGRAPH LAWS (AMENDMENT)
BILL

The Minister of Transport and Com-
munications (Dr. P, Subbarayan):
Sir, I move:

“That the Bill further to amend
the Indian Telegraph Act, 1885 and
the Indian Wireless Telegraphy
Act, 1933, be taken into conside-
ration.”

This is a short measure in order to
make the law applicable to television.
A certain doubt was raised in the
mind whether television is included in
the Act as it exists. We did feel that
it did, but as a matter of act out of
caution so that there may be no doubt
about it we have introduced this
Amendment Bill. We have taken ad-
vantage of this Amendment Bill to
amend section 7 also to make it more
clear.
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Mr. Chairman: Motion moved:

“That the Bill further to amend
the Indian Telegraph Act, 1885 and
the Indian Wireless Telegraphy

Act, 1933, be taken into consi-
deration.”
Shri Muhammed Elias (Howrah):

Mr. Chairman, Sir, I have no criticism
to make on this Bill, but since this
Bill relates to television and because
this Ministry is going to tax those peo-
ple who will possess television sets,
this Ministry also should see that tele-
vision works properly and people also
get the benefit of this. At the same
time I shall make certain suggestions
towards the end of my speech. When
the rules are framed this Ministry
should also consider inclusion of one
ar two suggestions of mine so that tele-
vision and the work of the staff who
will come under those rules will be
improved.

Television has recently been intro-
duced in our country. It was done
only on the 15th September, 1959.
In our country now only 76 sets are
there and there are only two half-
hour programmes. From the 23rd
of this month another half-an-hour
programme will be added to these.
There is only one station in Delhi
with a radius of 124 miles.

Television is a very important thing
in the modern age. It is one of the
biggest media to teach and educate
the ordinary masses. In this modern
age most of the big countries, for ins-
tance, USA, USSR and many countries
in Europe, have got television network
throughout the country. Thousands of
television sets are possessed by people.
Even students in schools could be
taught through television. I have seen
with my own eyes how it is done in
Moscow University. 16,000 television
sets have been given to students who
stay in the University itself. If any
student cannot attend the class due
to ill-health, he will be able to
attend the class through his television
set. Chemistry, physics, science,
everything could be taught through
television. But it will take a long
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time to reach this stage in our coun-
try, namely, to teach and educate
our people through television.

But the little that we possess now
and the work which is going on in our
country is not at all satisfactory. 1
shall say a few words about the work-
ing of television. For instance, the
programme executive, the producer,
the script writer, the assistant station
director end the staff artistes, who are
all very highly paid, do not have the
qualifications to run television, be-
cause it is a highly technical thing. A
man who is to run this must have ex-
perience of films, the theatre, acting as
also of broadcasting. But the officers
who have been given the charge to run
television, do not have these qualifica-
tions—they are given very high sala-
ries to run this—as a result of which
the little number of people of Delhi
who possess television sets are not at
all satisfied with the programme. The
‘cameras which our Television people
possess are four only and the stage is
'very small where three cameras cannot
‘be worked. Three-dimension pictures
cannot be taken here, by two cameras
only. If the stage had been a little
bigger, three-dimension pictures could
have been taken and relayed to the
‘people, This is not there. The Pro-
gramme executives and producers use
the same artistes every time. It be-
‘comes monotonous to the people to see
the television programmes.

The high officials who are recruited
are not recruited through any com-
mittee or the U.P.S.C. They are arbi-
trarily taken as high officials and are
given high salaries. But, they are not
able to run the television properly.
That is why I suggest that when the
rules will be framed, not only the
technical staff, but these officers also,
for instance, the Programme execu-
tives, Producers, Assistant Station
Directors, should come under the rules
and some sort of an examination
should be there, so that they must have
some qualification to run television.
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At the same time, the programme is

now for four hours—from the 23rd, it
is going to be four hours a week. It
should be increased. We do not pos-
sess vidio-tape-recording Vidio-tape-
recording system is absolutely neces-
sary to run television. Because, in the
stage everything cannot be done. By
this vidio-tape-recording, pictures, etc.
can be taken from all places and
they can be televised from the stage.
People could have an idea of every
important event of our country. The
Ministry should see that the vidio-
tape-recording system is introduced as
early as possible.

Just as the radio is becoming more
and more cheap and at least the mid-
dle class people are able to buy a radio
set, the Government should try to
make easily available television sets.
I do not want to take much of the time
of the House. I only request the Min-
ister to see that when the rules are
made under this Act, just as the tech-
nical staff will be coming under the
rules, the programme executives, pro-
ducers and other staff also should come
under the rules.

Shri D, C. Sharma  (Gurdaspur):
Mr. Chairman, I think, with this Bill,
we are ushering in the age of televi-
sion in our country. Of course, tele-
vision has been going on in our count-
ry for quite a number of months. But
this Bill legalises and makes legiti-
mate the use of television in this great
country of ours. Our Prime Minister
was responsible for ushering in the
atomic age in this country. It re-
dounds to the credit of the Minister of
Communications, Dr. P, Subbaravan to
bring into being this television age.

Of course, I must admit that the
‘television system which we are having
at present is not very adequate. It is
alse imperfect in many ways. But I
do believe that it was an act of cour-
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age to undertake television even on a
pilot project basis, I think it was
made possible with the help of Philips
and Co. and it was on account of them
that we are having this television.
Television is a great thing in the west-
ern countries. But it is not an un-
mixed blessing. I have watched some
of the television shows in the U.S.A,
U. S. S. R. and other countries
of the world. I have felt that some
of the television shows that I saw were
such as were not conducive to civic
consciousness. The organisers of the
programme might not have meant it
like that. But, somehow, the impres-
sion that is carried by the audiences
is quite different. In the U.S.A. thers
was a complaint that school students
and college students did not attend to
their studies. This is a complaint that
I heard in other countries of the world
also. They were all the time watching
the television shows and it was very
difficult to take them away from the
television shows. Therefore, I believe
that while television is to be given
adequate backing, some of the object-
tionable parts that are found in other
countries should not be put into opera-
tion here.

Just as the broadcasting programmes
serve two purposes, education and
entertainment, so also, the television
programmes will serve both the pur-
poses of education and entertainment.
It will give education that is whole-
some. It will give entertainment that
is pure. There should not be televised
shows of boxers, boxing and all this
kind of thing which smack of violence,
crime, and sex. If they are there, ins-
tead of improving the taste of the pub-
lic, they will degrade the taste of the
public. If all these things are there,
instead of becoming a medium of edu-
it will become the medium for the
corruption of the manners of the peo-
ple.

There is provision in this Bill for
prescribing rules for the qualification
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of persens who are going to be employ-
ed in the establishment, reaintaining or
working the wireless telegraph system.
They are going to have examinations
also. They are going to have fees also
charged from them. I think all these
are inevitable consequences of this Bill,
But I would submit very respectfully
that the examinations to be conducted
for this purpose should be such as will
allow as large a number of admissions
as possible, No irksome regulations
should be made for this examinaticn
which militate against a large number
of students taking part in the exami-
nation. I also hope that the fees will
be kept as low as possible. There has
been a tendency in this country for
scme time past to raise the fees gra-
dually and sometimes it becomes very
difficult for poor and talented people
to sit for these examinations. I hope
that, while prescribing fees, the per
capita income of my country will be
taken into account and the fees will
not be prohibitive. At the same time,
I hope, while the Government is go-
ing to have examinations, the Govern-
ment will also provide for the training
of such persons. Training is necessary.
1 do not know what agencies the Gov-
ernment is going to employ for the
training of these persons who will be
qualified to work the television sys-
tem. I hope attention will be given
to that also.

1 know there has been a drive in my
country for producing cheap radio sets.
Of course, the time has not come for
us to produce cheap television sets.
It would take some time before we are
able to do that. I feel that the Gov-
ernment should keep this long term
idea also in its mind. Unless we have
cheap television sets, the population
in this country will not be properly
served.

The hon. Member who preceded me
gave some details about the pro-
grammes that are being televised in
the Delhi television sets. I agree with
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some of the comments that he has
offered I have read in the
papers, and have also my-
self seen, that the televisioa
programme suffers from lack of
variety, suffers from dead montony.
It does not give the people the kind
of fare expected of it. There seems
to be a clique for managing the show.
To become popular, it should try to
obtain new talent all the time. It
should not be the close preserve of a
few persons coming from one State
or the other. It should be thrown
open to all the talent available in
India.

India does not lack talent of any
kind. In the film industry, for ins-
tance; our country has produced
talented actors. I think in the tele-
vision world also we should be able
to produce performers who can bring
international appreciation. Unfor-
tunately, what is happening is that
this television business has become a
kind of close business. I hope these
things will be avoided, and the public
will get the kind of television that
it wants.

14 hrs.

There was criticism in the press
that the programmes are more
pompously serious than enter-
entertaining; they suffer from a kind
of seriousness which is boring to the
person who takes to television for
relaxation. I hope this will be looked
into. I know the programmes are not
under the Ministry of Transport and
Communications, but under the Minis-
try of Information and Broadcasting,
but snice this Bill has come to lega-
lise and make legitimate the coming
in of the television age, I hope all
these things connected with televi-
sion will be taken into account. and
India will progress as much in the
field of television as in the field of
films and broadcasting and other fields
of mass media.
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st iga @wee  (Nenfa)
wfy wEve, W Y gfar § 9= f
e e &, 9 o i 3+ wrgfiae
1 famm Siar 91 w@r e ok fafam
FY AAFFATE g T A Jgdr 0 @Y
g ag @t W am ¢ 5 7y s
AR AHY HTAT 8 | WG aF 99 &Y
Sfefrer 1 Farw &, ST f5 _ae
T FrevHEg A€ oy ¥ faar T g,
Sfwfraen & 39 saeT " T & )
v fwfare g T3 F & AR WY
gq N9EEE F1 08 §, S #y fafe
&R A A g R s g
R § 5o f5 fafao F =F sy
gt § o 9T fame & @ d, T
=T 1 e gU T H a M

AT AEE W Al QANR A g2T-
AR SAFEAIAT FaqA AT 97
Iai St g5 fEfraw & 7 B, 9w
T frawer &1 IwafEae &Y
Sfrfrm & € & -

“Any transmission, emission, or

reception of signs, signals,
writtings, images and sounds or
intelligence of any nature by
wire, radio, visual or other elee-
tro-magnatic systems.”

7g qgT A A Ifefmm fraf
e #r Sfwfrem & o @

“A system of telecommunication
for the transmission of written
matter by the use of a signal
code.”

Sefefire =t SffrrT o & wE & -

“A system of telecommunica-
tions set up for the transmission
of speech or in some cases other
sounds.”

W aE ¥ agy geaad WK faww
AMefmm T m &1 gt ag W
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faframa & of § 75 g7 T A
g ruFgmag € 5 T wr W
TeTaT foFar AT &Y SureT weEy a9v
79 ¥ A19 & T S w1 Sfwfam
# W gomer g aifgd, St fF A
o &1 I § e 31 Sfefa R
afpr e & fEfe o T
gt wfed | e B Ao &
ﬁmw%:

“A system of telecommunica-
tions set up for the transmission

of speech or in some cases other
sounds.”
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% 99 qY W § g qoid
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IuH Y ¥ IR | 5w A ¥ R EE
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R I ¥ fawg ¥ T T el .
e 8 ad & N A www g
f& &8 f5 ¥ dm NHET Fro o
Tt ¥ 9 Shfaom & ak ¥
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F fauans 5@ F qarfeas Tade
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T F a1q g9 § qg FgAT I1gar
a1 f& gaTe 737 Afegw 35 F 2o
Tgg w9 § oW www Wfsam 3w
% ST A3 & | HqH Fendr ww £
Hfeggw F3 TN NIE DA E, T A4S
FF A AT & | AFFT 39 F @19 9™
R Afena 37 F FHwT FT AT q
fofax a7 s1F @ IEg ag &
93 qE g7 F AFES § | @ fad
I e ¥ A g ag difeaw
T F HaTH FY AR A T@E 7w
FL |

9 % 919 99 & gg WY FgAT I8
g f Qo qase & ifeaw 33 0%
STy g Tifgd | d9Te # Gy ®
A "z & fqoly wemn § dome
NI A F IR AT ZA |
N aa g, s F3 s
3 agr, fF To AT WX F1 THRETA &Y
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“Mr. J. C. Mathur, Director-
General of All-India Radio, an-
nounced in New Delhi on Thurs-
day that ATR proposed to set up
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56 new transmitters within one
year, bringing the total number
to 115.”

T & Arq gy TAfas F= faww @y
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Shri Kalika Singh (Azamgarh): The
introduction of television in India
must be welcomed for a very special
reason. In India we have got the
highest illiteracy, and in a country
where the people are not literate, the
medium of education 1is often the
radio, or television or cinema or
some such thing.

In regard to the importance of tele-
vision, we just read in the papers that
the whole American election was in-
fluenced by the direct talks that the
two candidates had on television.
Four or five such programmes were
arranged in the U.S.A. and the two
candidates had face-to-face discussion
on important subjects, and the people
of USA were given an opportunity
to hear and assess the merits of the
two candidates directly. It was the
medium of television that helped
them, because all the newspapers
there are connected with this party or
that party or they have got their own
independent opinions.

Even in India the speeches of the
Prime Minister of India are not re-
ported just as he wants them to be
reported, because there are papers
which have got the capitalist back-
ground, there are other papers which
have got the leftist background,
and, therefore, the same
speech of the Prime Minister is re-
ported in different ways in different
papers. Therefore, it is of prime im-
portance in India at least that what-
ever cur leaders say should be cor-
rectly conveyed to the people of India
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as a whole. About 80 to 85 per cent.,
and in fact, I may say, even 90 per
cent. of our people depend upon
some intermediate agency. That
agency may be the newspapers or it
might be mere persons who just
convey in the villages anything they
please, or even that the Prime Minis-
ter has expressed an opinion
that a province will be given te
Pakistan or that he has said that Gov-
ernment are going to introduce this
or that drastic legislation in Parlia-
ment. In this way, wild rumours are
publicized and our public are just
carried away by such propaganda.
Therefore, in India at least where we
have got such high illiteracy, it is
very essential that the Government of
India should be prepared to spend any
amount, even crores and crores for the
dissemination of proper information,
through AIR and through television.
I know the limitations in regard
to television, because television sets
cannot be set up in all the villagesin
all the States, because the range of
transmission is very limited. If a
television transmitter is established
in Delhi, it will not telecast for more
than 20 or 25 miles round about.
That is the limit. So, there will have
to be regular relaying stations
throughout India, and these will cost
our exchequer a very high amount.
Government should make provision
for that. But, anyway, it should be
the duty of this Parliament to pro-
vide as much money as possible for
the television and radio programmes,
because these media are the only
means of serving the masses at large,
or otherwise, the whole democracy
may topple down because >f the mis-
information carried through so many
agencies.

Television is also @ very good medi-
um for recreation and for so many
other things., I am not welcoming tele-
vision here for recreational purposes.
In England, USA and elsewhere, tele-
vision is important as a recreational
medium. In England. cvory third or
fourth family has got a television set,
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and now they are doing away with
radio., They just sit round the hearth
and hearing the television programmes,
and they see sports and everything
else on the television screen. I am not
concerned with that aspect here in our
country. I do not want that Indians
should have recreation at the cost of
the country. I want television in our
country in order that cur democracy
may grow. Television and radio being
very important frem this point of view,
any amount of money should be pro-
vided for this purpose I am conscious
of the fact that the Ministry of Trans-
port and Communications is not con-
cerned with all that. That is the busi-
ness of the Information and Broadcast-
ing Ministry, and this Ministry has
only come forward with an amendment
of the Indian Telegraph Act and the
Wireless Telegraphy Act to enable the
people to have licence for television
sets. So, the limitations of this Minis-
try apart, I would, however, submit
that the point should be carried
through that we must have television
in India for the carrying on of demo-
cracy.

Dr. P. Subbarayan: I do not think
I could add much to the debate,
because the person really concerned
with this is the Minister of Information
and Broadcasting. I shall naturally
convey to him all that has been said
about programmes etc.

I think our AIll India Radio pro-
grammes are as good as could be had
anywhere, and, therefore, I do not
think people need complain that the
Information and Broadcasting Ministry
are not doing what they should do.

Of course, the television programme
is only at its beginning. I am sure
hon. Members understand that it will
cost a good deal of money before there
is a network of television programmes
all over India. It is being tried mow
in a small fashion, and of course, it
will increase, if more and more people
get interested in television and want
to see television propagated in the
proper manner,
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Therefore, I would content myself
with saying that hon. Members have
dealt with this matter in a very com-
prehensive fashion, no doubt, with
which I am not really concerned, but
I am sure my hon. colleague the Minis-
ter of Information and Broadcasting
will go through the debate that hes
taken place and see what they can do
with regard to this.

Mr Chairman: The question is:

“That the Bill further to amend
the Indian Telegraph Act, 1885 and
the Indian Wireless Telegraphy

Act, 1933, be taken into considera-

tion.”

The motion was adopted.
Mr, Chairman: There are no amend-
ments to the clauses,
The question is:

“That clauses 2 to 5, clause 1,
the Enacting Formula and the
long Title stand part of the Bill”.

The motion was adopted.
Clauses 2 to 5, clause 1, the Enacting
Formula and the long Title were ad-
ded to the Bill.
Dr. P. Subbarayan: I beg to move:

“That the Bill be passed”.
Mr. Chairman: The question is:
“That the Bill be passed”.

The motion was adopted.

14:20 hrs,

BRITISH STATUTES (APPLICATION
TO INDIA) REPEAL BILL

The Minister of Law (Shri A. K.
Sen): I beg to move :

“That the Bill to repeal certain
statutes in their application to
India, as passed by Rajya Sabha,
be taken into consideration”.

This is a very formal matter pur-
suant to the recommendations made by
the Law Commission in respect of cer-
tain British statutes which are still ap-
plicable in India. The Law Commis-
sion has recommended the repeal of
these statutes. So we have formally



7373 British Statutes

introduced this Bill to repeal those
statutes which are very large in num-
ber, as will be found from the Sche-
dule to the Bill itself.

H.22 brs.
{MRr, DeruTy-SPEARER in the Chair]

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill to repeal certain
statutes in their application to
India, as passed by Rajya Sabha,
be taken into considertaion.”

Shri Supakar (Sambalpur): The
hon. Minister has stated that this is
only a formal Bill. But if you look at
the Fifth Report of the Law Commis-
sion of India, you will find that the
Report was submitted as long ago as
on 9-11-1957; and after the submission
of that Report, Government took a
considerable time, about three years,
to bring forward such an apparently
simple Bill. The Bill was introduced
on the T4th July 1960.

I would submit that even the Bill as
it was introduced in the Rajya Sabha
and as now placed before us does not
fully take into consideration all the
statutes that were considered by the
Law Commission. I had a curiosity to
compare the list of the Acts scheduled
to the Report of the Law Commission
with the Schedule to the present Bill
and I found some variation, for which
some explanation at least should be
forthcoming. We expected that during
the last three years the Government
would have taken into consideration
not only appendices I and II which
were recommended for repeal by the
Law Commission but also appendix
III in respect of *which the Commis-
sion has said that the Government
might consider appropriate legislation
to fill up the vacuum when the statu-
tes listed in appendix III are repealed.

You will find from the Statement of

Objects and Reasons that there are |

certain statutes included in the Sche-
dule to the present Bill which are from
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British statutes listed in appendix III
of the Law Commission’s Report, but
where the opinion of Government is
of a dubious character. I will take
only one illustration. On page 17, in
regard to the Domicile Act, 1862, itis
stated:

“The Law Commission while
stating that this statute is not
necessary, has added that the point
whether similar legislation is re-
quired with respect to the relations
of India with foreign States may
be considered. It is felt that this
statute may be repealed for the
present and that the point raised
by the Commission may be pur-
sued separately later on, if neces-
sary”.
I submit that this js a most unsatis-

factory state of affairs. The first point
is that apparently the Government
have not taken into account all the
statutes under appendix III regarding
which the recommendation was that
Government might consider appro-
priate legislation before the statutes
were repealed. Secondly, even when
they have chosen to repeal only a few
out of the whole list, the Government
are not sure whether it is necessary
to have appropriate legislation in place
of the statutes repealed.

Mr. Deputy-Speaker: His first point
is that all the Acts have not been in-
cluded for repeal. The second point
is that proper legislation has not been
taken up to replace them.

Shri Supakar: The Law Commission
gave so much importance to the sub-
ject. Along with their recommenda-
tions regarding the laws of limitation,
registration, Civil Procedure Code and
other important pieces of legislation,
they took so much pains on this parti-
cular aspect of British statutes appli-
cable to India to decide how far and
to what extent they should be repeal-
ed. Government have taken so much
time to take a decision on that
and even then in the Bill they have
brought forward, they are not sure as
to whether appropriate legislation to
replace them is necessary.
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Mr. Deputy-Speaker: Let us hear
the Law Minister.

Shri Aurobindo Ghesal (Uluberia):
‘We know that previously the British
used to divide the legislation into two
series, one for Presidency towns and
another for provincial towns. For
example, in Bengal there is the Small
Causes Court Act. One is for the
Presidency of Calcutta and another
for the mofussil towns. There is also
an Insolvency Act, one for the Presi-
dency towns and another for the
mofussil towns, At present, there is
no distinction between Presidency
towns and other towns. Why should
this division be maintained? Why
should we not have one law for both
Calcuita and the outside towns? That
is one point for consideration.

Shri Kalika Singh
TOSC~—

(Azamgarh):

Mr. Deputy-Speaker: We are hard
up for time. I do not have any ob-
jection, but if the business is not fini-
shed, we will have to leave it like that.

Shri Tangamani (Madurai): I am
only going to refer the hon. Member
to a certain note of dissent appended
by Dr. N. C. Sen Gupta to the Report
on the basis of which this Bill has
been drafted. He has made three
pertinent points. One is on the ques-
tion of application of certain Acts, the
Indian Extradition Acts and other
Acts. For want of time, I do not want
to discuss in detail. There the point
was raised about the right of citizen-
ship, which was the subject-matter of
a question here in regard to Shri Phizo.
Phizo is an Indian citizen. He is entit-
led to British citizenship and a pass-
port issued by the British Government
by virtue of being a Commonwealth
citizen. That point has been raised
here. I would like to know what reply
the Government have to the dissenting
note of Dr. N. C. Gupta on these Extra-
dition Acts, and also on the Church
Act of 1927 and the Foreign Tribunal
Evidence Act of 1857.

Shri Kalika Singh: After the pasing
of the India Independence Act 1947,
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it was said in Britain that they were
not going to pass any Act thereafter
applying to India. But in 1948, the
UK Parliament passed the Republic of
India Act. It was asked why this Re-
public of India Act was necessary and
they said it was to regulate citizen-
ship. Now another Act has been quot-
ed by the British people—the British
National:ty Act of 1948. It is said
that Phizo who is an Indian citizen
automatically, because of his ‘ndian
citizenship, becomes a British sub-
ject, After 1947 the British Parlia-
ment has got no jurisdiction over
India, except that the Queen is the
symbol of association and is the head
of the Commonwealth. How is it
that Britain has got two Acts at least
which regulate citizenship in India
and has got application to all the
citizens here?

Shri A. K. Sen: Mr. Deputy-
Speaker, Sir, we have already
answered one of the objections taken
that Appendix III cannot be done
away with until the vacuum is filled
up by legislation by Parliament. In
fact, some of them have already been
covered by legislation passed by
Parliament l'ke the Merchant Shipp-
ing Act. Therefore, as and when
Ministries bring in legislation to
cover the field the Appendix will be
filled up.

Mr. Deputy-Speaker: Let the
vacuum be created first and then it
will be filled up.

Shri A, K. Sen: With regard to
the point raised by Shri Kalika Singh,
I have not been able to follow him.
There is no such Citizenship Act
applying to this country. They are
regulating  their own citizenship
laws. If under their law, they ad-
mit Phizo as one of the citizens, we
eannot quarrel, as they cannot if we
admit any other person in India as an
Indian citizen.

Shri Kalika Singh: Every Indian
citizen automatically becomes a Bri-
tish subject.
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Shri A. K. Sen: That is their law;
it is not a law applicable to 'ndia.

Mr, Deputy-Speaker: In their own
country they can pass any law they
like.

Shri Tangamani: Can I transfer a
property not belonging to me?

Mr. Deputy-Speaker: If we pass a
piece of legislation that we would
acknowledge every British subject to
be an Indian citizen, how can they
prevent it.

Shri A. K. Sen: The point is not
the propriety of their law; the point
is whether it applies here. It does
not apply here. Our law is quite
different. Our law is a parl‘ament-
ary law called the Indian Citizenship
Act. That law applies to their own
country by which they can admit any
other person as a citizen. It has
nothing to do with the application of
British statutes in India,

Mr. Deputy-Speaker: The question
is:

“That the Bill to repeal certain
statutes in their application to
India, as passed by Rajya Sabha,
be taken into consideration.”

The motion was adopted.

Mr, Deputy-Speaker: There are no
amendments, I shall put all the
clauses together. The question is:

“That clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting For-
mula and the Long Title stand
part of the Bill,”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause
1, the Enacting Formula and the
Long Title were added to the

Bill.

Shri A. K. Sen: Sir, I beg to move:

“That the Bill be passed.”
Mr, Deputy-Speaker: The question
is:
“That the Bill be passed.”

The motion was adopted.
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14:35 hrs.
REPEAL NG AND AMENDING BILL

The Minister of Law (Shri A. K.
Sen): Sir, I beg to move:

“That the Bill to repeal certain
enactments and to amend certain
other enactments, as passed by
Rajya Sabha, be taken into consi-
deration.”

Sir, this is a Bill which seeks to
repea] statutes which have become
obsolete, It also amends those Acts
mentioned in the Second Schedule to
the textent they need amendment as a
result of the subsequent legislation
affecting their operation. This is’ a
formal matter, because it gives effect to
the law as it is now.

Mr. Deputy-Speaker: The question
is:

“That the Bill to repeal] certain
enactment and to amend certain
other enactments,  as passed by
Rajya Sabha, be taken into consi-
deration.”

The motion was adopted.

Mr. Deputy-Speaker: There are no
amendments to this Bill as well, I
shall therefore, put all the clauses to-
gether.

The question is:

“That clauses 2 to 5, the First
Schedule, the Second Schedule,
Clause 1, the Enacting Formula
and the Long Title stand part of
the Bill.”

The motion was adopted.

Clauses 2 to 5, the First Schedule, the
Second Schedule, Clause 1, the En-
acting Formula and the Long Title

were added to the Bill.

Shri A. K. Sen: Sir, I beg to
move:

“That the Bill be passed.”
Mr. Deputy-Speaker: The question
is:
“That the Bill be passed.”
The motion was adopted.
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14'37 hrs.

@OGMMITTEE ON PR'VATE MEM-
BERS’ BILLS AND RESOLUTIONS
SEVENTY-FIFTR REPORT

Sardar A. S. Saigal (Janjgir):

“That this House agrees with the
Seventy-fifth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 21st December 1960

Mr. Deputy-Speaker: The question
is:

“That this House agrees with the
Seventy-fifth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 21st December 1960.”

The motion was adopted.

1438 hrs.

JUNIOR ARTISTES'’ (REGULAT.ON
OF EMPLOYMENT) BILL*
by Shri Narayan Ganesh Goray

Shri Goray (Poona): Sir, I beg to
move for leave to introduce a Bill to
regulate the employment of Junior
Artistes in the Film Industry.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to regulate the employ-
ment of Junior Artistes in the Film
Industry.”

The motion was adopted.

Shri Goray: Sir, I introduce the Bill.

14:39 hrs.

PREVENTION OF COW SLAUGHTER
(FOR UNION TERITORIES) BILL*

by Pandit Brij Narayan “Brijesh”

Pandit Brij Narayan “Brijesh”
(Shivpuri): Sir, I move the Bill,
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Slaughter (For Union
Territories) Bill
Mr, Deputy-Speaker: Which Bill?
The hon. Member should have been
ready by this time. He ought to have
taken care that this item was coming.

Pandit Brij Narayan “Brijesh”: Sir,
1 beg to move for leave to introduce
a Bill to prohibit and prevent the
slaughter of cow in Union Territories.

Mr, Deputy-Speaker: Motion moved:

‘“That leave be granted to intro-
duce a Bill to prohibit and prevent
the slaughter of cow in Union
Territories.”

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): Sir, we
fully appreciate the sentiments which
have actuated my hon. friend Shri
Brijesh to bring forward th's piece of
legislation before the House.

Shri Goray (Poona): They are
opposing it even at the stage of intro-
duction?

Mr. Deputy-Speaker: The Opposi-
tion did it.

Shri M. V. Krishnappa: In a matter
like this, however, there are other
factors which have also to be given
due thought, namely, -constitutional
protection to all citizens to practise
any profession or to carry on any
trade or business and the practical
effect of passing such legislation, Sub-
clause (ii) cf clause 3 of the Bill pro-
vides for complete prohibition of the
slaughter of cows in Union Territories.
A provision of this nature tanta-
mounts to an abridgement of the
Fundamenta] Right under article 19(1)
(g) of the Constitution and is ex-
cessive restriction which is not shown
to be in the general interests of the
public, and is not covered by article
19(6). This position has been support-
ed by a recent judgment of the Sup-
reme Court on a petition filed by some
butchers from the States of U. P,
Bihar and Madhya Pradesh against
State legislation. The judgment of the
,Supreme court is, that g total ban on
the slaughter of she-buffaloes, bulls

*Published in the Gazette of India
dated 23-12-1960.

Extraordinary Part II, Section 2,
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Territories) Bl
and bullocks (cattle or buffalo) after
they cease to be capable of yielding
milk or of breeding or working as
draught animals cannot be supported
as reasonable in the interest of gene-
ral public.

A complete ban on the slaughter of
cattle will result in an annual increase
of 115 million animals or 5.75 per
cent, and thus jeopardise the well-
being of the good cattle since the pre-
sent fodder and other resources of the
country are grossly inadequate to
maintain even the ex’sting cattle.

As was observed by the Prime
Minister in April, 1955, in connection
with the Indian Cattle Preservation
Bill by Seth Govind Das, the enact-
ment of such a legislation would ac-
tually result in the deterjoration of
the caitle wealth of the country ins-
tead of preserving it.

A convention has grown that Bills
are not opposed at the introduction
stage, But Government feel that the
introduction of this Bill will not be in
public interest. It is, therefore, my
painful duty to oppose the motion for
introduction.

Mr. Deputy-Speaker: Does the hon.
Member like to say anything?

e wor Areraey “qwE TSI
RIS, § AEY qULAST 6 27 F FoqT XY
gfee ¥ 47 Y fawr T fpan & sEd A%
ST HT FEATT FWN, FE A I
FEN GIHT T AT AT I & 99
St § Mg g w1 F qaq ¥ AN
g G waw ¥ F
qwEar § 5F i am a1 a7 -
¥ 3@ Ha49 ¥ 91g faarg @) omar § AR
W GHET 9T TH 9T IT 2 AT qE
TG TSI ERT | <8 0 & TTEATE
fF I = fadas ) Sufeaa #9 #71
SETE TEHTE FT o2 I |

.

Shri Goray: Can I say something,
Sir? I want to say something.
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Mr. Deputly-Speaker: No; I am sorry.
The question is. ...

Raja Mahendra Pratap (Mathura):
I have a word to say about it.

Mr. Deputy-Speaker: No, not now.
The question is:

“That leave be granted to intro-
duce a Bill to prohibit and prevent
the slaughter of cow in Union
Territories.”

The motion was negatived.

Mr. Deputy-Speaker: Now, what has
the hon. Member to say—not on this?

Raja Mabendra Pratap:
this, Sir.

Only on

Mr. Deputy-Speaker: That is gone.

14.43 hrs.

INDIAN INSTITUTE OF ARCHAEO-
LOGY BILL— contd.

By Shri C. R. Narasimhan

Mr. Deputy-Speaker: The House
wili now resume further considera-
tion of the following motion moved by
Shri C. R. Narasimhan on the 9th
December, 1960:

“That the Bill to provide for
the constitution of an Indian Ins-
titute of Archaeology for import-
ing training in scientific methods
of archaeelogy and in the conser-
vation of historic and artistic
works, including research in
various branches of archaeology,
be circulated for the purpose of
eliciting opinion thereon by the
30th April, 1961.”

Out of an hour and a half allotted
for the discussion of the Bill, one
hour and 16 minutes have already
beer. taken up on the 9th December,
196C and 14 minutes are now avail-
able. Dr. M. M. Das may continue
his speech.
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The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): Mr. Deputy-Speaker, Sir,
on the 9th December, when this Bill
was before this House for discussion
1 vras on my legs when the House
rose. At that time I was trying to
explain to this House that if this Bill
is passed, then, the results on the
Unior Department of Archaeology
would be disastrous. in addition to
involving the Government of India in
extravagant and wasteful expenditure
of huge sums of money.

This Bill has got three objectives
to achieve. First is the establish-
ment of an Institute of Archaeology
or. a very grand scale just like a
University having a Chancellor, a
Vice-Chancellor, a Governing Council,
an Academic Council, the Director and
so on and so forth. Secondly, it is
proposed that the school of archaeo-
logy which is being at present run by
the Department of Archaeology will
be taken over by this newly estab-
lished Institute. Thirdly, it has been
proposed in this Bill that the most
important functions of the Depart-
ment of Archaeology, namely, ex-
ploration, excavation and pre-historic
research wil be taken over from the
Department of Archaeology and en-
trusted to the newly established Ins-
titute.

Ag I have said, he hon. Member
proposes the establishment of this
Institute of Archaeology on a very
grand scale, just as big as a Univer-
sity. It involves capital expenditure
.0f a huge sum of money as well as
recurring expenditure. Before incur-
ring this huge capital expenditure,
ang before committing ourselves to
the recurring expenditure which also
will be of a very large amount, Gov-
ernment should see whether the
money thus spent would be properly
utilised.

In these days of educated un-
-employment, before spending money
for the establishment of such an Ins-
‘titute, Government must be satisfied
Jhat the products of this Institute,
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that is the young men and women of
this country who get training im this
Institute, should be gainfully employ-
ed so that their talent and their
treining may be properly utilised for
the welfare of the country.

At present, there are about half a
dozen universities in this country
like Calcutta, Madras, Allahabad,
Baroda, Saugar and others which
have got their full-fledged and well-
developed Departments of Archaeo-
logy. With the handsome grants
offered by the University Grants
Commission for this purpose, it is
likely that there will be a few more
universities coming forward for the
establishment of archaeological
departments of their own. Now, the
need for imparting higher training in
the subject of archaeology will be
fully met by the facilities that are
provided by the archaeological depart-
ments of these universities and by
bodies like the K. P. Jayaswal Insti-
tute at Patna and the Deccan College
of Post-Graduate and Research Insti-
tute. So, it is difficult to justify the
huge expenditure of money which will
be spent for the establishment of this
Institute as well as for maintaining it.

Clause 4(5) of this Bill provides for
the taking over of the functions of ex-
piloration, excavation and pre-historic
research from the hands of the De-
partment of Archaeology by this Ins-
titute. These branches, namely, ex-
pioration, excavation and pre-historic
research form an integral part of the
Dcpartment of Archaeology. They
are the most important functions of
any department of Archaeology in any
part of the world, today. Without
these important functions to perform
no department of Archaeology can be
called a department of Archaeology.
A depariment of Archaeology ceases
tu be such if these most important
functions are taken out of its hands.
This clause 4(5) is the most obnox-
ious provision in this Bill. It aims at
the dis-memberment, dissolution and
disintegration of a very old, efficiently
rin department of the Government of
India.
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This Union Department of Archaeo-
logy which the proposed measure
wants to disintegrate and dismember
was established in the year 1862 just
after the Sepoy Mutiny when the ad-
ministration of India was taken over
by the British Crown. Eminent ar-
chaeologists like  Alexander Cun-
ningham, Sir John Marshall, Sir Mor-
timer Wheeler Shri R. D. Banerjee
and others vwho have got world-wide
reputation have built up this depart-
ment and the department has made
unique contribution towards recon-
struction of history not only of India
but also the history of the civilisation
of the whole world. The achievement
of this department has gained inter-
national recognition and the tradition
of a century and more lies behind it.
It is not only unwanted but also un-
charitable, I think, to propose dis-
memberment of this department and
give away its function to a newly
established organisation.

From the speech of the hon. Mem-
ber it appears that the report of Sir
Leonard Woolley which was submitted
to the Government of India 22 years
ago in 1938 had provided inspiration
and stimulus to the hon. Mover for
bringing this measure before the
House. In order to have a proper un-
derstanding and appreciation of this
report, we must have the background
of this report. During 1931 and on-
wards there was world-wide depres-
sion and the Government of India—
then British Government—was con-
fronted with financial difficulties and
the axe fell on this department. A
large number of employees were re-
trenched and the activities of this de-
partment practically came to a stand-
still. When the position improved in
1936-37, they thought of developing
this department again. They invited
Sir Leonard Woolley, an eminent ar-
chaeologist of the time to come over
to India and give his suggestions for
the developmeént of this department.
Woolley spent a few weeks here and
submitted a report in February 1939.
Then the Second World War broke
out ‘and nothing could be done till
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1944, when the Government of India
invited Sir Mortimer Wheeler, another
eminent archaeologist of international
fame to come over to this country and
accept the post of Director-General
for at least four years He was
from Britain—he came here and car-
ried out a series of reforms. He prac-
tically reorganised and reconstructed
the whole department of arciiaeology.
Previously, the repair and mainten-
ance of monuments were in the hands
of the PWD and there were many
complaints about the repair and main-
tenance done by the PWD which un-
derstood very little of archaeological
principles. Sir Mortimer established
a censervation branch in the depart-
ment of archaeology and took away
from the hands of the PWD repair angd
maintenance works. He reconstituted
the excavation branch and he
appointed the first assistant superin-
tendent for pre-history. At his sug-
gestion, the Central Board of Archaeo-
logy, the All India Advisory Board of
Archaeology, was formed with emi-
nent archaeologists, university repre-
sentatives and State Government re-
presentatives as members.

Mr. Deputy-Speaker: Is all this his-
tory necessary for liquidating the:
stimulus that the hon. Mover got from.
that report?

Dr. M. M. Das: I have already said
that the inspiration behind this Bill
lies in the report and so I think it is
to some extent necessary to tell the
hon. Members what actually happen-
ed after that report was submitted. It
is not that everywhere Sir Mortimer
accepted the recommendation laid
down by Woolley. Whenever he
thought it better, he pursued his own
principles. For instance, Woolley in
his report did not recommend the
continuance of the site museums at
important places but Sir Mortimer
was in favour of maintaining them.
He also created the museum branch
in the department of archaeology. The-
impression sought to be created by
my hon, friend, the hon. Mover of this
motion in this House that nothing had’
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[Dr. M. M. Das]

been done after the submission of that
report is—I want to say categorically
incorrect and untrue, if not false....

Shri C. R. Narasimhan (Krishna-
giri): I did pay a good tribute to Sir
Mortimer Wheeler who was here for a
long time after the submission of the
Wolley Report.

Mr. Deputy-Speaker: Both hon.
Members cannot pay their tributes
simultaneously. If the hon. Minister
does not yield, what can be done?

Shri Narasimhan: He said: “......
if not false” and I have to explain the
-correct position.

Mr. Deputy-Speaker: 1 will call
him afterwards.

Dr. M. M. Das: The hon. Member in
his enthusiasm profusely quoted from
the report of Leonard Woolley; he
'quoted enthusiastically without know-
ing where those quotations or recom-
mendations were leading him. He
said; he was quoting from Woolley:

“Do not worry about their tak-
ing away the idols. You can
spare them. You first construct
history.”

Mr. Woolley advised us to get
foreign aid and asked us not to worry
-about their taking away the idols. His
advice to the Government of India
was;

“It is history that has to be
constructed. When the purpose Is
served, sell them.”

He advised us to invite foreign
‘eams of archaeologists to carry out
excavations in this country and allow
them to carry the sculptures that
might be excavated from this country.

Shri Narasimhan: For what pur-
pose?

Dr. M. M. Bas: For the construc-
‘tion of the history of India. After
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quoting this passage my hon. friend
asks why we have not secured foreign
aid on the condition that all the ex-
hibits would be taken by them out of
India.

Shri Narasimhan: No.

Dr. M. M. Das: He referred to Egypt
and other places, Aswan Dam, etc. to
which I shall come a little later. Now,
I may tell my hon. friend that for the
last 200 years this ancient heritage of
India, these sculptures, etc. have con-
tinually found their way to foreign
museums under the very eyes of a
foreign Government. Are we going
to continue the same practice of send-
ing our ancient heritage to foreign
countries? I know the answer of this
House would be an emphatic no. Then
my hon. friend referred to Nagar-
junakonda. This is what he said:

“It is quite possible according
to modern methods to use electric
meters like what the Oil and Na-
tural Gas Commission and geo-
logists have to find out through
electronic and other equipment
whether there are things below.
Use them.”

That is what he says about Nagar-
junakonda. He says:

“Use them, Find out quickly
what is there and decide. But no-
thing has been done.”

15 hrs.

Sir, there is no greater travesty of
truth than this. For the information
of this hon. House and for the infor-
mation of my hon. friend I might say
that the excavation of Nagarjuna-
konda has been campleted at a cost
of more than Rs. 25 lakhs. It is not
only that the excavation has been
completed, but we are constructing a
building for a museum on a hill top
which will be in the centre of a lake
thet will be produced by the erection
of a dam on Krishna. That building
is going to be completed withina year
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or two. All these excavated material
will be placed in this museum. I am
sorry, Sir, if my hon. friend who
moved this Bill does not know all
about it. He asks: “What have you
done?”. But he does not care to know

what has been done and he indicts
Government saying that this has not
been done and that has not been done.

Shri Narasimhan: I referred to
the use of electronic equipments and
said that nothing was done in that
regard.

Dr. M. M. Das: My hon. friend
asks: Why do you not take foreign
aid, why do you not take the help of
foreign archaeologists as the Govern-
ment of Egypt has done in their pro-
posed excavation in Nubia?” I want to
tell him, we do not want the help of
foreign archaeologists, we do not want
them to come to our country to ex-
cavate our sites. Our archaeologists
have the required experience, train-
ing angd qualification to conduct their
own archaeological excavations. Sir,
the Government of Egypt appealed to
the UNESCO for the help of other
countries for the excavation of the
area in Nubia which is going to be
submerged by the construction of the
Aswan Dam. The UNESCO which
has a better and more intimate know-
ledge and. perhaps. better apprecia-
tion of our archaeologists in the de-
partment of archaeology of the Gov-
errnment of India has written to us
also as it has written to other coun-
tries of the world to know whether
we can give them some help. Only
the other day our Ministers, our
Director-General of Archaeology and
other officers were in Egypt to see
what can be done about the excava-
tions to be carried out. My hon.
friend asks: ‘Why have you not asked
for foreign aid?” We are giving
foreign aid to Egypt—the place he has
mentioned. We ourselves do not re-
quire foreign aid to carry out our ex-
cavations,

My hon. friend was quoting profuse-
ly from Sir Leonard Woolley’s report
which was submitted to the Govern- .
ment of India 22 years back. When I
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was listening to his eloquence I was
reminded of the story of Rip van
Winkle of the Washington Irving.
Ripvan Winkle went to the Katskil
Mountain and there under the influ-
ence of liquor he slept for 20
years. When he woke up and
came back to his village he saw that
everything was changed. Before he
went to sleep America was a colony
under the British. In those twenty
years the War of Independence was
fought and America had become in-
dependent and, therefore, it was
a new land that he saw when
he camme back after his sleep. So like
Ripvan Winkle, my hon. friend rises
up after 22 years of sleep....

7390

Mr. Deputy-Speaker: That ought to
be encugh for the hon. friend. New
he should stop there.

Dr M M. Das: I am sorry, Sir.
Shri Narasimhan: I did not hear.

Mr. Deputy-Speaker: He ought to
hear. Why was he not hearing?

Shri Tangamani (Madurai): He was
oniy referring to the hon. Member
as Ripvan Winkle.

The Minister of Law (Shri A. K.
Sen): He does not hear when he is
accused of sleeping.

Dr. M. M. Das: Sir, perhaps it is not
recessary to go into more details.
The hon. Member’s motion is for the

circulation of the Bill. But he has
already circulated this Bill. He sent
copies of this Bill to that eminent

international archaeologist, Sir Morti-
mer Wheeler. I request my bon.
friend to read out before this hon.
House the reply that Sir Mortimer
Wheeler has sent to him.

Shri Narasimhan: Sent to me?
Dr. M. M. Das: Yes, sent to you.

Shri Prabhat Kar (Hooghly): Sir,
the hon, Mover is being attaceked in
such a way that I think he should
have the protection of the Chair.
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Dr. M. M, Das: I am not going to
attack him any more.

Mr. Deputy-Speaker: The feeling is
that the hon. Member who moved the
Bill should be protected at this stage.

Dr. M. M. Das: No protection will
be necessary. I am not going to
attack him any more. I beg your in-
dulgence and the indulgence of the
House to quote a few lines.

Dr. M. S. Aney (Nagpur): I want to
know on what date that reply was
received.

Dr. M. M. Das; Sir, the letter was
written to our Minister on 17th Octo-
ber, 1960. I am reading a few lines
from that. This is what Sir Mortimer
writes:

“I have read the Bills very
carefully and must confess they
fill me with alarm. They create
new financial overheads and sub-
divide activities which are close-
ly inter-related and must be more
efficiently controlled in a single
department. That is the line of
thought at present prevalent in
this country ang it is one which
equally appeals to me as inrrefut-
able from my knowledge of, and
intense interest in, these activities
in India.

Forgive me, therefore, if I bur-
den you with a copy of my reply
to Shri Narasimhan.”

Shri Narasimhan: That should be
read.

Dr. M. M. Das: Sir, with the per-
mission of the hon. Mover may I quote
a few lines from Sir Mortimer
Wheeler’s letter written to him. Sir
Mortimer Wheeler has been very kind
%0 send us a copy of the letter written
%o him in reply to the two Bills which
ke sent to him for opinion. Sir
Mortimer writes:

“The archaeological excava-
tions, with full facilities for stu-
dents, carried out by the Depart-
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ment of Archaeology at the
present time are unsurpassed in
quality anywhere in the world.
By all means let the existing uni-
versity departments be streng-
thened and supplemented; but
why set up an entirely new orga-
nisation, with new financial over-
heads, to carry out work for
which admirable provision al-
ready exists?”

He again says:

“With the greatest care and
sympathy I have read and re-
read the draft Bill, but I must
confess that I have failed to dis-
cover any sort of justification for
it~"

Sir, may I also tell this hon. House
that this Bill was referred to the
Standing Committee of the Central
Advisory Board of Archaeology where
the most eminent archaeologists of
this country are members. The
unanimous opinion of this committee
consisting of nearly all the heads of
universities having archaeological de-
partments, Dr. Sankalia, who is the
Director of the Deccan College Post-
Graduate and Research Institute in
Archaeology—Prof. Sharma of the
Allahabad University and others, is
that this Bill is harmful and should
not be pursued any more.

Shri Narasimhan: Did they pass a
resolution to that effect?

Dr. M. M. Das: If the hon. Member
wants I can read that also.

Shri Narasimhan: Only for infor-
mation I am asking.

Dr. M. M. Das: Yes, they passed a
resolution to that effect. I think Dr.
Sankalia has written to the hon.
Member.

Mr. Deputy-Speaker: Is the hon.

¢ Deputy Minister then going to make

an appeal to the hon. mover?
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Dr. M. M. Das: Yes, Sir, I am going
to make a very humble appeal to
the hon. mover not only for withdraw-
ing his present motion for circulation
of the Bill but fo withdraw the Bill
also.

Mr. Depuly-Speaker: Let us now
hear the hon. mover.

Shri Narasimhan: Mr. Deputy-
Speaker, Sir, Let me reply to the
points made by the hon. Minister one
by one. Firstly, it was alleged that
a huge expenditure would be involved
to implement this measure. My cate-
gorical answer is, because this will
mean only a taking over the work
practically from the present Ministry
and just passing it on to a new ins-
titution, there would not be any
additional expenditure of an enormous
size that is feared by the hon. Minis-
ter. It is only transferring the ac-
tivities; from one organisation to an-
other organisation, and the funds that
are now being used by the existing or-
ganisation go to the new organisation.
Therefore, any exaggerated idea about
any increase in expenditure on this
score is wrong. So much in defence
of my Bill, so far as the aspect of ex-
penditure is concerned.

Secondly, as far as the achievements
of the department are concerned, I
might point out that Sir Mortimer
Wheeler himself achieved, with very
little funds, enormous results. As
against this, in spite of an expenditure
which is several times more than what
Sir Mortimar Wheeler had, much pro-
gress in this department has not been
made. ' One or two good things have
been excavated. But one swallow
does not make a summer. This is
my explanation so far as the work in
this department is concerned.

Then, it is thought that this measure
would ruin the entire department of
Archaeology. That is what the hon.
Minister said. But I think that he
meant archaeology and not the
archaeological department. If it is

merely the department of archaeo- *

logy, it is not such a big calamity.
1695 (Ai) L.S.D.—7.
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But if it is archaeology, as a science,
then it would be a natlonal calamity.
I admit that. But then, what I wish
to emphasise is that my approach to
the subejct cannot be disastrous.
Archaeology is accepted as a science.
It is one of the modern sciences, and
all the knowledge of modern sciences
including nuclear methods is being
utilised in archaeology. Therefore, it
is practically a great science and is
admitted as a science.

Even in this very Ministry, all the
scientific departments are dealt with
by semi-antonomous and autonomous
institutions or bodies. The Council of
Scientific and Industrial Research,
which forms part of the Ministry of
Scientific Research and Cultural
Affairs, is an autonomous body. They
even want to make it a statutory body.
So also is the case with the Oil and
Natural Gas Commission. They dig
and find out whether there is oil or
not,

Dr. M. M. Das: That is not in this
Ministry.

Shri Narasimhan: What I say is, it
is the accepted principle of the Gov-
ernment to form such antonomous
bodies for certain fields. Evenin the
matter of other scientific schemes, like
oil exploration and other things, the
principle is to have a statutory, in-
dependent body. Therefore, it is not
altogether a new conception. We
have accepted such things. Even in
this very Ministry, it is the same
principle in so far as the various
scientific matters are concerned.

Take the Defence Ministry, for inst-
ance. My a pproach is towards
differentiation of. functions. In the
Defence Ministry, there are three
different wings: Air, Navy and Army,
and so on and so forth. There is also
the Defence Science Organisation
which deals with scientific matters
pertaining to defence, separately.
Therefore, my plea is that this matter
of approach is not altogether out-of-
date or disastrous as is feared by the
hon. Minister.
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As far as the working of the depart-
ment is concerned, thé House may re-
collect what has been done. From
an answer to a question given on the
floor of this House, I find that there
have been 13 excavations done, but
no report so far has been given. One
of them is 10 years old. The
Bikaner excavation, for instance, is
ten years old, and except some pre-
liminary note, we have not received
any reports at all, The sooner the
reports come, the better. Otherwise,
a lot of mistakes can happen, and
misunderstanding and even misread-
ing of history can happen. There-
fore, there should be some reasonable
quickness about the submission of re-
ports. As it is, as things go on now,
-t is no credit to the Ministry.

I know this ig the non-official busi-
ness of the House. This is a grand
slaughter of the innocents: many of the
Bills start well and then, like infant
mortality, they lose their life. In
this connection, I am reminded of
another non-official motion "of mine
and the approach of the Government
of India towards that. A couple of
years ago, 1 moved for consideration
of a resolution to the effect that there
should be an institute of cost and
works accountants in the country.
‘The Government opposed it tooth and
nail. Just as the Minister started the
other day with great praise for the
motives which impelled me to bring
this Bill and ended in the manner he
did today, on that resolution also the
Government appreciated the approach,
for a cost and works accountants ins-
titute but said that there was no im-
mediate necessity for it. They added
that the institute of chartered account-
ants was enough to deal with the
matter and that no separate institute
was needed. Therefore, my resolu-
tion was withdrawn. But within a
year, Government itself came forward
with a Bill for a separate institute
of cost and works accountants and it
was passed.

Mr. Deputy-Speaker: Then he can
rest content with the hope that a B!ll
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for this measure also will be brought
forward by Government soon.

Shri Narasimhan: I am not sur-
prised at my failure, in one session
or two sittings, to instil some kind of
appreciation and urgency in the
minds of the Government about this
matter, because, it all requires a
little more time and care. They are
unwilling to be compelled to do a
thing. I admit that. But I hope that
in the same manner as the Govern-
ment—a sister Ministry—was impel-
led to come with the same kind of
solution after a year or so, this very
Ministry will one day see the neces-
sity for a very good, high-class
institute of archaeology for this
country, for the reconstruction of
the unknown past. I am sure they
will come forward with such a Bill
sooner or later.

Shri T. B. Vittal Rao (Khammam):
What about the hon. Member’s reso-
lution on prohibition being adopted
by the House?

Mr, Deputy-Speaker: When he is
so sure, what is he going to do now?

Shri Narasimhan: I find that the
Ministry is not in a mood to receive
a remedy that I suggested. Treatment
and remedies have to be administered
with the consent of the patient. So,
this malady, this disease, will take
a little longer to be cured, and much
more preparation is necessary to
make the Government accept my
suggestion and my remedies. I am
prepared to wait, but before with=
drawing my Bill in deference to the
hon. Minister’s wishes and fears—
though there is no intrinsic mistake
in my approach—I wish to state that
really all is not well with the depart-
ment of archaeology. Just as Sir
Leonard Woolley was asked to make
a full enquiry into the activities of
the department, I say that another
commission of enquiry is called for.
With these words, I do not press my
motion.



7397 Code of

Mr. Deputy-Speaker: Does he with-
draw the Bill?

Shri Narasimhan: I leave to with-
draw the Bill.

The Bill was, by leave, withdrawn.

15.19 hrs,

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

(Amendment of Section 198) by Shni-
mati Subhadra Joshi

Shrimati Subhadra Joshi (Ambala):
1 beg to move:

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Code of Cri-
minal Procedure, 1898, be taken
into consideration:—

‘Enacting Formula

1, That at page 1, line 1, for the
word “Tenth” the word
“Eleventh” be substituted.

Clause 1

2. That at page 1, line 4, for the
figure “1959” the figure
“1960” be substituted.”

..Mr. Deputy-Speaker: The question
is:

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Code of Cri-
minal Procedure, 1898, be taken
into consideration: —

‘Enacting Formula

1. That at page 1, line 1, for the
word “Tenth” the word “Eleventh”
be substituted.

Clause 1,
2. That at page 1, line 4, for the

figure “1939” the figure “1960” be
substituted. *

The motion was adopted.
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Shrimati Subhadra Joshi: I beg to
move:

“That the amendments made by
Rajya Sabha in the Bill be agreed
to.”

. Mr. Deputy-Speaker: The question
is:

“That the amendments made by
Rajya Sabha in the Bill be agreed
to.”

The motion was adopted,

Mr. Deputy-Speaker: Shri Pmkash
Vir Shastri—absent. Shri Tangamani.

15.21 hrs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

(Amendment of sections 107, 129, 144
and insertion of new section 1314) by
Shri K, T. K. Tangamani

Shri Tangamani (Madurai): I beg
to move:

“That the Bill further to amend
the Code of Criminal Procedure,
1898 be taken into consideration.”

In this Bill, I have sought to amend
certain sections of the Criminal Pro-
cedure Code, partcularly sections 107,
129, 131 and 144. In the Statement of
Objects and Reasons, I have made
abundantly clear the purposes for
which I have brought this amending
Bill. As the House is aware, the
CrP.C. was enacted at a time when
our country was under the British
rule, There are certain provisions in
the Cr.P.C. which were being used for
the suppression of our people’s move-
ment and also the national movement
for independence and democratic
rights and liberties. In the context of
India’s political independence, some of
the provisions of the Cr.P.C, call for
certain amendments, as they are liable”
to be used, as they are also being
used, for the suppression of popular
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agitation and also curtailment of demo-
cratic movements for the rights and
liberties of citizens.

1 shall take the various clauses one
by one and I will try to convince you,
Sir, and the House how I have not
sought to remove the provisions of the
various sections themselves, but all
that I want to do is to impose further
restrictions against the abuse of such
provisions of these sections and also to
enlarge the rights of citizens and intro-
duce certain safeguards which are
vital ‘on the basis of many pronounce-
ments of the High Courts and the
Supreme Court.

I shall first take section 107. Most
of us here would have been subjected
at some time or other to arrest under
this, section, which is generally known
as the security section. There is a
whole chapter dealing with arrests
without warrant and also arresting
people and compelling them to fur-
nish sureties for keeping the peace,
etc, ‘n the year 1922, when the
Cr.P.C. was in vogue, this is how sec-
tion 107(1) read:

.,“Whenever a Presidency Magis-
trate, a Disirict Magistrate, a Sub-
divisional Magistrate or a Magis-
trate of the First Class is informed
that any person is likely to com-
mit a breach of the peace or dis-
gurb public tranquility or to do
any wrongful act that may pro-
bably occasion a breach of the
peace or disturb public tranquility,
the Mag strate may, in the manner
hereinafter provided, require such
person to show cause why he
should not be ordered to execute
a bond, with or without sureties,
for keeping the peace, for such
period not exceeding one year as
the Magistrate thinks fit.”

At that time, the Magistrate had got
the power to require such person to
show cause why a certain order should
not be passed against him. This mat-
ter was discussed in the Legislative
Assembly on the 18th January, 1923.

DECEMBER 23, 1960 Criminal Procedure 7400

(Amendment) Bill

That is recorded in the Legislative
Assembly debates, Volume II, Part 2,
1923, When these entire security pro-
ceedings were discussed, instance after
instance was brought to the notice of
the House as to how this was being
abused and how even any subjective
satisfaction of the Magistrate was not
necessary. The Magistrate can order
the arrest of any person. At this time,
when the discussion took place in the
Legislative Assembly, the late respect-
ed Maulana Mchammed Ali was pro-
ceeding from Madras to Calcutta. On
the way at Vizag, he was arrested. The
Members were very reluctant even to
raise this question. One Member,
somehow gathered courage and said, a
particular important citizen of this
country was arrested without any war-
rant and the proceedings were under
section 107. Who satisfied h'mself?
How was he arrested? Such questions
were being asked,

Ultimately, even in those days in
1923, the Legislative Assembly felt
that the following words should also
be included:

“If in his opinion, there is suffi-
cient ground for proceeding.”

They wanted to checkmate the abso-
lute powers which were given to the
Mag'strate. So, in 1923 they laid down
that if a Magistrate passes an order, it
will be subject to judicial check-up,
whether he has satisfied himself that
there is sufficient ground for proceed-
ing. It is not enough if some report
has been produced before him. The
Magistrate has to satisfy himself that
in his opinion, there is sufficient
ground for proceeding. This happen-
ed nearly 40 years ago. After 40
years, if we are going to stick to the
original provision, my submission is
the time has come when a certain
amendment or restriction is imposed,
That is why to section 107(1), in
clause 2 of the amending Bill, I would
like the following proviso to be
included:

‘“Provided that no such proceed-A
ing shall be taken against any per-



‘7401 Code of

son in respect of any of his action
or contemplated action connected
with any lawfu] agitation, move-
ment or effort for the redress of
the grievances of workers, pea-
sants, middle-class employees,
traders, businessmen or any other
section of the community.

Provided further that no bona
fide worker of any political party
or people’s organisation shall be
liable to proceedings under this
section unless such person has
been actually apprehended in an
act of commission of a crim'nal
offence.”

Here I have attempted to bring to
the notice of this House the need for
giving greater protecticn to the indi-
vidual. I do not go to the extent of
saying that the original section 107(1)
goes against or violates the provisions
of the Constitution. All that I want
is to give some more safeguards to the
individual. There are normal agita-
tions by workers, peasants, middle-
class employees and even traders. In
Madras, we had hartal by the traders
against the multi-point sales-tax, In
an issue like scarcity of food, the entire
community is moved. There are every
50 many issues which come up. In
many of these cases, there has not been
any violence or, even if there was any
violence at all, it was only sporadic
here and there. It is not organised
in a violent way. No violent move-
ment has been organised by any of
the political parties, trade unions, pea-
sants’ organisations, organisations con-
ducted by political parties or even
soc’al organisations. That is why this
amendment becomes absolutely neces-
sary.

I will now take the question of how
thg High Courts have pronounced on
this, Even where the opinion of the
Mgg'istrate is to be construed, they
said, this particular section has got to
be preventive and not penal. The
moment they want to be vindictive, the
moment they want to punish a person
where they are not able to apprehend’
him in some other way, this should not
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be used. Suppose a call has been
given and there is going to be a hartal
in a particular place. If the leaders of
that particular movement are arrest-
ed under section 107, the High Court
says, that is a very mala fide use of
this provision.

Recently against the transfer of
Berubari, the entire Calcutta city was
on strike. For the first time, even a
panwala did not open his shop. Not
only Calcutta, but the entire Bengal
was moved in such a big way. But
then Government in its wisdom
thought it fit not to invoke section 107,
Normally it is invoked. That is why
I say that in such cases it should not
be invoked, and let us put it that way
on the statute book.

In this case, 1940 Patna 252, the
whole question of the way it has got
to be used has been discussed.

“proceedings under this section
are proceedings for the preserva-
tion of peace, not for the preserva-
tion of morals, not for the preser-
vation of the prestige of a political
party."

Such words appear in A.LR, 1939 Sind,
page 38. So, from 1923, step by step
they feel that section 107 should be
very sparingly used. The Madras High
Court in 1937 in the case of Murugappa
Gounder, 1937 Madras, page 356, has
stated that mere information report
will not do, because a report of the
police official can be sufficient to war-
rant proceedings under section 107.
They say that merely a report which,
on the face of it, may be fool-proof,
that will not do and something more
is necessary. That something is that
the magistrate must be satisfied that
there is going to be a breach of peace,
a breach of peace in the normal sense
where the normal work of the people,
ordinary citizens, will be affected, They
do not contemplate a case of a situation
where the entire country is moved as
one man or the entire city is moved as
one man on a particular issue. The,
moment a large section of the
people is moved as one man,
we can rest assured that violence
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will be reduced to the mini-
mum. Here 1 do not want to refer to
any moment. I remember, on June
‘12th, 1960 there was a proeession in
Chandni Chowk over some demand,
with which we may agree or we may
not agree. The onlookers there were
absolutely not interested in the move-
ment. Even the valiant Sikhs who
normally fought were absolutely non-
violent. It is the other people who
wanted to preserve law and order who
forgot what non-violence means and
resorted to violence, It was really a
peaceful demonstration. So, the
moment the objective is clear, it moves
hundreds and thousands of people and
violence is reduced to the minimum.
That is a guarantee that there will not
be any breach of peace. If only we
look through the pronouncements of
the various High Courts, that has been
made clear again and again.

Another High Court, the Lahore
High Court, in its wisdom has stated
that merely because a person causes
momentary excitement in a crowd,
which was in an excited mood, by
raising certain objectionable slogans,
that will not warrant action wunder
section 107. In 1931 when it was the
thick of the national movement, a
person might have excited people who
are already excited. Merely because
he has excited the people who are
already excited, that does not give a
ground for proceeding under section
107, They want to checkmate many
abuses that have taken place in the
past. 1931 Lahore page 184 says that
it is not unlawful.

There was also a case where =a
chamar was found drawing water from
a well. It may lead to breach of peace.
If the drawing of water is prevented,
it will be a justifiable thing even if
there is violence. Suppose a harijan
wants to draw water from a well
Some cantankerous person wants to
prevent him from drawing water and
. the magistrate thinks there is likely
to be breach of peace, In such cases,
if by resorting to violence order can be
restored it will be a very good thing.
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Even that was contemplated in one of
the decisions of the High Courts. I am
not spinning it from my head. This has
been quoted very profusely in the
discussions which took place in the
Legislature.

I have got ever so many cases to
develop how step by step the High
Courts have decried the abuses of
powers under section 107. Then, I
would like to tell the hon. Minister
that a person who is arrested under
section 107 is not an accused person, It
will be a misnomer to call him an
accused person. In security cases, you
will find, it is a misnomer tp call a
person an accused, and that is what
the Law Member says in the discus-
sion on page 1253. Even section 340
has been amended, the following
words have been put namely “against
whom proceedings started under this
Code”. A person who has been pro-
ceeded against under section 107, be-
cause he is not an accused person, cer-
tain things cannot be done under sec-
tion 340. Therefore, they say “any
proceedings under this Code”.

Many eminent persons have been -
prosecuted one way or the other under
the security proceedings. I think
when some of us go into the political
movement or in the trade union move-
ment the first time action will be
taken under section 107, The first
time I was arrested under section 107
when I was a practising lawyer. If a
person is arrested under section 107
he can be remanded by the city magis-
trate and kept in jail for at least seven
days even if sureties are provided.
Therefore, they resort to this provision.
Section 151 is another section which
is always used by way of preventive

‘arrests.

Mr. Deputy-Speaker: Subsequent to
that the hon. Member must be getting
many briefs under that section,

Shri Tangamani: That is so, Sir.
Otherwise, I would not have referred

‘ to all these things. Now that you

have referred to this thing, some of
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these cases are what I find in my
diary. Because, ] was arrested under
section 107 for inciting workers who
were already on strike, and the strike
was an absolutely legal strike.

The High Court of Lahore says that
when a person incites people who are
already in an incited mood, that does
not give you power to prosecute him
for inciting the people. You can
prosecute him for inciting people to
do something unlawful or for entering
into a conspiracy. Because, as you
know, a lot of stigma is attached to
action under this section and it should
be resorted to only against habitual
prisoners, who, unless you put them
there, are likely to commit offences,

When the Viceroy came to Madura
one of the leading Congressman, Shri
Vaidyanatha Aiyar was the first man
to be arrested, because he was a poli-
tical k.d., a political criminal. In the
trade union front, the moment a strike
is started the trade union leader will
be arrested, and the first person to be
arreste@ will be Shri Dange; probably,
the next person will be myself. This
kind of thing is$ still happening.

Mr. Deputy-Speaker: I doubt whe-
ther there are not other persons bet-
ween Shri Dange and the hon, Member.

Shri Tangamani: May be many more,
I had put him at the top and I will
be at the lowest rung of the ladder.

My friend is now saying that sec-
tions 151 and 107 always go together.
Section 151 enables a police officer to
arrest any person even without a war-
rant and put him in jail for ten days—
it is another Preventive Detention Act
—and section 107 enables him to put
that person in jail for another 15 days.
So, it is really a case of bringing down
the prestige of that person, which is
not a proper thing. I will not develop
this point further.

I have 20 more case with very
beautiful quotations, The quotations
are as if they were spoken by a trade
union leader, or a Communist leader,
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or even by Pandit Jawaharlal Nehru
That is the type of quotations that I
have got with me now. So, my point
is that it is very necessary for them
to change the law. They may or may
not accept my Bill. But I would like
the hon. Minister to give attention to
this and see that a suitable amend-
ment is brought forth so that the entire
Chapter, Chapter VII, containing sec-
tions 106 to 126A, is recast.

107 is the first section that I have
taken up, But there are three more
sections. I may not be taking as much
time as I have taken in this particular
case. I now come to section 129, which
is a very small section. It reads:

‘“If any such assembly cannot be
otherwise dispersed and if it is
necessary for the public security
that it should be dispersed, the
magistrate of the highest rank who
is present, may cause it to be dis-
persed by the armed forces.”

Here I would like to mention that
the statement of objects and reasons
is dated the 8th July, 1958. Just
before the 8th July, 1958, there were
two police firings. On the 16th June,
1958, the police opened fire in Madras
when the armed forces were also there
and six people were killed. Troops
were called in Jamshedpur and some
workers were killed. I remember
several questions were asked in thia
House. I think even the hon. Prime
Minister intervened and said, “We
have brought the troops not for sup-
pressing the strike but we have
brought the troops because the Dis-
trict Magistrate wanted them.”
There was a lot of confusion. Whe-
ther the District Magistrate wanted
them or the Chief Secretary wanted
them, anyway troops were called to
protect the property of the employer.
That was the reason given. Ult-
mately, Shri Dange reported by say-
ing, “Did the troops find the property
spread all over the streets” Because
they were parading the streets caus-
ing terror in the minds of the people.
Curfew was also clamped. That was
in May, 1958. In June 1958 six peo-
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ple were flilled In both the cases
troops were called.

1542 hrs.

[SERI MuLcEAND DUBE in the Chair]

Having these two incidents in mind
I also included this when I drafted
this Bill. In this Bill I am not say-
ing that troops should not be called.
Sections 129 and 131 may be read
together. What section 129 says is:

“and if it is necessary for the
public security that it should be
dispersed”. ‘Public security’ is
such a wide term. I want to res-
trict that. Therefore in clause 3
of my Bill what I say is:

“if there are reasonable grounds
for apprehending positive and im-
mediate danger of loss of human
lives”.

I do not think that today the Gov-
ernment, whatever policy they are
wedded to, which at least says that
it is a welfare government, or any
government for that matter, in 1960
could seriously object to this clause
being included, namely,—

“if there are reasonable grounds
for apprehending positive and im-
mediate danger of loss of human
lives”.

There is nothing vague in it. Reason-
ableness has becen defined. What is
reasonableness is really a matter
which can be found out. There must
be a positive and immediate danger.
The hon. Minister knows that there
may be certain circumstances where
it may mitigate the entire thing. As
where there is a grave provocation it
must be a sudden provocation in the
same way there must be positive and
immediate danger. That is why I
mentioned these two words delibe.
rately. If there is a positive danger,
‘there must be an immediate danger
also. There may be positive danger,
but if there is an immediate danger

DECEMBER 23, 1960 Criminal Procedure

r 7408
(Amendment) Bill

also, it will probably be justified for
the magistrate to call the troops. That
is why I have also added a proviso to
this, namely,—

“Provided that recourse to such
use of armed forces shall not be
taken unless the Magistrate is rea-
sonably satisfied that the Police is
not in fact in a position to restore
order,

“Provided further that resort to
the use of armed forces shall not
be made with a view to suppressing
movements or agitlations, except
communal disturbances, by sections
of the people, such as, workers,
employees, peasants or any other
sections of the people having orga-
nised themselves to solve their
problems in a collective manner.”

This does not need further explana-
tion or elaboration.

There is another provision, namely,
section 131, which says that under
certain circumstances when the
magistrate is not available,

“any commissioned officer of the
armed forces may disperse such
assembly with the help of the arm-
ed forces under his command, and
may arrest and confine any persons
forming part of it, in order to dis-
perse such assembly or that they
may be punished according to law;
but, if, while he is acting under
this section, it becomes practicable
for him to communicate with a
Magistrate, he shall do so, and shall
thence forward obey the instruc-
tions of the Magistrate as to whe-
ther he shall or shall not continue
such action.”

This section gives much wider po-
wers. Even without a magistrate the
commissioned officer can open fire or
do whatever it is. That is why whe-
ther military has beén called under
section 129 or under section 131, I
«would like certain safety clauses.
That is why I have included clause 4
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inserting a new section, that is sec-
tion 131A, saying:

“In every case where the Arm-
ed Forces have been called in the
manner provided hereinbefore, the
Central Government shall appoint
within three days of such use of
military force an Enquiry Commis-
sion consisting of not less than nine
persons of whom three shall be
members of Parliament and the
remaining from out of persons
functioning as Judges of High
Courts or of persons qualified to
hold the post of High Court Judges,
to enquire into and report to the
Parliament on the circumstances
under which Armed Forces were
called in, the justifiability or other-
wise of the same and the actions
and behaviour of the officers and
men so called in, and such other
connected and consequential
matters.”

Why I want this matter to be refer-
red to Parliament is because when
military was called in the various
States and when a report was receiv-
ed in this House that the magistrate
had called for it under section 121,
we became functus officio. We have
absolutely no jurisdiction to go into
it then. So I want really to confer
jurisdiction upon Parliament when-
ever military is called either to dis-
perse the crowd or for any other rea-
son. Although they are separate
clauses, clauses 3 and 4 really deal
with one matter which has arisen as
a result of incidents which took place
in May and June 1958.

Now my last point is about section
144. Of course, section 144 does not
need much elaboration. Here also I
have not said that all the sub-sections,
namely, sub-gections (1) to (6), of
section 144 should be dispensed with.
I have not said that. I only want
suitable amendments to section 144(1)
and section 144(6). Again I want to
make it clear that I want the Gov-
ernment to give some considered
attention to this so that when they*
choose to bring forward an amend-
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ment to the Code of Criminal Proce-
dure this also may be borne in mind.
But I want to press the point that it
is not out of nothing that such an
amendment has come. It has not got
any other motive except to safeguard
what has been repeatedly enunciated
in various places, particularly in
Parliament and also before the High
Courts.

Section 144(1) says:

“In cases where, in the opinion:
of a District Magistrate....”

and other magistrates above
Third-Class Magistrates “....there
is sufficient ground for proceeding
under this section and immediate
prevention or speedy remedy is
desirable,....".

that is, in the opinion of the District
Magistrates etc., if there is sufficient
ground for proceeding under this
section and immediate prevention or
speedy remedy is desirable,

“such Magistrate may, by a writ-
ten order stating the material facts
of the case and served in manner
provided by section 134, direct any
person to abstain from a certain act
or to take certain order with cer-
tain property in his possession or
under his management, if such
Magistrate considers that such
direction is likely to prevent, or
tends to prevent, obstruction, anno-
yance or injury, or risk of obstruc-
tion, annoyance or injury, to any
person lawfully employed, or danger
to human life, health or safety, or
a disturbance of the public tran-
quillity, or riots, or an affray.”

That is the absolute blanket power
which is given to him now. We
know how it is used. Here I want to
bring in this proviso, namely,—

“Provided that no order under
this section shall be served on any
person engaging in picketting im
pursuance of a strike, or in respect
of any meeting or procession by
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4ny section of the people engaged
in lawfully ventilating the griev-
.ances and|or sponsoring their de-
.mands”.

On the whole Chapter XI there have
been ever so many pronouncements
in the High Courts. The original im.
tention was that it should be a tem-
porary order in urgent cases of uni-
sance or apprehended danger. But
many High Courts have held—these
words may be marked—that this sec-
tion confers very wide powers to pass
-orders on emergent occasions and that
is why it must be exercised with
great caution. Judge after judge has
warned the magistrates, “This section
has given such wide powers; so we
warn you that you must use this or
exercise your power with great cau-
-tion”, That warning has been given.
That warning has been now introduc-
ed by way of provisos. I refer to
certain lawful matters which do take
place. Because, I distinctly remem-
ber that section 7 of the old Criminal
Law Amendment Act gave powers to
the police to arrest picketers, arrest
those who organise picketing, arrest
those people who were inside the
‘house and who by their presence in-
spired picketing, or who were in any
way connected with picketing. So, it
was so wide that any person whether
he was in his house or outside, whe-
ther he was picketing or not, could be
arrested under section 7 of the old
Criminal Law Amendment Act. Many
State Governments have pronounced
that they will not use the provisions
of section 7. I remember, in 1940,
after the police firing in Golden Rock
when 5 railway workers were killed,
there was a terrific feeling against the
police and police firing and the way
this section 144 was being used and
the way in which people were being
arrested under section 7. The then
Chief Minister of Madras, Shri T.
Prakasam said on the floor of the
.Assembly that Th his State, section 7
of the Criminal Law Amendment Act
will not be used. That assurance was
given. A similar situation has

DECEMBER 23, 1960

Criminal Procedure 7412
(Amendment) Bill o

arisen. Because these are cases of
processions, cases of meetings, cases
of strikes. I do not think we have
banned strikes. I do not think they
will seriously think of banning any
strike. There are many industries
where no notice is necessary before
going on a strike. There are certain
industries where notice is neceesary
before going on a strike. In such a
case, action becomes legal. As re-
gards picketing, there are certain
conventions. Even during the British
period, you could picket ten yards
outside a foreign cloth shop. We
were able to get such rights. But,
today, if a man is going to picket, he
will be arrested immediately, the en-
tire area will be cleared and section
144 (1) will be clamped. That is why
I want to give these safety clauses.
The High Courts have warned that
this section gives wide powers and
therefore it must be exercised with
very great caution: underline the
words, very great caution. Several
High Courts have made this pro-
nouncement.

Sub-section (3) more or less follows
this. It says:

“An order under this section
may be directed to particular
individual, or to the public
generally when frequenting or
visiting a particular place.”

My proviso is:

“Provided that no order under
this section shall be directed to
any person or any section of the
community or the public gene-
rally with a view to preventing
or obstructing, in any manner
or form, the ventilation of grie-
vances of the people or any sec-
tion thereof;”

The moment you know that a man is
an important man, don't arrest him.
This does not improve things. That
would creat a lot of trouble as it
has happened in the Punjab. There
may be one person who has been
arrested, under the Preventive Dten-
tion Act. That creates a lot of con-
fusion and excitement. Don’t direct it
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against a particular person who is
_respected by the people.

Another proviso is this. Whenever
people want to make a representa-
tion in front of Parliament or State
legislatures, they should not be ban-
ned from entering that area. In a cer-
tain area they must be allowed to
come and ventilate their grievances.

Lstly, in sub-section (6), as it
originally stood; a magistrate is
given power to pass these orders for
a period of two months. In some
cases, what happens is, this period
of two months is extended. Although
many strictures have been passed by
High Courts that there must be suffi-
cient new grounds for passing this
order and a magistrate cannot go on
extending the period from 2 months
to 2 years, this happens. What I
am now  suggesting is this. The
original sub-section is:

“No order under this section
shall remain in force for more
than two months from the mak-
ing thereof; unless, in cases of
danger to human life, health or
safety, or a likelihood of a riot or
an affray, the State Government
may by notification in the Official
Gazette, otherwise, directs”.

So, two months is the maximum
time. By my amendment, I say, that
no order under this section shall
remain in force for more than
48 hours.

“(6) No order wunder this sec-
tion shall remain in force for more
than forty-eight hours. .....

What you want is, at least for one
or two days, let there not be any big
demonstration and creation of trouble.
That is why I say, for two days they
can be prevented.

“

. from the making thereof;
unless, in cases of danger of human
life, health or safety or a like-
lihoog of a riot or ap affray,....

——words which have appeared in®
the original sub-section——
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the State Government, with the
consent of the High Court of Judi-
cature, by notification in the
Official Gazette, otherwise directs.”

7414

What it means is, in first instance,
the magistarte should have the power
only to impose this order for two
days. If he wants to extend it, if the
State Government wants to extend
it, it must get prior sanction from the
High Court. I want to bring the exe-
cutive orders under the control of
the judiciary.

Mainly I have sought to amend
all these four sections on the basis
of pronouncements in the various
High Courts, on the basis of certain
events which have taken place, on
the basis of agitation and other things
which are taking place in this coun-
try, and in the very nature of these,
they have been very peaceful. With-
out saying much, I would like to say
once again as I have said at the
time of introducing my motion, I
have not come to this House to say
that all these sections should go,
although I do not like these sections
whether it is section 107 or the entire
preventive sections and the prohibi-
tive sections. The day will come
when these preventive and prohibi-
tive sections should go. Any way,
what I sought to impress upon the
House through you and on the Minis-
try is that the events of the past do
compel us that certain changes should
be made. In 1923, they felt that
because the powers were so wide that
even Maulana Mohammed Ali was ar-
rested, that a certain amendment
should be introduced, namely, these
words, if in his opinion there is
sufficient ground for proceeding.
What I want is, to add certain pro-
visos 50 that the liberties of the peo-
ple may be enlarged, so that section
107 and the other preventive sections
are not used against the public work-
ers. Recently in a place callel
Tiruchirappalli in Madras, there were
several cases against- political wor-
kers including some of our provin’
cial leaders, mostly people belonging
to the Communist party and All India
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trade union workers. They were
harassed for nearly 18 months. Ulti-
mately the City First Class Magis-
trate found that there is no case
against them. Anyway, the harass-
ment was there against not one poli-
tical leader in the area. That is why
amendment to section 107 is now
urgently called for.

The second point which I have
already mentioned is police firing
which has taken place under the
shadow of the military both in Jam-
shedpur in May 1958 and in the
Madras harbour in June 1958 result-
ing in the death of many workers.
Questions were raised here. We were
helpless. I say that when the mili-
tary is called either by the magis-
trate or by them, they must be sub-
jected to certain restrictions, certain
enquiries. In that enquiry, I have
suggested that the House must be
vested with jurisdiction and three
Members of Parliament should be
there. I have dealt with the question
of section 144 also.

Shri Naldurgkar (Osmanabad): At
this stage, I want to ask one question
whether it would be constitutional
for Parliament to interfere with the
affairs of the States, when law and
order is solely within the jurisdic-
tion of the States.

Shri Tangamani: I am only bring-
ing an amendment to the Criminal
Procedure Code which has been
passed in this House. There are
certain powers which are given to
the States.

Shri Naldurgkar: Would that am-
endment be contitutional?

Shri Tangamani: You may raise it.

In section 144 also, I wanted main-

. ly to amend smb-sections 1, 3 and 6.
I have suggested that it should not

be directed against political workers

for their political work and also if

DECEMBER 23, 1960

Criminal Procedure 7416
(Amendment) Bill

an order is passed, the maximum
period should be 48 hours unless the
State Government has got the sanc-
tion and approval of the High Court.
With these words, I move.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Code of Criminal Procedure,
1898 be taken into consideration.”

16 hrs.

Pandit Munishwar Dut{ Upadhyay
(Pratapgarh): I was very attentively
listening to the Mover of the Bill,
and from all that I could gather it
appears there is some very serious
doubt in his mind about the present
provisions. If this apprehensions are
correct, he would be fully justified to
bring in these amendments to the
Criminal Procedure Code.

In Clause 2 he says:

“Provided that no such proceed-
ing shall be taken against any per-
son in respect of any of his action
or contemplated action connected
with any lawful agitation, move-
ment or effort for the redress of
grievances of workers, peasants,
middle class employees, traders,
businessmen or any other section
of the community:”

Really, if the provision is intended to
suppress any lawful agitation, move-
ment or effort for the redress of
grievances of workers etc., it should
be scrapped. It should not only be
amended but should disappear from
the statute. But really this provision
is not intended for the purpose of
suppressing any lawful agitation or
movement. In case the action of the
persons who are taking part in an
agitation or movement reaches a
stage where a breach of the peace is
apprehended, where it appears that
violence is likely to be committed,
where it appears that there is danger
to human life and property this pro-
vision comes into play. Otherwise,
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this provision is not at all intended
to suppress these lawful movements
and agitations. Hundreds of casés
come up before the courts, and it is
necessary to retain this provision to
prevent danger to property and hu-
man life, because prevention is al-
ways better than cure. If the provi-
sion is properly utilised, if the magis-
tracy and the police behave in the
manner expected of them, I do not
think there can be any serious objec-
tion to this provision.

He has stated in the other proviso:

“Provided further that no bona
fide worker of any political party
or people’s organisation shall be
liable to proceedings under this
section unless such person has been
actually apprehended in an act of
commission of a criminal offence.”

That is an absolutely different matter.
In case a person has been apprehend-
ed committing a crime or an offence,
he shall be prosecuted for that action
under sections that are applicable to
his case, and he will be punished for
it. But section 107 is to prevent a
breach of the peace only, so that pro-
secution of people for offences may
not be necessary, so that there may
be no damage to human life and pro-
perty.

I think this Bill has come only out
of a great apprehension in the mind
of the Mover that such provisions are
likely to be misused. So, all that
should be done is to see that there are
no chances of these provisions being
misused. For that there are different
ways, and I shall talk of them a
little latter. Let me now deal with
the provisions in the Bill.

Regarding the use of the armed
forces, I must say that on certain
occasions it becomes necessary to call
in the armed forces to control the
situation, but such action is taken
only when it is found that the police
is not effective, that the police will
not be in a position to control the .
situation. When the armed forces are
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summoned, they can take action if
there is no magistrate, but as soon
as the magistrate arrives on the spos,
the direction is in his hands. So, as
a matter of fact, precaution has been
taken in all these provisions so that
there may be no misuse, but it de-
pends, of course, on the individuals,
on the personnel that deal with it; if
they are really inclined to misuse
them, they can very well misuse
them. So, we have to find some way
by which we can prevent the misuze
of these provisions. Otherwise, the
provisions as such are not at all ob-
jectionable. It may be that certain
remarks have been made by High
Courts in certain cases which is only
due to the excesses committed. Other-
wise, I do not think, if you go through
the provisions as they are, there can
be very serious objection.

Under the proposed section 144(6),
the Bill says:

“No order under this section shall
remain in force for more than forty-
eight hours from the making there-
of; unless, in cases of danger to
human life, health or safety, or a
likelihood of a riot or an affray, the
State Government, with the consent
of the High Court of Judicature, by
notification in the Official Gazette,
otherwise directs.”

There is a certain occurrence. After
that the Government should come into
the picture, and the High Court also
should come into the picture. Gov-
ernment should consult the High
Court and within 48 hours should
pass orders whether it should conti-
nue or not. I do not think it is at all
practicable that all these things can
take place within 48 hours. of
course, if section 144 is misused, it is
very bad and undesirable, but if it is
properly used, it is good, because it
envisages preventive measures. The
section provides:

“....such Magistrate may, by a
written order, stating the material®
facts of the case and served in the
manner provided by section 134,
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direct any person to abstain from
a certain act*or to take certain
order with certain property in his
possession or under his management,
it such Magistrate considers that
such direction is likely to prevent,

—this is the material portion—

“....or tends to prevent, obstruc-
tion, annoyance or injury, or risk of
obstruction, annoyance or injury, to
any person lawfully employed, or
danger to human life, health or safe-
ty, or a disturbance of the public
tranquillity, or riot, or an affray.”

It is only when prevention of these
happenings becomes necessary that use
of this section is made. I do not think
any one should object to this, unless,
of course, it is misused, unless it is
used against persons who are engaged
in lawful activities. That is a different
matter.

So, the basis of the amending Bill
appears to be really some very serious
apprehension in the mind of the Mover
that these provisions are likely to be
misused. So, if you go through the
provisions literally, I do not think
there should be any objection to the
provisions that have been made and 1
do not think that it is at all necessary
that these provisions should be am-
ended.

st &aew qiTw (Wer): SuTewE
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s R A Y w faw By oqm

FW g T § R ag A I I
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Iz & 5 ORI Y Zamar 95 1 37 Qov,
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ga & I WA g AW
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faardt & werig Y wwar @ Srfea el
T T F IATH F, T F T
T 9T YA T F1, 3T F7 fawE@
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wfor ot ¥ Safewa i &, S &1
FF AR g9 T T ARG & (%
9 W F WL A A g AW@A
Fraw AT § S9F FITF gaal FY gy
Ffagramaga €

Shri Sadhan Gupta (Calcutta-East):
Sir, I rise to support the Bill which
has been presented before this House
by my hon. friend, Shri Tangamani.
He deserves the thanks of this House
for drawing our attention to some of
the most abused sections of the Cri-
minal Procedure Code and moving for
amendment of these sections. As a
lawyer I have seen how sections 107
and 144 have been abused. We have
had the abuse of the other sections 129
and 131 during the legal strike in Jam-
shedpur. As regards 107, any lawyer
who has anything to do with political
matters knows how this section has
been abused. No doubt with proper
safeguards incorporated in 107, it
could have been a very useful section
because there are certain anti-social
elements in every society which need
to be curbed. They may not commit
what can be described as offences and
yet they may conduct themselves in
such a manner that breach of peace
becomes imminent. They might, for
instance, give provocations or they
might terrorise the population without
actually doing any injury, This kind
of things become insidious in a society
and therefore, they need to be curbed.
Then we must see that in taking this
kind of a power, we do not give the
executive such an amount of power
that it can be applied against inno-
cent persons for ulterior purposes.

Now, unfortunately, Section 107 has
been widely applied for such purposes.
I have known in the course of my
practice, in the course of my defend-
ing trade unionists or peasant orga-
nisers, how section 107 hag been abus-
ed. In the case of one trade union,
I know, the employers of the industrial
establishment in which this trade
union was formed did not want a
trade union. They resisted the forma-
tion of the trade union and tried to®
terrorise the workers. When in spite
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of all this the workers joined the trade
union, they started section 107 pro-
ceedings against the leaders of the
union, absolutely unfounded proceed-
ings. But they started it. They brib-
ed the police to give a report against
the ieaders and thereby proceedings
were started in the court. The police
can be easily bribed, you and I both
know and everyone knows. The police
can be easily bribed and can be influ-
enced to g.ve a report against who-
ever is sought to be harassed. This
proceeding was entirely harassing pro-
ceeding. It went on for one year,
dragged those trade union leaders into
the court day in and day out, they
were subjected to ruinous expenses,
and after everything was said and
done it ended in the discharge of those
people, Similarly, I have seen in the
case of a peasant movement that a
certain landlord had leased out his
land on a fixed rent on the basis of
crops to about 40 or 50 peasants, Later
on, when the question of acquisition
of States came, he wanted to surrepti-
tiously grab those lands which he could
not do under the law. Therefore, he
took all manner of means, criminal
cases and also proceedings under sec-
tion 107. In this case also, the crimi-
nal cases ended in acquittal and the
cases under section 107 also ended in
the discharge of the persons. But for
a whole year and a half these people
were harassed and put to financially
ruinous litigation.

7442

Should we allow these things to hap-
pen? This is always being done by
unscrupulous employers, unscrupulous
landlords and by other unscrupulous
people. Should we not provide some
kind of safeguard against it. I think
the safeguard that Shri Tangamani has
proposed, the provision of some kind
of a safeguard in the case of trade
unionists or organisers of mass move-
ments of workers and political parties,
should be incorporated in section 107.
If some such safeguard is provided, 1t
will be very difficult to harass these
kinds of people unnecessarily under
section 107. The cause of peace, the
cause of social tranquility will not
suffer, but the people who should not
be harassed will have a safeguard.
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Regarding section 144, Sir, the same
can be said. We have often seen how
it has been used to suppress civil lib-
erties by the Governments, It has
been used to suppress civil liberties in
many ways, There are many places
where it has become a habit with the
authorities to impose section 144. Apart
from that, even private persons, for
the same purpose and particularly in
the case of disputes over land, in the
case of disputes between landlords and
peasants, very often resort to it.
know that in the same case which I
was referring to, where section 107 wag
used, the landlord applied in court and
obtained orders under section 144 and
influenced the police officers to put up
an armed police force there and under
the protection of the armed police
force they cut away the crops, al-
though they had no right to do so.
This is the way in which section 144
is abused both by public authorities
and by private persons. It cannot be
allowed to continue in this form. Some
kind of safeguard by way of reference
to judicial authorities is necessary.

Shri Tangamani has suggested that
in the first instance it may be imposed
for 48 hours and then a reference may
be made to the high court. Instead
of 48 hours it may be made for 96
hours or even five days or a week.
But to impose it for two months and
then to subject them to endless litiga-
tion is absolutely countrary to civil
liberty. This is a thing which the least,
elementary sense of justice cannot
tolerate. Some judicial officer has to
determine whether the order is reason-
able, It may be the high court or it
may be the district and sessions judge,
This can be settled by suitable amend-
ments in the second reading, but the
important thing is, this should not be
left in the hands of the executive and
in the hands of magistrates who are
part of the executive, to determine, to
make or mar the civil liberties of the
people at will. So, this principle
which Shri Tangamani has proposed
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should be adopted, and the Act should
be suitably amended to provided for
the principle of review by a judicial
authority.

Mr, Chairman: The hon. Member
might continue next time. It is 5
O’clock. We will now proceed to the
half-hour discussion.

Shri Sadhan Gupta: I shall conti-
nue on the next occasion.

16.57 hrs.

*CHILDREN OF POLITICAL
SUFFERERS

(s )
Tt wEET, § @ WEN a9 R
T & qifea  gE g s3Y ¥
g faer W ARRE wT A
A g} W A qoAtaw  fedt F
=l #r S fwm g gfaemd
X o1 & § Sy M ATHiEw v
M IFHA S IW T IO
a1 SH ¥ g § OFY AN
R @A FH G| F @

§ WA T AR F A-
i gfro=ia aF 5 Ry favg
N AR FTWEA F AW A
FW A glaam wEW A oA X
A & Ay ggw, 4 feEway, qeus
A, 7 G A@aT=TH A
T g 91 AR 99 mEel qd

Eiil

*Half-An-Hour Discussion.
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H A § i A A aw @ fa
F AT AT AT AR FER F
F A AT

gaf A9, 99 ¥ 98T § "o
ag Faeq @wmar g & @ & fafew
ot § w sfRmi & @rdwar
gy & At #Y @R oA W9
[ FFAFNT J|F faw Frarfmi
T WE ST F afd AT TSR
it €

Tg@ A Emy EfF [Wwa
@A & g S W fafe
St F Torfas difed § S
FEa d gaR g g AfET 7g
faat  wuHs § 1 W W S
go gfm@ wFaEA® ¥ dfw
Tga  wfew W Feeqw affeft
¥ ofrad faar @ & 1 9 v EEg
¥ fratfaagr q & ar 9 Toa gl
N fqu gl & T @ T &,
a7 forain MY forell ST oY s
faafa # gox wx for &, sy
I F AT W TF qgT I [ AR
@A & afel & dEr @
o wfas gfee & difss s
qFaT g !

AT AEET, T LN H TF
o 9 ggd  {ove F I F TPl
=t wft d @ 9@ 4, @ ey
R g I & ufa Tl F grU War
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N A gfaed dor @wr § S
3} A WA TR

17 hrs.

Y fe 9@ & <@ §9g FT @
28 I VR 8 ¥ gWA Hwaw G
g oy faamy,  qeus #Y g HeR-
g fry, =10 ww gww fag, T
T REET YE@E F AU W
fawr #1 7gi w@r 9T qw W

a
A o ARIgR i Wi
IG F I 99 § g A6 ™ S
gt @ AR Awg Tl W
qE T g AT e A
g%eT & gaar & €Y, = A
W TR —

“gg o @R { fawrfor
T ¢ 5 @ arEi A, oA
{sYy ¥ AFT  TEAAT AW OH
aqq qTon 7 afee faar suar s
R ¥ ¥ SoM, fadw sy
[WHFFET A TF qHW SATYA
AT wwE TF AR i St
F Temfas ffsat ¥ grate & fod
AT F IE AR 3T F F=41
71 foaframe N far @ -
g fomr Qe@ "

T HFST 9T s HE, L84S FI
qe-fae W1 ur, dfew AW
yar W St G AT g W o
F ORT W, IT AT I, I
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[= wv =)

SO R, § ¥ 7g Sfaq quar fF 9w
T T § wwfaEw T
fror g #R g@R A AR Jag
areaEd faar @ oS gwE W)
T wgafa ¥ fEr fen swm,
[EELER foar-waet g
| F ogmy #§ 1 feoa
FETE F aw|, FE  wEHI F
faarefawst & a1 TF QAT G4
g¢ #k « fewmay, (eys A wew #
TF 937 & IO § qrEg faer w6
S ¥ I T NGUT FT | T WG GG F
Tt 9el 3 g¥ AR W gwe GFAv 9t
o T Y OF T AT GHEAT FT AAT
femT @1 @ | ST EF AT weA
RE AT og 9 F A qA-
fera awR fawr 1% W’ | 99 4
9o g%, a1 S # AT gI &AW
goan |

17.03 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

fpa § ag fasw 1 At g 5
foraY s g|@ 9% A ¥ & oA
@, 3mias 0 A g T
gFyT A A e AN AR Y
afus 1 g7 & T, Afe wfuwrw
TAT A 5@ B A0 AL AT S qHT Y
Faq IR TE-AEY vw, feEr,
FT AR FHA—AR A Fev SFA—
faeeht, wfge o) Prgu—3 5@ M
fagra &1 ¥ 7w foaam mar § AR
fordy st & @ foar Tt § 1 9 w9
#F i o fF 9@ I aH A 59
w w@FR FT foan wR sy aF

5 fograa: @R & fagr, @
mmmaawmma
T W IF T AT A G | § AT
fare HAY FERE § HFAT FTAT TG0

DECEMBER 23, 1960

Political Sufferers 7448

g & g Tow g 1 feafa [ a<e
¥ 9T § | g9 IS § B 99 A1 weR
F-H7 ¥ o6y @A 8, AR
M FY T@ER FT Ig FAA
TEl —aT Ig ug ST A qumdy
g 5 397 1 a T qwn § 97 5
I I F AT fqT AT @I, NI =W
F O IEIA ST FT AL F@ & 7

7 gg frdcT & S g fw
TF TR 39 fawg ¥ spaw
a7 f g 3§ fra AW ¥ T@dTar
FaT ¥ AT ferat o7 | @) a5 ATl
H I &7 orar FY 7S 4Y | for e A
AT FATHE FT_IH o R foam 4,
) FY deat Avat # fE o @ 0
afer 9w o ¥ SOx § 98 Faram
f& ore R § 543, fage # e,
AT A g, 9T A o, foecly ®
¥yg, afrge § ¥3 o fga # vy,
FH 3880 FrAT ¥ I ghawmi ¥ qTN
ST §; v« fF g A g
wTEl FT HEAT Gy FrAT B g FHAT § |
¥ Y fargeamar § ofER ¥ et A
TeqT FTH § AR qofas qfed
T4t & o § flY o ¥ g T ES
I 9T oY FT W AR g 1 5w fag
3880 FT FEYT I FT gH 39 afROH
9 qg=a & fF 5 FrorT T g F=R
aff fFar T WX SR A gE A
STAHTA G & o7 @ R

W@ S o TW guaw fag &
FFeT T T 9T, I€ THY A9q g
# & gama faan av fF W aae W)
Fg T F, A T Y F7 I B AR
3 ¥, e U9 § o T R
Farar =gy, fom #1 g9 oF a<g
QA T AL g T9a § | 99 W
¥ 7@ #1 7 faaew g fF AR &aar-
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aqrH & foF &R0 § W o, 57 Y
wfas feafq &4t §, 97 & fofad a9
AR I fraier ¥ TR R E 1 9@
TT T TG BT AVAT TG AT ST
o} g wg A S, a9 9%
fawa & Qv = 7} foar S @waT @ 1
AT A7 @2 § fF T g A]
TR I GIHTT AT T T HTaqH
g gwad 5 39 &1 90 9@ § W
foFar @ A ST fem o, arfe
s ¥ wfas aF1 g9 § @y 33T
& |

T W& & SO ¥ qg J9T AT
fF ¢,¥%,003 TF T TR A
fad g & 1| AL OF 7T F IO H AT
St F s av 5§ oy W oA
Y ff @ que § e @ € R,
o & ¥ Tog g Y ggEar @
ST | IE §HE § F 7R FE qEAy
fri 3 T ywe A 4@ fF giw o
w97 off g T § | o9 W) o
W ¥ oW & fag fafm fasme-
Aol 9T '@ 6T o @ &, @t
g O T4 S9 AyfFAT F fog, 59
& gfail & fag, @< 78 f6a o a6,
fom # avg ¥ g7 F1 w@Aan fae,
fomr #Y aoig & 7o W gW EdEar 71
ST FCRE ...

dfe go wro fomd (Fwfan) :
A gy agi a8 g &)

t W WA g, fow a T
Yguagidd gug S Ao e
mE R, 99 ¥ ot T § R o= g
AT T I AT | Ieg-afaa
T F QO @ FaT g awiw
4, 78 T &Y a@ § | Ffe T,
TER # quTe giawd @9 "oy
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AR ¥ [T | § W gE A
Tg e e g fr Afa arew
M ffagmiammg @
T § o g9-adTg Fe@mst & ¥ wfasia
AT § 9 feafa @ e o= wfaem,
a1 -fagrs, a1 tw fagd =0T g=
T[T AR I ST T [ | FEET
aftre 7 & f5 s e s §, S
qrII-gryw gl §, o afaw feafa
= A &, § QU @t A T 9w
& A g Ao ¥ QU@ Ay gy
T 9 § | TER fawda S e
oy 4 Rt TSy fadiw &1 AW
FFT IFF AR A FG TG FAT ATeal
g, afFT Tgx J¥ awg ey av, et
T TEN AR G Ay
o feafa o=y €, § 3= & s@r
Tt &9 g9 & | T § Af9T avew
¥ fowew ¥ fagraa: fase g 1 afFw
w9 F7 3T AT F fau aF @ a3
Y g9 fRar s =gy AR 98
zafa o, S fF aee sreae wg @
@ T F fawy § F v F w9
FET 4T, T QYA dTHE AR G
T, forgiv 23 Y T A, afes i &
sfuwiw ¢ &, i fafer qu &
HF H gEL A& 9= JTHT a7 A,
U AT gL X & @M, 7% a=51
A foer A gaEaT I TN
FT W &, 399 =M AR Ao i d
91 @ § wR A g qofas fife
& S TaEaT F wad FY e e
g 7 faug ¥ g0 ST TR &
aE X N & fF g o w1, &
I} FEHAT G |

# fdaw s g § B osw
AT X qAfTER T w1 a7
Ao gat AR @ 5 e sy
1 T @S 9T F F fAC dA
AT feT HR gwE g TS FHTd
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[afex gTo Ao frarl)

1 g gz Y Tfeq fF 3 @ av=
¥ afew ¥ wfaw wrderoy &, gir
FATT TR AR oy ot wiaw & wfus
gfaae 2wy & & F wwwar §
fF a7 ¥ 99 ¥T T AG-AL qAT
%< 39 fawy ¥ ggaa g9 o e
A &=t g@F fAau graws g, SaEt
3 Q0 qg ¥ "gAfa wFe w3 |

Zr i we aeel A g9 e
¥ g F g s am 2 @& §,
farad sto T o fag Y § 1 xEfeC
wfew @y T AF g F 7o fadaa ar
g} guTm Far § AR wEeEE /A
St & g w1 § 6 5@ ard A
w7 fat ¥ fer fer 9@ W
A A€ AN A, IEE F 919, 6K
T F A Tk § FRY wv fwar
Sl

JoveTw wEvEw - wu (%) F fe
T area F Afew 7i e 1

Mo ww g Fay (wgEwmw)
Trfar g

Inezw e ;Wi () F &,
TR I ¥ wOy T TG g AT g
@, o9 A qfad |

¥ YW gAw fog . TR AT
g ot WaT @9 F F7 @ fF oy
M gy &fw &, 97 @it & T=a1 A/
qqrE FT ya= T wr § S 5 sy
fiT & | IF T=A A 9IE FT T
T & wifed 1 Afew fom o X
T F @ ¥ i F o X 19
foFar &, 97 df S Ay N Tfed,
I "o Y WY & | Nffera av
&1 oo wiefwae A srawsar gy
¢ ot sy F3 ¥ foF 9 |fer
TG F TgT T 9T § WX afwe
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wfmETR ST TEeT ¥ o daT
g T & 1 FE owEl W) A |y T
2 5 4fF ST agt = FF A7 afe-
foe s w9, & o 4% w6 R,
wafed, o, afefpde 8 fem |
W AR § gwwan g fF a€ waws §
& 371 0% “g @ g dA FET
ST @1 ST fF oW @@ S ¥ a
fF o e g7 ifed, ag &1
g 39 A 919 § & o a% g A
T T FETET R

@0 T § 7 Fen W g e
forg ag ¥ 9wl # g9 & o §
&R g4, I a@ 1 I8 T3
Tregafa St #1 MR ¥ I g A AR
A IF AT 99 qE I A A9 &
I T I T q1g F I AT a
& S qEsit & a7 I A1 qRY ¥ A
F Ay FY w2 § W oy 9
78 gt 5 g uw Terfas difeq
F g=w a1 favew & gfawy oo §, A9
e 2 gfaar ww ¥ 1 SfeT ag e
¢ 5 o T & S = A7 q@rd
foram$ &1 1 Q1 seFw o X AR
I O O gfaad wdar % ) wmd
e § "™ & g Y 9ga g fF sEn
et srefiea ™ ¥ s o s
# for afa #Y qu= T Far | )
FE I A T AR |7 FT AR TG I3
FT fF=l & 9 qEraT w3 & AR
FE aT s wrE fewtfar ¥ oft v
& A SOwr agEar g & a §
= T S A 3w A wrordy F arfa
FeaTfar & & @ A 99 F aew)
N gEf@ s axg ¥ g g 9
R oo § % 39 aUS T o§
I WEHT FT THEAT F q (T 7 05

. oot ferar A1 G gy firet g o

fom %1 w1 78 ¢ fF sA% wfivaes
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T AR A d L L.

JUTETH AW : WA TIE FY
FAAFA S AF Ty L .

o T T fog : F = E
I FE D 9 AR g oA
Afafesa a6 F AN a9F § ST
A faer &1 gew fear 9@ S
qifaferar apwR sifaa & s a9
TR G Fam MR waw &
YT ATEH FHREHT FY AR ¥ FAFA
w0 AR famm § gm F1 owEes
fear smar &, S€Y a@ ¥ T @Al
*1 g1 g7 Nfafera a6 F1 w9 g@d
SRl 9T = Ae & fAu o) a5 J|E
& foad ¥ | 7Y fadex AR & 0w
R ATETFA AR E | T
=g T 6 A9 FH § FH 99 FAT
o g7 == @ fasr RoET O

A 7 aF @ W 9 R
g | faferd av A GEEAT W/
Yo & FrEeE f FEw { 9@ e
AT RTAT & TRATT g1 IHT §, T4
agai o faew # & =g § oA
ard & Far wwr § fF 9w
QT Ty TE § T A FLOE Y
TR Y A1fgd 97 5 ag T sqaear
@ fF N AT IA AT G, 1 I
9T 9 77 4, a1 o A q el
&1 framn & fear v, S Q@ @
FgEaT At AR AR §RE-gE
FAHT 7IE FE | T9F fog oF fae
T AT T 97 qIfF 9% av9 9g
fom gy | ST wT & 9N /v e
Y T Y Iy & AR} o wgrEar
1 F9w fear mar &, ag W A+ A
foret awelt & + sy =fed e oY SgTar
?z:‘EWEﬁ*quﬂﬁn

Shri Raghunath Singh (Varanasi):'
I do not believe in the theory of the
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begging bowl, but I say that the sons
and dependents of the fighters of
freedom should be given priority in
the fighting forces, specially in the
Navy. I think my this suggestion
will be considered by the hon. Edu-
cation  Minister.... (Interruption).
They should be taken in the fighting
forces because they are the real mar-
tial race of modern India.

st ferrfie form (avre) - v ol
SfY aY 7gt AR & AT gt aF agrEar
FTF I, WIEANATFTFER |
d 9 g fr dgw e AR e
TawdEE ¥ foaa i fefew &, s
THEET TH OF G g ¥ A €H
F I TEATT QY | § WAAT AR
f5 7T @ a@ A 99 W G&EE A
e o & ar w8 faar & 7

gadr aTa 4 & e qifafesa awe
F @g%i & fog wors fomrs &1 qw
S @ | T a9 W] § g qrean
g | TR I e § oF SEeR AW
F o % aX 99 ™ § | AW 98
e A ¥ fifer § AR @A @A
T A7 F W AR R & S ffe-
ferq R AR T § @ WX W, AT
St foreer &, S wifaaT ¥ fog @
T g H1E 9oy far sm<gr @ 7
# g Y 9mgan § fF o @ww)
farer & #1 wfeT wEEw QY

wo it fey (Teew) ;&
ST TR § £ e ¥ oy # q
Afewama & f S Teifas Afsa ==
9 ¥ SATET I F § AR o F qra
AN{aHT T T79 TG g, ITH! qAF
T I mmag g F
Teifas Afedt & <=1 1 9 -
F QTS &Y qT O AT Y, T,
WA E? A vy o F
femrd & 7
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ot gvTw A wEd (reE) A
T SR § 5 S sl A
T = WA S A AT qFdeT 3
g g v o ot & wfafafey v
T T Y FNITF I TA W
o= w2 wfed sk o wmrafa
SFT FAT ATEH, FT R A T
WX X 93 FT qoETaF qifeat ¥
e ¥ A1 fauig won ? afe g &y
FT A9 frsTerar ¥ g9 @X wor WY
T TR w0 foed 37 A faearw @
F @ g ¥ faae W efaE
qifsa 4, 9)  fodlY ot q@r & gwafrag
&, frore 1 F agrEar A F v §
foig fd o3 & 7

e o A (ag@a) -
# faga som A § & oo oy
B1a farad ff, Q1 Y, 1T 9 TiEy
F T =G TSI MEl &
o frar, SR AT, SR T A0S
R moF o £ 7 9w £.€
feaTS woF T Y § | T I TZ
g | @ & Tefaw e 3§ afE
THT T &Y Qo AT XY AT FIE A |
rr Friva & Fo o & &% B Y G0
& 707 fomed o o7 % ¥ a9 @
famadi #1 gre T G e Feawat
Fanr # o a9 v@H 5 9 7 @
aF IqNYI gs, o et W@
S T Pl A T st %
feear foar &, 99 & 9@ FE1 AR
Q@I | o7 R H Y CF FT v

IqEIR WERY . AT G
AT AT L€ A FE |

=t 7o Wo frad: A uw fae H e
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FTART § | 39 FA § 78 § fr w<
ST fefre 33 g fw 3 f
FAT A FAWI @Y T &, 99
A2g T Y +fgd, s§ Y feder
T S& fFu1 98 a1 w9 e
S QY qar A 9T @ 1§ sear
g fr oo a9 $0F T ST srarasT

q=g A |

=t foro wew (wifa) : e
¥ ghomt T fogd onfet & faen-
i =1 grafaar & o § 1w

| I IR ¥ oA dqifedt ¥ arfes

wites s fraifed s & o i aiw
&Y a7 O g A & w9 For Ao
T, ¥ 9 aofaw difea oA ¥
F=1 1 FareT Sy (e RAY 9T 99 AT
grrafeat & s Y s @ 1 &
wwear g 5 afz wma & ot e dt eto
W g fag ot 3§ g A AN aw
FE , 99 A FW 9 AW | § AT
<TgaT § i Fa1 AT 5@ A< A gfae
¥ F T R

ot e TR (AT et
st wfwt) ol fafr et
T F1 TS § | ey o A fe
Wy § S W A Afr ww g
7g # AT AT E | T F AR F
AT T Fdfe I oo aw FG
A gw o & Afew F wfed
RATN U@L TS
TR FL |

qfeq w0 wo wfe (FR):
TFR 59 a@ B gaeq w0
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fir oY T ¥ FTT A gU AW ¥ Fad
TEre gu & I Fy e fr ¥ g QY =T
Fareq Y sraeaT w3 for ¥ gTRy TerEaE
Afedt ¥ aw=i F7 Frewr @ @ ?

The Minister of Education (Dr. K. L.
Shrimali): Sir, in the first place, I
must say that as far as......

& aw v foy (fRdeER) -

=g a1 fg=dy & afed | s Ry v
gHa g1

farar st (7o w10 Wio stwTER) :
Fifs dra< afga #T 98 AL & 16
F Fadt ¥ v, F gt ¥ Rl § @
¥ ford darc g | F Frdaw FT STRATE
o 38 AN § TS TATT FFET @Y g |
ZH TqTAAT F AR §Y @ AT FT qA
FAT ATl 47 {5 Forwy o911 A camr o,
T @ A ¥ fod 9y vf wwrd §
Tq AT W g 1 aw@ awg ;
AT AR, 9T F AT I F q=4; F;y
fqwr & fd a@R FITg Y=
T | O fFar Y | F T8 Fea fw
&) frat | Sfew oty w9 & 7@ fwam
Fogumar g fF @ a5 wgd st
w g fag ot 7, weq oW S F
TR EWAFTEY O9 Q@A
TEE § g§ W %) I@r a7 5%
IgFT WA fow o § a1 (%
st et Afed & 57 F a==i A
e & fd 79 gfaumsi 1 vy
AT 0T | 57 AT T B T FART
qEF 7 a8 aq o e @ avaeq §
T5g  gTHFI A GgEAr F §W
FIH ISAT ATEA | G e4NE W
Twadl # ag faoig feam man @ o
A %o ¥ W T FER FY W
Ifra 0w N gw avaew ¥ o
o

g TF TR GHIH I G4
Z, 29 o Y et fAfem wT A W
1695(Ai) LSD—9.
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o€ § | Dfafess awvwR # ==
w®R:

“Political sufferer means a per-
son who suffered imprisonment or
detention of not less than six
months or who died or was killed
in action or in detention or was
awarded capital punishment or
became permanently incapacitated
due to firing or lathi-charge or
lost his job or means of liveli-
hood or a part or whose of his
property on account of participa-
tion in national movements for
emancipation of India.”

All persons come within the defini-
tion mentioned in paragraph 6 pro-
vided their income does not exceed
Rs. 300 per month.

o & 9 300 To ¥ FUX MY T
A T BEAL A AEEEAT W TG

g fee fo9 &Y 7@ 300 To ¥ FW

ft 57 ¥ foad frew fopar mar o

3T F T4 H qeiw & 9w W) Sy

T A I eI g E:

foax ft Torifas fifeat & =

§ 57 & faa, B, gw Wfae Wk
TR W G o, s w5,
frres =l W g7€ e ¥ A g
W g &, AT T F AT o g §,
I A oY fiew &1 yaew fiar 9w

st fntfa fast: 7 7y w9 &
gEg F A ?

o o Ao W : FToET
X & AW F | 99 91 iy
e sma, g5 faraat &1 &=t e o,
STEAE & ¥ & FT e doue e
& | 78 feamd oy g # &
o Fg 5 @ &1 AT &=t O
AT ] A AT 3T qoEr A 0
A TR T & A @ oot s
W W i F qaerd | ofdhafa
7g ¢ 5 s et § o o ol
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[wTe FT0 @0 sftaw)

Y @ gy § 9 3w feww G
afer I & @ F Any A wfan
FIE:

m‘qm,fagrzwq-(, ST,

I N W7 T F R F &
Wko-5¢ ¥ T @ F AT FA |
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IfET wife § Sl A W O} ANy
W # fer @ 1 7g = e 7ol
Tag ¥ o) agag WieT & 39 W9
| T F AR | Fagr w1 R 39
A Fgd & & afe 7 @0 3 TEEEar
g § AT fAEr @ SR s
ey 56T, AT 99 FT AT 39 F [T
faer ? gy 9T & 9 a1 F axE]
a8 T & fir | et &1 agraat

fady, s & v § 5 9 w=a w1
Shri Neswi (Dharwar South): The Fdsg Y & 1 foesl 3 T A qaT A,

category of absconders is not includ-

ed, only those who underwent ot 3 @ foran gl 3 31 7Y @@
imprisonment. FH F a7 TR a@ F g -‘ﬁqﬁ'
I F q91 BT FA J FH qrow ay faer)

An Hon. Member: Do you mean . .
persons who went underground? WA H FAEAR X @
FgrEET FT ATEd | 39 gfer § S|t
T6 T & T TqET Fa gef
& g 7 Tsat ¥, S ol A%
Ao T AT g, NI T |
T\ R @S F I5W FT 7G|

Dr. Samantsinhar (Bhubaneshwar):
Is there anything to the effect that
the scholarships will be given accord-
ing to the percentage of the marks
obtained?

Shri Neswi: Yes, yes. They have
suffered more, they have lost their
property.

o ®To ®Wyo wAWN : WHH,
femmae Tefafredsw ¥ gt aome
FT FEFR F T AN § AR F R
freraefi & 1 F A FaT § oAt

& I F w5 A o | fare T
F iy aF F1E Ao A& G & oav
Forgl & gt sy & et oy
Fefor 7t Prar 3, 3 9 & -

T 9T FER AR qifedd
nefafaeam

o9 W 38 W@ % a7 &= F
X H1 AT 91fgd a1 89 a1
R TSy a@R A e o#w 3
=fgd | e a3 faar man f =i
T AT F AT T5T qIF WY
CWTHT X | ST aF qH AW g e o
TS FER A AUF T3 7Y I54T |
afes st faee gu wow § SRfF faer,

Lo &To o HPWTHY : AR FT
qEIEAT & A9 FI1$ gFY Gl g | v
7g oY oI §: Toq &, ot mit :1f
FrAT AEY aATE @, S9 ¥ g9 TE@E
0, afew o ag @ wWT fF aga
$g TST a&@ # Ufeegs ) fmik
FAE AN sl g o aw =
Tsai ¥ Y FE wiifw oo FT I A
graey g W HIY &7 39 WA g |
T ITY I aHA & F T avg ]
g TAT ¥ AT a7 QA R T
F AqY At F g 79 § | W AW
FT w7 T3 A & A ST § 6 e

’ﬁwmﬁﬁwﬁvﬁ|

Shri Raghunath Singh: You should

also press.
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¥To FTo ATo S : § HTRATET
frerar § f5 70 axw ¥ @ fRm
ST |

T 3 9T T, 99 F g
oY & @gAT AR E | OF = ar Av
TgArafag A 7 semar av fF o A
Torifas Afedt & =X § 39 A
Fft ¥ <fesr w0 A w7

Shri Raghunath Singh: All the
figating forces.

Tlo Twlo FTo sfrarelt : ST i,
ITH! ATE Brger F ;@ TGy qfEe
forart straT ? A 3T IV & W9 QA
FgmAafa T, dfFT F gwAa g 5 ag
qd®w &% A g | g W
RS ¥ g4 IRy s S A1fed
AR AT FA Y IfEen AT § a®
SRAfrET F 3T 9% T & 1 W
Tfas ffedt F a==91 ¥ qaar §,
3ITF TR g5z § AR F =g 4w aw
gFy &, @ IAHr T faar v
=1fed |
Shri Raghunath Singh: What faci-
lity is given by Government?

o & 6 WMo Wy T &7 WT
T 937 T571 &, foad qra fgwae T
fFaT ST gFar | 39F gEEeT § gATQ
Fifrer @ wifed fF 3w F w=m
=B AT AT THT BIES § A AGT
¥ wEpIfa @ g ot St ST
TETT § 99 TFC FAT FoT &

Nt g &g ;o gmafEr @
=fed |

An Hon. Member: What about
national register?

glo HTo Ao S : AT TZ

fafeam wq & fr faad fedes B

& 37 ¥ W3 ¥ u=g oyl 91d W
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felt & a9 foelt fver &1 q@aTa €Y
T Wifgd, g a8 Tomfaw difeq
& T T &Y 1 T W TRy R I
g 3@ Wi ¥ froa Fi|@ #% |
T 9 T ¥ A T ST 4
AT NI aafi g, T d
gaaar g fr 7 s fed

SHTT T oft & qg W& ITAT AT
f& ot Fefrwfd I § § oft
avAfas =@ F sfEa F a5 )Y
fad oy =@ | fefera aww
S A g1, I8 & farey ofy Toeifas @
¥ awafeg § ITF a=d1 H IFgEA
faer @F | T A |THY AT OF ot
I AT g gt 9} F g
AT ], T IF T FIATE FY @ AR
§ g 3gm fF 9@ wmwA § et
fear smm 1 ifefera FEE AT S
T ¢ SEF WG AT TF AT
I AYF A9 F g gl || AT
IFT I AT I+ FIH T qerara fear
g @ gIu e 3w 99 9} fae,
T I T FATE FY IO | FFT
T g Fg4 A W TG T F
I AT | IuF fade IameRw
FEHR F G076 T |

g gaTa gATR TH gaw fag oY
¥ fe7 9 f5 39 gag fyadr =fed
AR $F g 5T § T A0f2q | 57 g
& TR F&I N o 37 D9 F g
T FiE wEed A & | o g
fed 73 § IT I FTHTT AR F4MY |

g qF IW SALAT FY FrorAw
FT T g, TR QO qafafedt &
A | 7R FH AIE FIFR AR
fadd | & qradtg gael ¥ ff aTEETE
F@r § f5 3 a9 g T
T ¥ qqTT A, Y T AT THAAT-
qdF Fratfaa 31 AT |
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o frafe fer (T7) - R w0
A § £ R awg g e dgw
sf A s aEIaas: A
WAMAIMH R 4 R ©F
g & fad A 1 @ AR ¥ o W
oft s § 1

e WEKAR : Wi &g fer
A I A g ? far | wT T
T F7A § ag g AN |

17.31 hrs.
VALEDICTORY REFERENCE

Mr. Deputy-Speaker: I am very
happy that we have now concluded
this session. We have been here for
about six weeks. During that period,
important debates have been held. We
had one on foreign affairs, our Prime
Minister’s visit to the UNO, his
specches there and the part that we
played there.

We have put through very impor-
tant legislation also, like the Com-
panies Bill and the Preventive
Detantion (Amendment) Bill.

Shri Braj Raj Singh (Firozabad):
That is important?

Mr. Deputy-Speaker: They are
important. We might differ from
each other. But they are important
pieces of legislation (Interruptions).
They are, from every point of view,
important. We might oppose or we
might support them, but the import-
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ance does not go away from that. We
have differed many a time.

Shri P. N. Singh (Chandauli): It
it a notorious Act.

Mr. Deputy-Speaker: It should not
be addressed to me like that. It is
not my fault.

Hon, Members, irrespective of their
party affiliations, have been making
nice contributions and though there
were many differences of opinion and
uproarious debates as well, ultimately
we have co-operated and collaborated
for the advance of democracy further
and further, and we go back satisfled
in that respect, that we have done
our job well.

Now there is this pleasant task for
non. Members of going to their con-
stituencies and meeting their electors
who are the real masters.

Shri C. D. Pande (Naini Tal):
Facing them., ’

Mr. Deputy-Speaker: 1 give them
my good wishes. There also they
have to educate them and to learn
from them. I think they will enjoy
their stay. Now that the elections
are also coming near, they have cer-
tainly tremendous responsibilities
before them. I wish them well. They
carry my best wishes.

The House now
sine die.

stands adjourned

17.34 hrs.

The Lok Sabha then adjourned sine
die.
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ORAL ANSWERS TO QUES-

TIONS : . . . 7201—55
S.Q. Subject CoLuMNS
No.

1080 Popular Governments in
Hima Pradesh,
Manipur, Tripun and
Delhi 7201—07
1081 Co-ordmauon Com
mittee on Physical Edu-
cation, Recreation and
Youth Welfare 7207—13
1082 Industrial establishments 7213-14
1083 Conference of Middle
East Oil Pmducmg
countries . 7214—19
1084 Korba Coal fields . 7219-20
1085 U.K. Investments in
India. 7220—22
1086 Arrest of Chmesc md
Pakistanis . . 7223—26
1087 Chhattar Manzil Pnlace,
Lacknow . 7226-27
1088 Barauni refinery 7227—31
1089 Import of Machinery for
Korasia collieries . 7231-32
1091 International Hydmgm-
phic Bureau . 7232-33
1092 Alloy and Tool Steel
7233—35
1093 Pcnsnon Sc.hemc for
Cental Government em-
ployees . 7236-37
1097 Parliamentary Consntu-
encies in Gujerat 7237—39
S.N.Q.
No.
11 Visit of Ioumal.ists to
Nagaland 7239—43
12 Indmn-Chmcse Oﬂicmls
talks . 7243—48
13 Subscnpnon of L 1. Po-
licies from G.P.F.
Account by Govern-
ment employees . . 7248—50

14 Jambad colliery 7251—55
WRITTEN ANSWERS TO

QUESTIONS : . 7255—7323
S.Q.

No.
1090 Propagation of Hindi . 7255-56
1095 Exchange of scholars bet-

ween India and China . 7256
1096 Peoples Friendship Uni-

versity, Moscow . 7256-57

1695 (Ai) LS—10

WRITTEN ANSWERS TO
QUESTIONS—contd.

S.Q. Subject
No.

1098 Canteen at b Minar,
Delny *t Quab Minar,
C.0.D., Chheoki .
Stoppagc of Blast fur-

1099
1100

1101
1102

J et cngmes . .

Coal stock in Annsol
area . .

Publication of Ce.nsus
Statistics in Hindi .

Pipeline from Bmuni to
Delhi .

Army Personnel in Nngn
areas

Credit from Austm

1103
1104
110§
1106

US.Q.
No.
2312 School hostels in Maha-
rashtra .

Middle
Delhi

Schools and Co]]egm in
Himachal Pradesh

Centenary of Cepartment
of Archaeology .

Discovery of Garnet stone
in

Archaeolo, ml ﬁnd in
Binpur, West Bengal

Institute for handicapped
persons in Delhi .

Legal assistance to Hxn-
jans in Delhi .

2313 Schools in

2314
2315
2316
2317
2318
2319

Murders in Delhi . .

Water facilities for S.C.
in Punjab . .

Income-tax arrears in
Punjab .

President’s Order on Oﬂi
cial Language . .
Ex-servicemen’s Colony,
Afzalgarh . . .
Election Petition . .

Prices of Land in Dethi .

French aid for oil explo-
ration

Bhilai Steel Plant . .
Explosions in Delhi .
Stocks of iron and steel .

2320
2321

2322

2324

2325
2326
2327

2328
2329
2330

7466

CoLumMNs

7257
7257-58

7258
7258-59

7259
7259-60
7260-61

7261
7261-62

7262
7262-63
7263
7263-64
7264

7265

7265
7266

7266
7266
7267-68

7268-69
7269-70
7270

7271
7271
7272
7272-73
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WRITTEN ANSWERS TO

QUESTIONS—contd.
USQ. Subject CoLUMNS
No.
2331 Quarter; for women tea-
ers . 7273-74
2332 Oil pipelines. . . 7274-75
2333 Chairman,  University
Grants Commission . 7275-76
2334 Smuggling of silver . 7276

2335 Social Welfare Schemes 7276-77
2336 Open air Jail system in

Himachal Pradesh . 7277
2337 Satyagraha Mov:memm
Manipur . 7277-78

2338 Manipur Admmstratlon 7278-79
2339 Scheduled Castes of Savn-

tri Nagar, Delhi . 7279
2340 Retrenched Ex-scmcc-

men . 7280
2341 Depressed Clnsscs Lca-

gue, Orissa . 7280-81
2342 Dearer Money Policy . 7281-82
2343 School teachers in Delhi

Government schools . 7282
2344 Government Officers . 7283

2345 Hindiknowing employees 7283-84
2346 Appointment of aJudgem
High Court 7284
2347 Nationalisation of text
books

7284
2348 chmsmonmg of stores
for use of A.IC.C.
Session at Raipur . 7284-85
2849 System of examination . 7285-86

2350 Census Irregularities in
Seraikela and Kharswan 7286-87

2351 Sanitary Inspectors at
Kharakvasala . .

7287-88

2352 Report of Committee on
Archiva] Legislation . 7288

2353 Entry of Pakistanis into
India. . 7288

2354 University Film Councﬂ,
New Delhi . 7289

2355 I Export of copraand botel-
nuts from Andamans . 7289

2356 Postsin Bhilai and Rour-
kela Steel Plants . . 7290
2357 Floodsin Madras . . 7291
2358 Gangof racketeers “ 7291

2359 Colombo Plan Consul-
wtive Committee for
Cooperative Economic
Development . . 7291—93
2360 Model Small Slvmg
Scheme . . 7293-94

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q.

No.

2361

2362
2363

2364

2365
2366

2367
2368

2369

2370

2371

2372
2373
2374

2375

2376
2377

2378
2379

2380

2381
2382

2383

2384
2385

2386
2387

Subject

Donations by foreigners
to Indian Public Insutu-
tions

General Elecuons, 1962.
Army Battation for Oris-

Pay Fxxatxon of SAS
Accountants
Srirangapatnam Museum
UNESCO aid for Second
Five Year Plan
Reserved seat cond:-
dates
Pension to Great grand-
son of Late Maharani
Lakshmi Bai of Jahnsi .
Bihar and Bengal Trans-
fer of Territories Act,
1956 . .
Grade III Secnon Oﬁi-
cers .
Defamatory Smcmems
against public servants
and Ministers
Participation in Aswan
Dam excavations
ME.S. quaxters in Am-
oala .

Statutory Status for
Educational Institutions

Subsistence  allowance
to suspended teachers
in Dethi

Primary Schools in Hx-
machal Pradesh .

Manipur State Consum—
tion Act, 1947
Tribal Housing Scheme

Allotment of coal to Pun-
jab

Translation of Kannada
books

Laying of pxpclmcs
Foreign Post Office, New
Delhi .

Mineral Survey of Hi-
machal Pradesh . .

Monuments in Punjab

Ground Water Resorccs
in Punjab

Tribe of Lepchas .

Assembly Demand Mo-
vement in Manipur

7468

CoLuMNS

7294-95
7295
7295

7295-96
7296-97

7297-98

7298
7298-99

7299

7300

7300
7301-02
7302

7302—04

7304
7304-05

7305
7305-06

7306

7307
7307-08

7308

7308—13
7313

7313-14
7314

7315
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q.
No.

Subject

2388 Adult films in Imphal
cinemas

2389 Police firing at Imphal
2390 Division of Manipur

2391 Mampur Temtoml Coun-

2392 Bomb explosxon in Mam-
pur .

2393 Children’s Delanucncy
cases in Manipur .

2394 Matinee shows in Im-
phal cinema houses

2395 Exploration of oil potcn-
tial

2396 All India depressed Clas

es League.

2397 Post Mastric Scholar-
ships to Backward Clas-
ses in Mysore

2398 Welfare of S.C,, S.T. and
Other backward classes
in Mysore .

2399 Commissioner for SC
and S.T.

Christian stsxons wor-

king in border districts

2401 Director of Industries in
Manipur

2402 Strategic survey work

2403 State Bank of India fa-
cilities to Coopemtwc
Societies

OBITUARY REFERENCE

2400

The Speaker made a reference
to the passing away of Shri
Vinayak Rao Balaghanker
Vaidya who was a member
of the Constituent Assembly
of India and Provmonal Par-
liament.

Thereafter members stood in
silence for a short while as
a mark of respect.

PAPERS LAID ON THE
TABLE . . .

(1) A copy of further State-
ment showing the re-
commendations of the
Direct Taxes Adminis-
tration  Enquiry Com-
mittee which have been
accepted either fully or
with modification.

[DaAwy Diaxst]

CoLUMNS

7315
7315-16
7316
7316-17
7317
7317-18
7318
7318-19

7319

7319-20

7320
7320-21
7321
7321
7322

7322-23
7323

7323—26

PAPERS LAID ON THE
TABLE—contd.

CoLumMns

(2) A copy of Notificaion No.
G.S.R. 1457 dated the
10th Deeembcr, 1960
making  certain amend-
ments to the Coal Bear-
ing  Areas (Acquisition
and Development) Rules,
I957, under sub-section
(3) of Section 27 of the
Coal g Areas (Ac-

quisiion and Develop-

ment) Act, 1957.

(3) A copy of each of the fol-
lowing statements show-
ing the action taken by
the Government on various
assurances, promises and
undertakings given by the
Ministers during the vari-
ous sessions of Second
Lok Sabha :—

(i) First S Twelfth S

1960

(ii) Supplementary Eleventh Session,

Statement 1960.
No. IV.

(iii) Supplementary Tenth Session,
Statement 1960.

No. IX.

@iv) Sup y Ninth Sessi
Statement  1959.

No. XII

(v) Suppl y Eighth S
Statement 1959.

No. XIV.

(vi) Supple- Seventh Session
mentary 1959.
Statement

0.

(vii) Supple- Sixth Session,
mentary 1958.
Statement
No. XX.

(viii) Supple- Fifth Session,
mentary 1958.
Statement
No. XXIIL

(ix) Suppi Fourth §

1958.
Statement
No. XXXIII.
(4) A copy of Notlfication
4)N G.S.R. 1458 dated

the 1oth December, 1960

kin certain

ment to the Muenls

(Conservation and Deve-
Jopment) Rules, 1958,
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PAPERS LAID ON THE
TABLE—contd.

under sub-section (1) of
Section 28 of the Mines
and Mirerals (Regulation
and Development) Act,
1957.

(5) A copy of each of the follow-

ing  Notifications under
Sectior 38 of the Central
Excises and Salt
Act, 1944, makirg cer-
tain further amendments
to the Central Excise
Rules, 1944 :—

(i) G.S.R. 1448 dat3d the 1st

December, 1

(i) G.S.R. 1480 dated the 10th

December, 1960.

(6) A copy of Notification No.

™A

G.S.R. 1474 dated the
10th December, 1960
making certain  further
amendment to the Customs
and Central Excise Duties
Export Drawback (Gereral)
Rules, 1960, under sub-
sectioa (4) of Section 43B
of the Sea Customs Act,
1878 and Section 38 of
the Central Excises and
Salt Act, 1944.

y of Notification No.
O?R. 1477 dated the
10oth December, 1960,
under sub-section ) of
Section 43B of the Sea
Customs Act, 1878.

(8) A copy of Notification No.

GS.R. 1478 dated the 10th
December, 1960 making
certain amendment to the
Medicinal and Toilet Pre-
ons (Excise Duties)
ules, 1956, under sub-
section (4) of Section 19 of
the Medicinal and Toilet
Preparations (Excise Du-
ties) Act, 1955.

(9) A copy of Statement on

vae year Interest Free
Prize Bonds, 1965.

(10) 'I'hc synopsis of the pro-
ceedings

of the following
Committee on Draft
T ird Five Year Plan
were laid on the Table :(—

olicy, Resources and

(5) Committee A’
@®

Alloamons)
.

[Dawy Dicest]

COLUMNS

(1) Shri B.K.
Gaikwad.

(2) Shri Inder J.
Malhotra.

PAPERS LAID ON THE
TABLE—contd,

(i) Committee ‘B’
(Industry, Power and
Transport)

(1) Committee ‘C’
(Agriculture and Rural

Economy)

(fv) Committee ‘D’
(Social Services)

(v) Committee ‘E’
Technical Manpower and

Scientific Research).

(11) The minutes of the sittings

(Twenty-ninth and  Thir-
tieth) of the Committee on
Subordinate legislation held
during the Twelfth Session
were laid on the Table.

REPORT OF COMMITTEE
ON SUBORDINATE LEGIS-
LATION PRESENTED .

Tenth Report was presented.

CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE

Shri Indulal Kanaiyalal Yajnik

called the attention of the
Minister of Steel, Mines and

Fuel to the plans and estimat-

ed cost of constructing and

oil refinery in Gujarat and of

laying pipelines from ‘Gujarat

to Bombay.

The Parliamentary Secretary to

the Minister of Steel, Mines
and Fuel (Shri Gajendra Pra-
sad Sinha) made a statement
in regard thereto.

In response to the three other

calling attention notices men-

tioned below against the names

of the members concerned,
the  Ministers concerned
laid statements on the

7472

CoLuMNs

7330

7330—38

Table :—

Reported demolition
of huts of the Sche-

duled Caste people
by the Delhi De-

velopment

rity in

Autho-~

Order of the Govern™
ment of India for~

bidding rehabilita-

tion grant

to the

displaced  persons
settled in districts
othcr than Jammu
Jammu  and
Knshmxr State,



7473

(3) Shri Reported decision of

Indrajit the Government to

Gupta.  reverse the existing
scheme of volun-
tary movement of
refugees to Dan-
dakaranya

BILLS INTRODUCED .

(1) The Criminal Law Amend-
ment Bill, 1960.

(2) The Two-Member Consti-
tuencies (Abolition) Bill, 1960.

(3) The Specific Relief Bill,
1960.
(4) The Limitation Bill, 1960.

BILLS PASSED . .

(?) Further discussion on the
motion to consider the Child-
ren Bill, as passed by Rajya
Sabha was concluded. The
motion was adopted. After
clause-by-Clause  considera-
tion the Bill was passed.

(#) The Minister of Transport
and Communications (Dr. P.
Subbarayan) moved for con-
sideration of the Telegraph
Laws (Amendment)  Bill.
The motion was adopted.
After clause-by-clause con-
sideration the Bill was passed.

(1#) The Minister of Law (Shri
A.K. Sen) moved for consi-
deration of the British Sta-
tutes (Application to India)
Repeal Bill, as passed by
Rajya Sabha. The motion
was adopted. After clause-
by clause consideration the
Bill was passed.

(iv) The Minister of Law (Shri
A.K. Sen) moved for con-
sideration of the R i
and Amending Bill, as passed
by Rajya Sabha. The mo-
tion was adopted. After
clause-by-clause  considera-
tion the Bill was passed.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
ADOPTED

Seventy-fifth chort was
adopted.

PRIVATE MEMBER’S BILL
INTRODUCED

The Junior Artists’ (Regu]auon
of Employment) Bill, 1960. by
Shri Narayan Ganesh Goray,

[DALY DiGesT]

CoLumMNs

7338—40

7340—78

7379

7379

PRIVATE MEMBER’S BILL
—MOTION FOR INTRO-
DUCTION NEGATIVED

Pandit Brij Narayan “Brijesh”
moved for leave to introduce
the Prevention of Cow Slau-
]gshﬂtler (for Union Territories)

PRIVATE MEMBER’S BILL
—WITHDRAWN . .
Further discussion on the mo-
tion to circulate the Indian
Institute of Archaeology Bill
moved by Shri C.R. Nara-
simhan on the gth December,
1960 continued. Shri C.R.
Narasimhan replied to the
debate. The Bill was with-
drawn by leave of the House.

PRIVATE MEMBER'’S BILL
TURNE!

Shrimati  Subhadra  Joshi
moved for consideration of
the Amendments made by
Rajya Sabha in the Code of
Criminal Procedue (Amend-
ment) Bill, 1959 (Amcnd-
ment of section 198). The
motion was adopted. Shri-
maud Subhadra Joshi also
moved that the amendments
made by Rajya Sabha be
agreed to. The motion was
adopted and the amend-
ments were agreed to.

PRIVATE MEMBER’S BILL
UNDER CONSIDERATION

Shri Tangamani moved that
the Code of Criminal Pro-
cedure (Amendment) Bill,
1960 (Amendment of sec-
tions 107, 129, 144 and in-
sertion of new section 131A)
be taken into consideration.
The discussion was not con-
cluded.

HALF-AN-HOUR DISCUS-
SION LT

Shri Bhakt Darshan raised a
half-an-hour discussion on
points arising out of the
swcr given on the 12th
December, 1960 to Starred
Question No. 834 regarding
Children of Political Suffer-
ers.
The Minister of Education
(Dr. K.L. Shrimali) replied
to the debate.

Lok Sabha adjourned sine die.

_

7474

CoLuMNs

- 7379—S82

7382—97

7397—98

7398—7444

. 17444—63



7475 - ‘RESUME 7476
6F THE TWELFTH SESSION OF LOK SABHA

1. Period of the Session—November 14 (vi) Adopted . . Nil
1

B to December 23, 1960/ (v¥t) Part Discussed
Kariika 23t0 Pausa 2,
1882 (Saka) 9. Government  Motions :
2. Nurhber of sittings . 30 (9) Received . . 1
. Total number of sitting (#7) Adopted Substitute  Motion.

ours . . . . 191°§7 mowgd by Shri D.C,

Sharma was adopted

4. Number of Divisions held 13
’ .G ¢ Bilis 10. Private Members’ Motions :
. Government Bills :
(5 Pendi h‘? . () Received 76
1) Pending at the commence- 13 i
ment of the session . 13 (") Admitted 57
. (#11) Moved 8
(i) Introduced . 19 (iv) Ad d
i) Laid on the Table as ) Adopte 6
passed by Rajya Sabha 4 11. Discussions held on motions
(fv) Referredto Sd.ectCom or urgent Public Impor—
mittee I tance. 2
(v)mlftetfee:nd to Jomt Com- . 2. g—lﬂf-m-hour Discussions
(] . . . .
(vi) Reported by Select Com- ’
mittee 1 13. Numl;frbl()f matters of ur-
#) Reported b tCom gent Public Importance to
(vii) Reported by Join . which attention of Ministers
was called and statements were
EZ;')R Ic’tasaedd byRa)ya.Sabha 26 made or laid by Ministers 22
insisting on amendments to 14. Adjournment  motions :
which Lok Sabha had dis-
agreed 1 (7) Received 40
(x)!}’exsxd.mg at the end of (#1) Admitted . . Nil
the Session I (#ii) Consent withheld by
(xf) Returned by Ra,ya Sabha Speaker . . . . 40
without any amendment
(Money Bills) - 6 15. Questions Asked :
(f) Starred . 1,106

6. Private Member’s Bills: (i) Unstarred (including
(i) Pending at the ¢ - Stnrr;d %uesnon; con-

i ding e commen verted as Unstarre es-

ment of the session . 125 tions) Q 2,390
(#) Introduced . 5 (i#t) Short Notxce Qucstmns 14
. it )
(':‘i) Wi hc!mv;n 2 16. Reports of Parlismentary
(iv) Negative 1 Committees Presented :
(('-'?) 1;”’;‘:“ s d . 1 (é) Estimates Committec 4
vi) Pending at the end o -

of the session . . 126 (’%l:t':z'c Accounts Com 2

. (##i) Railway Convennon Co-

7. Government Resolutions mittee, 1960 1
(i) Moved . 1 (iv) Committee on Pemwns 1
(#) Adopted 1 (v}_.cgox?l:t‘nl&ee on Subordmatc .

e

8. Private Members’ Resolu- (vi) Committee of anxleges 1
tions : (vid) Committee on_Absence
() Received 932 Simae o The from the

- (")B‘I_";frl‘:?:d in the L’St °f 659 (viii) Business Advisory
Committee

(i) Discussed 4 (%) Committee _on Private

(fv) Withdrawn . 2 Members’ Bills and Re-

(v) Negatived

solutions
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